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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026291 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : RETENTIVE TIMER CIRCUIT ANMETHOD WITHOUT BATTERY BACKUP

. s :GO6F|(71)Name of Applicant :

(51) International classification 11/00| 1)Shivashish Prarthi
(31) Priority Document No :NA Address ofApplicant :403, Spadix apt. Kodihalli, Bangales:
(32) Priority Date :NA |Karnataka India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Shivashish Prarthi

Filing Date ‘NA 2)Sharat Chandra
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention comprises of a circuit and a method to implement a retentive timer withoubatsémg backup. The circuit mainly
consists of a microcontroller, power supply circuit and a power supply sensing circuit. Power supply signal is conditiptieel u:
power supply sensing circuit and fed to the microcontroller. This enables the micotleomdr detect power cut using interrupt
mechanism. The power supply circuit consists of a capacitor large enough to supply power to the microcontroller during foo
long enough time, so that the microcontroller can backup timer informationEERROM that is a nonvolatile memory. Whenewv:
the microcontroller is powered on, it first checks for status of the timer in the EEPROM and then proceeds accordiegiynés
information is stored in the EEPROM during power cut, no battery backepusged.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026312 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention TRUST ESTABLISHMENT TO DEPLOY SERVERS IN DATA CENTERS

(51) International classification :GOGF| (71)Name of Applicant :
21/00| 1)HEWLETT PACKARD ENTERPRISE DEVELOPMENT

(31) Priority Document No ‘NA |LP
(32) Priority Date :NA Address of Applicant :11445 Compagq Center Drive West,
(33) Name of priority country :NA |Houston, TX 77070, United States of America U.S.A.
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)SUHAS SHIVANNA
(87) International Publication No *NA 2)ALAN L GOODRUM
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

In one example, a system is disclosed, wimgty include a network device, a new server connected to the network device, ant
management server communicatively connected to a-tasdd service and the network device. The management server may
include a server deployment engine to discover thesgever in the system using the network device, obtain an encrypted date
associated with the new server from the clbaded service, establish a trust, via a secure protocol, with the new server using
encrypted data blob, and deploy the new sdrvéte system upon establishing the trust with the new server. [Fig. 3]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026313 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD AND UNIT FOR VERIFYING VIDEO FRAME SEQUENCEE

. e :G11EB|(71)Name of Applicant :

(51) International classification 27/00| 1)Praveen Savula
(31) Priority Document No :NA Address of Applicant :c/o Chandrashekar, House.Ne. 41
(32) Priority Date :NA |100/1/B, NTR Colony Wanaparthy Mandal, Mahabubnagar
(33) Name of priority country :NA |(District), Telangana India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)PraveenSavula
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

METHOD AND UNIT FOR VERIFYING VIDEO FRAME SEQUENCE ABSTRACT The present disclosure discloses a meth
a unit for verifying video frame sequence. The method comprises retrieving a video from a memory unit, extractingop fiuaaiey
from the video, shuffling a preet sequence of the plurality of frames to form a shuffled sequence. Here the shuffled sequenc
plurality of frames is provided to a user. The method further comprises receiving a user sequence thanpéurgéty of frames
and comparing the user sequence with thesptesequence to verify order of the plurality of frames, wherein the video is strear
the user based on the verified order. Figure 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026337 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : QUADRATIC ELECTRQ@PTIC BASED DEFLECTIONFREE WIDEPATH-LENGHT
MODULATION AND LATERAL SCANNING DEVICE FOR TIME DOMAIN OPTICAL COHERENCE TOMOGRAPHY

:A61B3/10; |(71)Name of Applicant :
(51) International classification G01B11/0C| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
G01B11/02|(IIT M)
(31) Priority Document No :NA Address of Applicant :The Dean Industrial Consultancy &
(32) Priority Date ‘NA Sponsored Research [IC&SR] Indian Institute of Technology
(33) Name of priority country ‘NA Madras, IIT P.O, Chenndiamil Nadu India 600036 Tamil Nadi
(86) International Application No ‘NA India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)Vani Damodaran
(61) Patent of Addition to Application Number ‘NA 2)Nilesh J Vasa
Filing Date ‘NA 3)R Sarathi
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT QUADRATIC ELECTRQOOPTIC BASED DEFLECTIONFREE WIDE PATHLENGTH MODULATION AND
LATERAL SCANNING DEVICE FOR TIME DOMAIN OPTICAL COHERENCE TOMOGRAPHY The TDOCT system is bas
on quadratic electroptic effect and involves nemechanical, noiselespproach. Electraptic materials exhibit a change in their
optical property refractive index under an applied electric field. Potassium Tantalate Niobatex(Kka13, KTN) possesses a la
guadratic electraptic coefficient with a cubic crystalline stiture. This allows a wide range optical pthgth modulation at high
speed slightly above the critical temperature, which is appropriate for TDOCT. Further, when KTN is operated with gleghtl
temperature crystalline phase structure, light prapag through KTN experiences deflection depending upon an application of
electric field. Thus the proposed system is useful for scanning samples in axial and lateral direction without any mgiispestd:
(kHz to MHz order). This invention is appdble in the fields of Medical imaging, diagnosing and sensing and metrology applic
This improves the speed of imaging and provides deep imaging for diagnostic application of Time Domain Optical Coheren
Tomography system. Most lllustrative FiguFdG.14
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/08/2016

(21) Application N0.201641026407 A

(43) Publication Date : 09/02/2018

(54) Title of the invention METHODS AND SYSTEMS FOR NBOT-TDD

:HO4L5/00; | (71)Name of Applicant :
(51) International classification HO04L5/14; | 1)SAMSUNG ELECTRONICS CO., LTD.
HO4W72/0« Address of Applicant :129, Samsung Yeongtonegu,
(31) Priority Document No :NA Suwonsi, Gyeonggido, 443742 Republic of Korea Republic o
(32) Priority Date :NA Korea
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Ashok Kumar Reddy Chavva
Filing Date ‘NA 2)Anusha Gunturu
(87) International Publication No :NA 3)Sripada K
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The embodimentkerein provide methods and systems for implementing time division duplex (TDD) operations in a narrowh
internet of things (NBoT) to enable cellular 10T operations in user equipment (UE). A method includes determining TDD
configurations received frormaevolved NodeB (eNB), wherein the TDD configurations is received as a part of narrowband s
information block(NBSIB),wherein the determined TDD configuration enables the UE to differentiate an uplink (UL) and a d
(DL) subframes. Further, thmethod includes enabling the NBT TDD operations based on the determined TDD configuratior
FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026423 A
(19) INDIA
(22) Date of filingof Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : FORTIFIED HOME OXYGEN THERAPY

. e :A61M |(71)Name of Applicant ;

(51) International classification 16/00 | 1)Dr. P. V. PRABHAKAR RAO
(31) Priority Document No :NA Address of Applicant :502, Jyothi Meadows, Behind Ram
(32) Priority Date :NA [Mandir, Whitefield, Hyderabad Andhra Pradesh India
(33) Name of priority country ‘NA 2)P. ADITYA RAO
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date :NA 1)Dr. P. V.PRABHAKAR RAO
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention discloses a novel close circuit high flow oxygen supply system for continuous/uninterrupted supply obfortjac
to the patient in need at his/her home providing the breathing assistance to therphiséinér home care environment. An unifiec
closed loop, economic and safe high flow, compressed oxygen supply system is disclosed for treatment at home by providi
breathing assistance to patients having different type of breathing problems likeo@thiBs, Emphysema, Respiratory failure,
Elderly patient with multiple morbidities and pregnancy with associated dyspnoea and other emergency conditions whkre €
supply of oxygen is needed at home.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026431 A
(19) INDIA
(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : OVER VOLTAGE PROTECTION TECHNOLOGY WITHOUT EARTH CONNECTION

. e :HO2H|(71)Name of Applicant :

(51) International classification 3/00 1)RAJEEV.K.R
(31) Priority Document No :NA Address of Applicant :R. G. HOUSE, UNNAVILA,
(32) Priority Date :NA |KULATHOOR, UCHAKKADA, P.O, TRIVANDRUM,
(33) Name of priority country :NA [KERALA, PIN - 695 506 Kerala India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)RAJEEV.K.R
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT The over voltage protection technology without earth connection is the combination of ELCB, MCB and high v
cut off circuit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026462 A
(19) INDIA
(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention SYSTEM AND DEVICE FOR DETECTING HUMAN FALL

. e :A61B|(71)Name of Applicant :

(51) International classification 5/00 1)R.V. College of Engineering
(31) Priority Document No :NA Address of Applicant :Mysore Road, R. V. Vidyaniketan P
(32) Priority Date :NA |Bangalore 560059, Karnataka, India. Karnataka India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. B.G. Sudarshan

Filing Date ‘NA 2)Ashutosh A. P
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT A wearable device for detecting hunfath comprising a flexible electronic panel equipped with a first sensor, a
polymeric substrate housing the flexible electronic panel and a belt facilitating the polymeric substrate and the ffitstrgg#dso
close to the humalnody, wherein the flexiblelectronic panel detects the human fall when the first sensor measures a movem
the human body exceeding a predetermined threshold value in three orthogonal directions and sends an alert messagedo
individual. In another embodiment, a rhet of preparing a flexible polymer substrate comprising mixing at least 10 parts of a
base in at least 1 part of a curing agent vigorously, removing air bubbles from the mixture, incubating the mixturddteranprec
period of time, wherein theixture after incubation period gets hardened which is then processed to obtain a desired size an
the substrate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/08/2016

(21) Application N0.201641026474 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : EXHAUST GAS RECIRCULATION SYSTEM FOR AN INTERNAL COMBUSTION

:FO2M26/26|(71)Name of Applicant :
(51) International classification FO2M26/39;| 1)TVS MOTOR COMPANY
FO2M26/47 Address of Applicant :JAYALAKSHMI ESTATES,
(31) Priority Document No ‘NA NO.29(OLD NO.8), HADDOWS ROAD, CHENNAJ 600 006
(32) Priority Date :NA Tamil Nadulndia
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)THIRUVALLUR LOGANATHAN
Filing Date ‘NA BALASUBRAMANIAN
(87) International Publication No :NA 2)VARADHA IYENGAR LAKSHMINARASIMHAN
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to an internal combustion engine (5) comprising of a camshaft (35). The camsivafii88% of an
elevated portion (62, 102) formed on either one of an EGR lobe (55) and an EGR pin (91). The EGR lobe (55) or the EGR
rotates along an arm (56) mounted over the camshatft (35). The further rotation of the EGR lobe (55) or tme(EG Raises the
lifting portion (62, 102) to come in contact with the exhaust side roller (43) and exhaust side arm (45), which furthéneditisey
portion (62, 102) to lift the exhaust side roller (43) and the exhaust side arm (45) resultirgpenang of the exhaust valve (33)."
opening of the exhaust valve (33) and the inlet valve (34) are overlapped for an efficient exhaust gas recirculatiqgrubtisbdze

with Fig. 5>
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201641026346 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : WATER DISPENSING SYSTEM AND METHOD

(51) International classification :A47J31/5t[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Realment Labs Private Limited
(32) Priority Date :NA Address of Applicant :DSU Innovation Camp@sd Floor,
(33) Name of priority country :NA Block 1, Survey No.48/1, Kudlu Gate, Bangald¥60068,
(86) International Application No :NA Karnataka, India. Karnataka India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)CHADHA, Bhrigu
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

ABSTRACT WATER DISPENSING SYSTEM AND METHOD The present disclosure relates to systama(shethod(s) for
controlling flow of water from a watettispensing tap. In one embodiment, the method may comprise receiving one or more s
from at least one sensor and computing a distance between the object and the sensor based on the ogaal bpoa si
computing, the method may comprise generating an actuation signal based on a current state, and a comparison ofahd dis
predefined threshold distance and transmitting the actuation signal to a motor. In one example, the motaupladte a water
dispensing tap and during operation may be configured to rotate in one of a clockwise or an anticlockwise directionhmsed «
actuation signal, thereby controlling flow of water from the water dispensing tap. [To be published wighlfigu
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026347 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention TEMPORARY WHEEL CARRIER

. e :B60R|(71)Name of Applicant :
(51) International classification 11/00|  1)Daimler AG
(31) Priority Document No :NA Address of Applicant70546, Stuttgart, Germany Germany
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Muthukumar Kochadai
(86) International Application No ‘NA 2)Mr. Basavaraj Donkennanavar
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Temporary wheel carrier The present disclosure provides a temporary wheel carrier for removably attachinfjaosedécle to
store a flat tyre that cannot be accommodated in the space provided for a mini spare wheel. The disclose carriertgstéddable
rod like configuration that occupies very little space and can be stored under the seat or insideegpaunb wf the vehicle when n
in use. The carrier comprises a top link 114 configured for mounting a flat wheel 116; a bottom link 106 configurednfiowfitnae
hitch 102 fixed at rear of the vehicle; and a central link 108. The links are attack&chtother by pivot joints 110/112, and wher
carrier has been taken off the vehicle for storage, its top link 114 and the bottom link 106 can be folded over thekctd& iy
turning about pivot joints. (FIG. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026348 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A METHOD OF GROWING MUSHROOMS

(51) International classification :A01G1/0¢[(71)Name of Applicant :
(31) Priority Document No ‘NA 1)KEVIN CHERIAN
(32) Priority Date :NA Address of Applicant :#02/12 2ND FLOOR D BLOCK,
(33) Name of priority country ‘NA PLATINUM CITY APTS, HMT ROAD, YESHWANTPUR,
(86) International Application No :NA BANGALORE - 560 022, Karnataka India
Filing Date ‘NA 2)RAJESH MALAMAL
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)KEVIN CHERIAN
Filing Date ‘NA 2)RAJESH MALAMAL
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

TITLE: AMETHOD OF GROWING MUSHROOMS A method for growing edible fungi, chiefiyiton, oyster, milky and shiitak«
mushrooms in a neagricultural environment is disclosed herein. The method includes the following processes: sourcing a s
substrate suitable for the growth of the mushroom, chopping the straw substrate, soakiag/thebstrate in a suitable medium,
filling the straw substrate in polypropylene bags, inserting plastic rings and cotton plugs into the straw substratthélled i
polypropylene bags, sterilizing the straw substrate, inoculating the straw substate rgpning performed for a set number of di
and packing the spawned straw substrate into containers for transportation and harvesiagreutural environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026351 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING HYBRID AUTOMATIC SPEECH RECOGNITION
(ASR)

(51) International classification ‘G10L|(71)Name of Applicant
15/00| 1)SAMSUNG ELECTRONICS CO.,LTD

(31) Priority Document No :NA Address of Applicant :129,Samsung, Yeongtonggu,
(32) Priority Date :NA [Suwonsi,Gyeonggido 443742, Republic of Korea Republic of
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)BAPAT, Sandip Shriram
(87) International Publication No :NA 2)ROH, Jaekeun
(61) Patent of Addition to Application Number ‘NA 3)KABRA, Rituraj

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The various embodiments of the present invention disclose a method and system for providing hybrid automatic speeoh re:
(ASR). The method comprises of receiving, by a server, an audio signal stream transmitted from a client device foressog p
based on a user input to apply ASR to the audio signal, identifying, by the server, one or more words and a time iritareachlc
word in the audio signal stream corresponding to personal data items associated with the user, extractingdatsersmalame
from an embedded personal data recognizer module in the client device using the identified time interval slots, and gpeech
recognition results utilizing a hybrid of the personal item name and a processed audio signal stream.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026495 A
(19) INDIA
(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A GARELEASING ARTICLE AND A COMPOSITION THEREOF

:A61F7/02|(71)Name of Applicant :
(51) International classification F25D3/00;| 1)M.S.PARAPANNAWAR
HO5B6/64; Address of Applicant :BY0, Angol Industrial Estate,
(31) Priority Document No :NA Udyambag, Belgaum, Karnataka, India. Karnataka India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)M.S.PARAPANNAWAR
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a Biometrics basedobiliser system which is integrated with TCI of a vehicle. Enrolment of a
fingerprint is facilitated by means of sequential operation of switches available in the vehicle. Switch 1 and switperatactio
specified sequence to switch the systertearning mode. The sensor then captures fingerprint image (1) and stores the finger
pattern. The stored pattern is used to validate captured image by comparison (5) and thus authenticate the rider.i¥he syste
designed predominantly to suite twdheeler automotive environment and the adaptations penetrate both mechanical as well
electrical aspects. This system shall be used in motorcycles, scooters, and mopeds where the rider has most of tlithicostrol
armkEs |l engt h.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026497 A
(19) INDIA
(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention BRAKE EQUALIZER LINKAGE MECHANISM FOR AGRICULTURAL TRACTORS.

. e :B60T|(71)Name of Applicant :

(51) International classification /00 1)MAHINDRA & MAHINDRA LIMITED
(31) Priority Document No :NA Address of Applicant :MAHINDRA RESEARCH VALLEY,
(32) Priority Date :NA |MAHINDRA WORLD CITY, P.O. ANJUR, CHENGALPATTU
(33) Name of priority country :NA |- 603 204, DISTT. KANCHEEPURAM, TAMIL NADU, INDIA.
(86) International Application No :NA |Tamil Nadu India

Filing Date :NA |(72)Name of Inventor :
(87) International Publication No *NA 1)ARUN MAHAJAN
(61) Patent of Addition to Application Number ‘NA 2)DINESH REDKAR

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Brake equalizer linkage mechanism for rear wheels of agricultural tractors, comprising: first, second, third linksffartieitgt

brakes; sliding joints with the second links of the brake pedals; hinge joints with the third theklobke pedals; third link of the

brake pedals connected via respective sliding joint to the fourth link; fifth link connecting the latch plate to theisgeojoeihty anc
sixth link connecting the brake pedals to the fifth links via a cam mechahisfirst and second latch joint are locked or unlock
for simultaneous or separate application of the-védagel brakes. Method for transferring equal force on the rear wheel brakes
tractor by the linkage mechanism, comprising the step of lo¢kim@rst and second latch joints for simultaneously applying bra
on both reawheels; or unlocking the first and second latch joint for separately applying brake on the left or riglitaelaFigure ¢
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :03/08/2016

(21) Application N0.201641026539 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : AN ANTIMICROBIAL WOUND DRESSING MATERIAL

:A61F13/00

(51) International classification A61L15/22;

(71)Name of Applicant :
1)SREE CHITRA TIRUNAL INSTITUTE FOR MEDICAL

AB61L15/28 [SCIENCES AND TECHNOLOGY (An Institute of National

(31) Priority Document No ‘NA Importance)
(32) Priority Date :NA Address of Applicant :C/O. SREE CHITRA TIRUNAL
(33) Name of priority country ‘NA INSTITUTE FOR MEDICAL SCIENCES AND TECHNOLOG'
(86) International Application No ‘NA (An Institute of National Importance) Biomedical Technology

Filing Date ‘NA Wing, Poojappura, Trivandru®95012, Kerala, India, Kerala
(87) International Publication No NA India
(61) Patent of Addition to Application Number ~ :NA (72)Name of Inventor :

Filing Date ‘NA 1)KALLIYANAKRISHNAN VENKATESWARAN
(62) Divisional to Application Number ‘NA 2)LISSY KALLIYANA KRISHNAN

Filing Date ‘NA 3)RETHIKALA PANDIKAPALLIL KUMARAN
(57) Abstract :

This invention relates to an antimicrobial wound dressing comprisiygli@gel matrix incorporated with an antibiotic and a phot

initiator and the process for the preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026543 A
(19) INDIA
(22) Dateof filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A PARALLEL PLATE CAPACITIVE SENSING DEVICE WITH HIGH SENSITIVITY BROUGHT |
SIMULTANEOUS CHANGE IN GAP AND AREA

. . :HO1L|(71)Name of Applicant :

(51) International classification 21/00| 1)Indian Institute of Science
(31) Priority Document No :NA Address of Applicant :C V Raman Rodhngalore560012,
(32) Priority Date :NA [Karnataka, India. Karnataka India
(33) Name of priority country :NA  [(72)Name of Inventor :
(86) International Application No ‘NA 1)CHAURASIA, Saloni

Filing Date ‘NA 2)SEN, Prosenijit
(87) International Publication No NA 3)BHAT, Navakanta
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present disclosure generally relates to the field of capacitive sensing. An aspeptesehedisclosure relates to a capacitive
sensing device comprising: a sensing chamber comprising a first electrode, a second electrode and a separation stsecture
there between, wherein said separation structure maintains a substantially capsteation distance between a periphery of the
electrode and a periphery of the second electrode to form said sensing chamber; and a deformable material retainesing sai
chamber; wherein said deformable material comprises a dielectric ahadad wherein said deformable material is retained in si
sensing chamber such that the deformable material contacts the first electrode and the second electrode, leavingtavseaciny
said deformable material and said separation structure. In laodément, the deformable material comprises a droplet of high
permittivity dielectric material.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :03/08/2016

(21) Application N0.201641026546 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD AND SYSTEM FOR TILE RENDERING

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO6T
15/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu,
Suwonsi, Gyeonggido, Republic of Korea, 44342 Republic of
Korea
(72)Name of Inventor :

1)YogeshSomprakash Murarka
2)Rachna Saxena
3)Sundeep Krishnadasan

(57) Abstract :

Method for tile rendering in a Graphics Processing System (GPS). The GPS, by comparing drawcalls pertaining to a faene:
and a succeeding frame, identifies at lgasie in the succeeding frame that is same as at least a tile in the succeeding frame.
the tile(s) from the preceding frame is retained to be rendered in the succeeding frame, and part of application &gl thdien
processed for tiles #t are changing in succeeding frame are identified accordingly. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026547 A
(19) INDIA
(22) Date of filing of Application :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS AND SYSTEMS FOR CONTEXT BASED ACCESS CONTROL AND INTEGRITY
MANAGEMENT ON SHARED FILE SYSTEMS

(51) International classification :GOGF| (71)Name of Applicant .
21/62| 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido, Republic of Korea, 44342 Republic of
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)Ramanath Vishnu Pai
(87) International Publication No NA | 2)Tirthadeep Gupta
(61) Patent of Addition to Application Number ‘NA 3)Chandan Kumar Thakur

Filing Date ‘NA 4)Komal Bharuka
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Methods and systems for providing data security on an electronic device are described. A method cecgiviegsa
create file command to create a file for storing a content on a storage device of the electronic device. Further, tbenmnpetbesl
identifying a context of creation associated with the file and categorizing the content by assigninglzetéietbased on the
identified context of creation associated with the file. The tag comprises a sensitive content tag or a normal coRgrhémare
the method comprises providing control over access rights to the file based on the tag éssfgnéle. Thus the method provide:
context based classification of contents, secure tagging of sensitive contents using hardware backed kernel file sys¢em mo
isolation, monitoring and management of processes and contents. Further providesi@pplimostic system enforced restriction
and content integrity monitoring and maintenance. FIG. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026564 A
(19) INDIA
(22) Date of filing ofApplication :03/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR DYNAMIC SWITCHING OF TUNER DATA

(51) International classification HO4L | (71)Name of Applicant
12/00| 1)SAMSUNG ELECTRONICS CO.,LTD

(31) Priority Document No :NA Address of Applicant :129,Samsung, Yeongtonegu,
(32) Priority Date :NA [Suwonsi,Gyeonggido 443742 Korea Republic of Korea
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)MOHAMMED PEER, Kaja Mohideen Sheik

Filing Date ‘NA 2)MOHARANA, Sukumar
(87) International Publication No :NA 3)RAMESHA, Pradeep
(61) Patent of Addition to Application Number ‘NA 4)DANAGOUDA, Mahantesh

Filing Date ‘NA
(62) Divisional to ApplicatiolNumber :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT SYSTEM AND METHOD FOR DYNAMIC SWITCHING OF TUNER DATA FOR STREAMING TV CONTENT *
ONE OR MORE SECONDARY DEVICES The present invention describes a system and method for dynamic switching of-
for streaming TV content to one or more secapdievices. According to one embodiment, the system comprises of a STB de\
104 having a plurality of tuners, a primary device 108, one or more secondary devices 110 haviog-bd&&eiSTB) application
installed therein. A STB dongle device 106 ismected to the STB devicel04 via an USB port of the STB device 104. The ST
device 104 further comprises of integrated dongle drivers and an STB Application Program Interface (API) present irethe d
device 106 for streaming the TV content via idle theetr data to the one or more second user devices and dynamically switch
between at least one of plurality of tuners. Figure 1

rE
Ll

-1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026601 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SECURITY IMPLEMENTATION FOR VARIOUS APPLICATIONS BY USING VOLTAGE
PARALLELING METHOD

(51) International classification :G07C9/0017|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)K.KADIRAVAN
(32) Priority Date :NA Address of Applicant :OLD NO.264, NEW NO.1/520,
(33) Name of priority country ‘NA NEERADI/JOKIYARVATTAM, PONNERI POST, JOLARPET
(86) International Application No ‘NA VELLORE DISTRICT- 635851, INDIA. Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)K.KADIRAVAN
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Security Implementation for Various Application by using Voltage paralleling Method relateatfie.al ocker device provided witl
security arrangements and uses Voltage paralleling method which can be implemented for various applications suchaas re:
houses, provision stores, jewellery shops, security lockers, etc,. The safe locker us¢sargnmaccess the locker and set the
necessary conditions and an SMS or voice call will be sent to the end user every time the card is inserted. The inv&fuiages
paralleling method, where the N number, of parallel voltage generated is di@utigcted to the controller & logic circuit to
generate the signal for security purpose and magnetic switches are provided which is used for generating the sigedldgit i&
Microcontroller Section.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/08/2016

(21) Application N0.201641026602 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : DESIGN AND FEA OF A MOTORCYCLEHEDE STAND IN A SELFRETRACTION SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:GO6F
17/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)GIRISH KRISHNA MOORTHY

Addressof Applicant :212, GANGA NAGAR,

PALLAVILAI, PERUVILAI (PO), KANYA KUMARI DIST,
629 003 Tamil Nadu India

2)KIRAN KUMAR NAMA
(72)Name of Inventor :

1)GIRISH KRISHNA MOORTHY

2)KIRAN KUMAR NAMA

(57) Abstract :

The purpose of this project is to design a two whesilde stand with a self retraction system. A helical spring takes a major po:
in an entire process of a mechanical actuation. Perhaps, the system having two modes of an operation, whiclstad¢etaesd af
retraction in a computer aided design process. A complete study of the potential energy approach on a spring was perform
subsequently, a finite element method procedure identifies a force and displacement of a system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026603 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : ENZYMATIC PROCESS FOR THIREPARATION OF RUXOLITINIB AND ITS INTERMEDIATES

(51) International classification :C07D231/1i(71)Name of Applicant ;
(31) Priority Document No ‘NA 1) Dr . ReddyEs Laboratories
(32) Priority Date :NA Address of Applicant :2-337, Road No. 3, Banjara Hills
(33) Name of priority country :NA Hyderabad Telangana India
(86) International Application No ‘NA 2)Chirotech Technology Ltd.
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Richard Charles Lloyd
(61) Patent of Addition to Application Number  :NA 2)Karen Holt-Tiffin
Filing Date ‘NA 3)Thenkrishnan Kumaraguru
(62) Divisional to Application Number ‘NA 4)Krishna Vinigari
Filing Date ‘NA 5)Manpreet Singh
(57) Abstract :

ABSTRACT: One aspect of the present invention relates to process for preparatior2-afyiR)pentyt2-hydroxyacetate of the
formula (Il) by stereo selective enzymatic reduction. Another aspect of the presmtton provides an enzyme catalyzed resolu
of 2-cyclopentyl2-hydroxyacetate of the formula (lla). Another aspect of the present invention provides the us2-of¢iRpenty}
2-hydroxyacetate of the formula (Il) prepared according to the prasemition for the preparation of Ruxolitinib and its
pharmaceutically acceptable salts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026608 A
(19) INDIA
(22) Date of filing of Application04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : IMPROVED BIOMASS CONVERSION PROCESS

:C10B|(71)Name of Applicant :

53/02( 1)SHELL INTERNATIONALE RESEARCH

C10G |MAATSCHAPPIJ B.V.

1/00, Address of Applicant :Carel van Bylandtlaan 30,-R%96
C10L |HR, The Hague, The Netherlands. Netherlands

1/02 [(72)Name of Inventor :

(51) International classification

(31) Priority Document No ‘NA 1)URADE, Vikrant Nanasaheb
(32) Priority Date ‘NA 2)CHILKOOR SOUNDARARAJAN, Laxmi Narasimhan
(33) Name of priority country ‘NA 3)DEL PAGGIO, Alan Anthony
(86) International Application No ‘NA 4)GOPAL, Srikant

Filing Date ‘NA 5)ARORA, Prakhar
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a process for producing liquid hydrocarbon products from a femefmcding at least one of a
solid biomassontaining feedstock and a solid biomassived feedstock and in the range of from 50 to 15000 ppmw of chlorid
said process comprising the steps of: a) incorporating a chloride trap material into said keedstodide a combined
feedstock/chloride trap material; b) densifying the combined feedstock/chloride trap material to form densified feednmahe f
pellets or briquettes; c) contacting said densified feed with a hydropyrolysis catalyst compwmsltimolecular hydrogen in a
hydropyrolysis reactor vessel at a temperature in the range of from 350 to 600°C and a pressure in the range of flaBOMBA!
to produce a product stream comprising a deoxygenated hydrocarbon product, H<SUP>2<SUPCE2, D), C1 C3 gases, ch
and catalyst fines; and d) removing all or a portion of said char and catalyst fines from said product stream.

No. of Pages : 4No. of Claims : !

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5465



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/08/2016

(21) Application N0.201641026623 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : AGGREGATION IN A COMMUNICATION SYSTEM OR SERVICE

:HO4L
12/58,
GO6F
15/16

(51) International classification

(71)Name of Applicant :
1)MICROSOFT TECHNOLOGY LICENSING, LLC
Address of Applicant :One Microsoft Way , Redmond
Washington 98058399, UnitedStates of America. U.S.A.
(72)Name of Inventor :

(31) Priority Document No ‘NA .
(32) Priority Date ‘NA BESI\S/I ASR? llll?a'iv
(33) Name of priority country ‘NA 3)PRATIN'IDH{ Deepak
(86) International Application No ‘NA . P
o : 4)KUMAR, Vinay

Filing Date NA 1 5)MIDHA, Rakesh
(87) International Publication No NA 6)RAJAPi:’A Arun
(61) Patent of Addition to Application Number ‘NA !

Filing Date ‘NA 7)TEWARI, Jayawant
(62) Divisional to Application Number ‘NA 8)AGARWAL, Shashank

Filing Date ‘NA 9)SINGH, Harsh Vardhan

10)CHAND GOYLA, Teekam

(57) Abstract :

A system and method for aggregating user response data in a communication system such as an instant messaging (IM sy
Aggregation is performed according to a hierarchical group addressing structure into which Lemeangeel. Data may be input,

output and distributed in a structured data format. Aggregating information comprises collating, in each group in thieddierarc
group addressing structure, information contained in responses from individual users inupafAggregating said information me
further comprise collating, for each group in the hierarchical group addressing structure, information contained in fiespalbe:
child groups subordinate to that group. Because the grouping structure for agddoessinting is preexisting, no additional groupir

or categorising of individuals or responses is required.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026626 A
(19) INDIA
(22) Date offiling of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : FIBER OPTIC ARRAY BIOSENSOR SYSTEM

(51) International classification :GOIN21/7703; |(71)Name of Applicant
G01N2201/083:| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS

(31) Priority Document No ‘NA (IIT Madras)
(32) Priority Date :NA Address of Applicant :The Dean, Industrial Consultancy &
(33) Name of priority country :NA Sponsored Research [ICSR] Indian Institutd e€hnology
(86) International Application No ‘NA Madras, IIT P.O. Chennai Tamil Nadu India

Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)Prof. SAl, Raghavendra V.V.
(61) Patent of Addition to Application Numbe:NA 2)Mr. RAJAMANI, Allwyn S.

Filing Date ‘NA 3)Mr. RAMAKRISHNA, Bandaru
(62) Divisional to Application Number ‘NA 4)Ms. CHRISTOPHER, Christina

Filing Date ‘NA
(57) Abstract :

The disclosure relates to a fibgptic array sensor system withént fiber sensor probe array suitable for detection of chemical
biological species with relevance in clinical and pharmaceutical applications. It includes an array device based ondiiiykly se
fiber optic sensor témology that is capable of mutinalyte analysis in one or more samples. The analytes could be a chemici
protein, nucleic acid or a microorganism. A method of preparing functionalized optical array probe for detecting theatonagn
the analytessi also disclosed. Further, a method of testing the concentration of analytes in one or more samples using the a
is included This technology has several advantages such as high sensitivity, rapid anchgsisehanalysis, optical intensitydea

interrogation at a desired wavelength and also flexible to performfiasebr labeled assay for biomolecules.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/08/2016

(21) Application N0.201641026628 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS OF OBTAINING METABOLITES FROM BACILLUS AMYLOLIQUEFACIENS STRA

BSS5 AND APPLICATIONS THEREOF

:C12N

(51) International classification 1/00

(71)Name of Applicant :
1)UNIVERSITY OF CALI CUT

(31) Priority Document No :NA Address of Applicant :Thenjipalam, Caliduniversity (P.O.),
(32) Priority Date :NA |Malappuram (District), Kerala, Pit873 635, India. Kerala India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)SAILAS BENJAMIN
Filing Date ‘NA 2)SASIDHARAN SREEDEVI
(87) International Publication No NA 3)SREEDHARAN SAJITH
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure pertains to isolation @matacterisation of a bacillus strain from the woodyard. The present disclosure i
pertains to the methods of producing metabolites using Bacillus amyloliquefaciens BSS5 and applications thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026644 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR HEALTH MONITORING OF PRIME MOVERUPLED TO
DOUBLY-FED INDUCTION GENERATOR

. . :HO2F|(71)Name of Applicant :
(51) International classification 9/00 1)General Electric Company
(31) Priority Document No :NA Addressof Applicant :1 River Road, Schenectady, New Yc
(32) Priority Date :NA |12345, USA U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)TIWARI, ARVIND KUMAR
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system (154) for health monitoring of a prime mover (110) coupled to a déadipduction generator (DFIG) (11B)
disclosedThe DFIG (112) includes a generator (120) having a rotor winding (132) and a stator winding (E38ystem (154)
includes first sensors (156) coupled to the stator winding (130) to generatphhseestator current signals, and secondas (158
coupled to the rotor winding (132) to generate thykase rotor current signalsurthermore, the system (154) includes a signal
processor (160) operably coupled to the first sensors (156) and the second sensors (158) and configuredecadeteunei profile
of the prime mover (110) based on the thpbase stator current signals and the tplegse rotor current signaldoreover, the sign
processor (160) is configured to detect an anomaly associated with the prime mover (110) drthimelétorque profile is abnorm
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026646 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A PROCESS FOR THE PURIFICATION OF RECOMBINANT PROTEINS

(51) International classification :CO7K|(71)Name of Applicant -
14/00 | 1)STELIS BIOPHARMA PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :#293, Bommasandiaani Link road,
(32) Priority Date :NA |Jigani Industrial Area, Anekal Taluk, Bangal&€00105,
(33) Name of priority country :NA |Karnataka, India. Karnataka India
(86) InternationaApplication No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)GUNTHAKAL, Rajanarendra Reddy
(87) International Publication No :NA 2)GONGATI, Madhava Reddy
(61) Patent of Addition to Application Number ‘NA 3)DURGAPRASAD, Annavajjula

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A PROCESS FOR THE PURIFICATION OF RECOMBINANT PROTEINS Abstract: The present invention relates to a nove
process for the extraction and purification of recombinant proteins, speggfically interferons and insulin in substantially pure fi
having improved quality and yield.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026649 A
(19) INDIA
(22) Date of filing ofApplication :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR CHARGING RECEIVER DEVICES

. e :HO2.|(71)Name of Applicant :

(51) International classification 7100 | 1)General Electric Company
(31) Priority Document No :NA Address of Applicant :1 River Road, Schenectady, New Y
(32) Priority Date :NA (12345, USA U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)VIJAYAN, PRADEEP

Filing Date ‘NA 2)RAMACHANDRAPANICKER, SOMAKUMAR
(87) International Publication No :NA | 3)ARAVIND, DEEPAK
(61) Patent of Addition to Application Number ‘NA 4)RAGHUNATHAN, ARUN KUMAR

Filing Date :NA 5)MAHADEVA IYER, VISHNU
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A charging pad (130, 402, 502) for charging one or more receiver devices is dis€lusetharging pad (130, 402, 502) includes
least one first frequenayoil (116) operable at a first frequency baRdrther, the charging pad (130, 402, 502) includes at least
second frequency coil (118) operable at a second frequency band different from the first frequensisbatie: charging pad (13!
402, 502) mcludes an excitation unit (110, 302) operationally coupled to the at least one first frequency coil (116) and theat
second frequency coil (118) and configured to drive the at least one first frequency coil (116) and the at least omecsecayd f
coil (118).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026650 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of theinvention : SYSTEM AND METHOD FOR CHARGING RECEIVER DEVICES

. e :HO2.|(71)Name of Applicant :

(51) International classification 7/00 | 1)GeneralElectric Company
(31) Priority Document No :NA Address of Applicant :1 River Road, Schenectady, New Y
(32) Priority Date :NA (12345, USA U.S.A.
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)VIJAYAN, PRADEEP

Filing Date ‘NA 2)RAMACHANDRAPANICKER, SOMAKUMAR
(87) International Publication No :NA | 3)ARAVIND, DEEPAK
(61) Patent of Addition to Application Number ‘NA 4)RAGHUNATHAN,ARUN KUMAR

Filing Date :NA 5)MAHADEVA IYER, VISHNU
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A charging pad (130, 402, 502) for charging one or more receiver devices is dis€lusetharging pad (130, 402, 502) includes
least one first resonator coil (136) operable at a first frequency band and at least oneesecwtdr coil (138) operable at a seco
frequency band-urther, the charging pad (130, 402, 502) includes at least one exciter coil (132, 134, 202, 310, 312) magne
coupled to the at least one first resonator coil (136) and the at least one resoorador coil (138)n addition, the charging pad (1:
402, 502) includes an excitation unit (110, 302) operationally coupled to the at least one exciter coil (132, 134,212, &0,
configured to drive the at least one first resonator coil (2&6f)the at least one second resonator coil (138) via the at least one
coil (132, 134, 202, 310, 312).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date offiling of Application :04/08/2016

(21) Application N0.201641026651 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : A DEVICE AND A METHOD FOR DETERMINING QUALITY OF CNG IN VEHICLES

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:FO2C
41/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)Robert Bosch Engineering and Business Solutions Privat
Limited

Address of Applicant :123, Industrial Layout, Hosur Road,

Koramangala, Bangalore 5600%&rnataka, INDIA Karnataka
India

2)Robert Bosch GmbH
(72)Name of Inventor :

1)NAGENDRA ANJAN KUMAR

2)CHAITHANYA VENKATESH VENKATA

3)MRUDUL MUDOTHOLY UNNIKRISHNAN

(57) Abstract :

A device and a method of determining quality of CNGehicles is disclosed. The method comprises the steps of measuring a
pressure inside a CNG rail by a pressure sensor, actuating a valve to enable CNG to flow from a CNG tank to the CNsarnag
a set of pressures inside the CNG rail coresiing to a predefined set of time points by the pressure sensor, calculating a set
pressure gradient values from the set of pressures measured. The last step of determining the quality of CNG can binperdc
ways. In one way, a time point ixéid and the pressure gradient value calculated at the fixed time point is compared with a r¢
pressure gradient value at the fixed time point. In another way, a pressure gradient value is fixed and a comparison of the

corresponding time point is perimed. FIGURE 1
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/08/2016

(21) Application N0.201641026678 A

(43) Publication Date : 09/02/2018

(54) Title of theinvention : METHODS AND SYSTEMS FOR HARMONIZING WHI DIRECT WITH WI-FI

:H04B5/00; |(71)Name of Applicant :
(51) International classification H04W36/00| 1)SAMSUNG ELECTRONICS CO., LTD.
H04W76/02 Address of Applicant :129, Samsung, Yeongtonegu,
(31) Priority Document No :NA Suwonsi, Gyeonggido, Republic of Korea, 44342. Republic o
(32) Priority Date :NA Korea
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Mayuresh Madhukar Patil
Filing Date ‘NA 2)Vimal Bastin Edwin Joseph
(87) International Publication No " NA 3)Deepak Prashanth Prasannan
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Methods and systems for harmonizingM/Direct with WiFi. The present disclosure relates to the field of wireles
communications and more particularly to harmonizingRMDirectwith Wi-Fi. Embodiments herein disclose methods and syste
harmonize the discovery and connection procedures for devices usihigawi WiFi direct protocols. FIG. 3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026688 A
(19) INDIA
(22) Date of filing of Application :04/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : DECORATIVE GLAZING

:B32B17/06|(71)Name of Applicant :
(51) International classification B32B3/10; | 1)Saint-Gobain Glass France
B32B3/30 Address of Applicant :18, Avenue D'alsace, 92400
(31) Priority Document No :NA Courbevoie, France. France
(32) Priority Date :NA (72)Name ofInventor :
(33) Name of priority country ‘NA 1)Krishna Sathyamurthy Joseph
(86) International Application No ‘NA 2)Gowtham Manoharan
Filing Date ‘NA 3)Rajappa Tadepalli
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A heat treatable decorative article is provided. The heat treatable decorative article includes a glass substrateeggdéeonati
layer anda protective layer. The decorative pattern layer is applied directly on one or both surface of the glass substrate an
protective layer is disposed above the decorative pattern layer. The disclosure also relates to a method of prepdrireptddehe
decorative article.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/08/2016

(21) Application N0.201641026733 A

(43) Publication Date : 09/02/2018

(54) Title ofthe invention : PERFORATED STRAW FOR DROPLET GENERATION

:C12M21/04|(71)Name of Applicant :
(51) International classification C12M21/16;| 1)SOBHANA, Rejith Raveendran
C1l2M23/44; Address of Applicant :Gurukrupa KRA51, Kedaram Nagar
(31) Priority Document No :NA Murinjapalam, Pattom, Trivandrun®95004, Kerala, India. Kere
(32) Priority Date :NA India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International ApplicatiotNo ‘NA 1)SOBHANA, Rejith Raveendran
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The presentlisclosure relates to a droplet generating means that includes multiple perforation patterns to control the produc
and size of droplets. Perforated tube 110 includes a plurality of perforations 104 that control the number and typts oftuzogie
122 of control sheath 120 exposes selective number of perforations 104 for the desired turbulence and eddy curreake fixat
on user action, wherein the sheath 120 covers over the tube 110. Upper thread 102a and lower thread 10#bIdfQleatube
utilized to selectively engage with internal threads of the sheath 120 so as to allow relative movement therein, andhiesmebye
desired exposure of the perforations 104, and thereafter the user can perform sucking action thraughtae tube 110.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026758 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of theinvention : CONCENTRATION OF COFFEE, TEA, HERBAL AND ANY DECOCTION USING RO MEMBRA
MADE UP OF NANO MATERIALS

(51) International classification :A23C9/1427;B01D61/1(|(71)Name of Applicant :
B01D9/0013 1)SAMHITA INDUSTRIES PRIVATE LIMITED

(31) Priority Document No :NA Address of Applicant :1:23-677/127, STREET NO.1, LANE
(32) Priority Date ‘NA NO.2, KIMTEE COLONY, TARNAKA, HYDERABAD -
(33) Name of priority country ‘NA 500037, Telangana India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)D.P.CHAKRAVARTHY
(87) International Publication No *NA 2)BANDA RAVI SANKAR
(61) Patent of Addition to Application_NA 3)DR.K.SASIDHAR REDDY
Number :

Filing Date NA
(62) Divisional to Application Numbe:NA

Filing Date ‘NA
(57) Abstract :

In this method of invention coffee tea, herbal or any other decoction are subjected to pass through specially desigowg détie
based reverse osmosis membrameder high pressures. The permeate water recovered can be used back for decoction prep
and reject will be having higher concentration than the input decoction. By repeating this process concentration otaalbgons
achieved to required percegés at normal temperatures without losing aroma and other medicinal properties.

No. of Pages : No. of Claims : ¢

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5477



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026760 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : COFFEE, TEA, HERBAL, SEEDS OR ANY OTHER EXTRACTION USING SUBCRITICAL WA1
FROM COFFEE BEANS USING NANO MATERIALS

(51) International classification :A23F5/16¢|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)EESAVYASA TECHNOLOGIES PVT. LTD.
(32) Priority Date :NA Address of Applicant :PLONO: 79, PHASE IIl, SVCIE,
(33) Name of priority country ‘NA BALANAGAR, HYDERABAD, R.R. DISTRICT, ANDHRA
(86) International Application No ‘NA PRADESH- 500 037. Andhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)D.P.CHAKRAVARTHY
(61) Patent of Addition to Application Number ‘NA 2)BANDA RAVI SANKAR
Filing Date ‘NA 3)DR.K.SASIDHAR REDDY
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In this method of inventioseeds, chemicals, other plant materials will be combined with their Nano material compounds whi
intended to extract out while preparing for the sub critical water procedure. Subjecting water to sub critical staiadyaraam
under the vessebnd increasing the pressure will extract out the required compounds into the water which behaves like orge
solvents under subjected conditions. A unique design of apparatus with reduced distillation column heights and presgure ci
appliances will rake the process more viable and technically feasible to apply in larger applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026761 A
(19) INDIA
(22) Date of filing of Application05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : NANO MATERIAL COATED METAL SURFACES BASED INDCUTION HEAT GENERATION
SYSTEMS

(51) International classification :HO5B2214/0.|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)EESAVYASA TECHNOLOGIES PVT. LTD.
(32) Priority Date :NA Address of Applicant :PLONO: 79, PHASE IIl, SVCIE,
(33) Name of priority country ‘NA BALANAGAR, HYDERABAD, R.R. DISTRICT, ANDHRA
(86) International Application No ‘NA PRADESH- 500 037. Andhra Pradesh India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)D.P.CHAKRAVARTHY
(61) Patent of Addition to Application Number :NA 2)BANDA RAVI SANKAR
Filing Date ‘NA 3)DR.K.SASIDHAR REDDY
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

In this method of inventiometal surfaces coated with elements of higher thermal conductivity in nano meter thickness eithet
layer or of multiple layers with combination of metals and other compounds are used as heat transmission media whie des
heating appliances.éét generation source used in this system are-maaé induction electrical systems like induction, rf,
microwave, mosfet, semi conductor heating or any other similar devices consuming electricity. Due to this inventioreaad ttg
of equipment, thefficiency of heat transmission and rate of heat dissipation will be abnormally enhanced making thermodyr
process more economically viable and technically feasible.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/08/2016

(21) Application N0.201641026762 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : ALAKALOIDS EXTRACTION INTO SOLVENTS BELOW THE ROOM TEMPERATURE UNDEF
VACUUM DISTILATION SYSTEMS AND NANO COMPOSITES

:BO1D
3/00;
C1l1B
1/00

(51) International classification

(71)Name of Applicant :
1)EESAVYASA TECHNOLOGIES PVT. LTD.
Address of Applicant :PLOT NO: 79, PHASHII, SVCIE,
BALANAGAR, HYDERABAD, R.R. DISTRICT- 500 037.

(31) Priority Document No :NA |Andhra Pradesh India
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)D.P.CHAKRAVARTHY
(86) International Application No ‘NA 2)BANDA RAVI SANKAR
Filing Date ‘NA 3)DR.K.SASIDHAR REDDY
(87) International Publication No i NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In thismethod of invention alkaloids are mixed with special type of hydrophobic nano materials made up of bio degradable
are subjected to vacuum distillation to extract the required compounds at their boiling points which are reduced torbelow ro
tempeatures. In this process vacuum is created by evacuating a cylinder connected with reciprocal piston arrangements or
or any other similar arrangements to create vacuum at very low cost. The piston cylinder will be operated by uniquely desic

medianical advantage mechanisms
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026763 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : ENERGY SAVING COMPRESSOR WITH TROCHOID, TORROID MECHANISMS AND WITH
NANO COATINGS

:FO1C21/1C|(71)Name of Applicant :
(51) International classification F04C18/22| 1)EESAVYASA TECHNOLOGIES PVT. LTD.
F04C27/00: Address of Applicant :PLOT NO: 79, PHASHII, SVCIE,
(31) Priority Document No ‘NA BALANAGAR, HYDERABAD, R.R. DISTRICT- 500 037,
(32) Priority Date ‘NA Andhra Pradesh India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)D.P.CHAKRAVARTHY
Filing Date ‘NA 2)BANDA RAVI SANKAR
(87) International Publication No *NA 3)DR.K.SASIDHAR REDDY
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ENERGYSAVING COMPRESSORNITH TROCHOID, TORROID MECHANISMS AND WITH NANO
COATINGS Inthis methodof inventionscrew typescrolled,rotaryvein compressosystems

arecouplewith trochoidor torroid mechanismeitherat suctionor dischargeof the

refrigerantgasedo achievepowersaving.Nanocarbonbasedabrasivesrecoated over trochoilbbes toimprove theefficiencyand
minimize thesurfaceerosionduring its mechanismT he additionof trochoidor torroidmechanismsoupledwith do motor for
rotating theshaft willi mpr ov e t lofehe edmgressiomyeic y
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026765 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR PROVIDING RAPIDNESS AND PRECISION IN THE CONTROL
ROBOTIC STRUCTURE

. . :B25.[(71)Name of Applicant :

(51) International classification 9/00 | 1)AMRITA VISHWA VIDYAPEETHAM
(31) Priority Document No :NA Address of Applicant :Amritapuri, Clappana R@llam 690
(32) Priority Date :NA [525 Kerala, India Kerala India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)DHARMANA, Meher Madhu

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT SYSTEM AND METHOD FOR PROVIDING RAPIDNESS AND PRECISION IN THE CONTROL OF ROBOTI(
STRUCTURE The present invention relates to a systedhmethod for providing rapidness and precision in control of robotic
structure by obtaining the optimum inverse kinematic solution through training of Artificial Nretrzy Inference System (ANFIS
network with reduced data sefthe system (S) comprisef at least one robotic structure (100), at least one capturing unit (110
least one actuating unit (120), at least one control unit (200) and at least one training unit@89%stem primarily works in two
phases namely training phase atwhtol phaseln the training phase the system generates the reduced data sets and trains tt
networks by utilizing the generated reduced datdrséie control phase the system controls the robotic structure using the trai
ANFIS network systems argkometrical module. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026794 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : AUTOMATICALLY MANAGING OPERATIONS OF ELECTRONIC DEVICE BASED ON USER
INPUT AND GRIP PATTERN

. . :HO1R|(71)Name of Applicant :

(51) International classification 43/00 | 1)Samsung Electronics Co., Ltd.
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :NA |Suwonsi, Gyeonggido 443742, Republic of Korea Republic ¢
(33) Name of priority country ‘NA |Korea
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Arun Kunnappillil Madhusoodhanan
(87) International Publication No :NA 2)Puneet Saini
(61) Patent of Addition to Application Number ‘NA 3)Rajendra Prasad Gangolli

Filing Date ‘NA 4)Rushi Harilal Dadhaniya
(62) Divisional to Application Number ‘NA 5)Pradeep Thalasta

Filing Date ‘NA 6)Vidyashankar Bangalore Lakshman
(57) Abstract :

ABSTRACT Automatically managing operations of electronic device based on user input and grippatbiediments herein
provide a method for managing operations in an electronic device. The method includes detecting a grip pattern omibe ele:
device. Further, the method includes detecting a user input performed on an edge of the electroniatbeiceh& method
includes causing to perform at least one action in the electronic device based on the user input and the grip patteimy&urthe
another embodiment herein provide a method for performing an action on at least one foregrourttbagmicea plurality of the
foreground applications in the electronic device based on the user input and the grip pattern. FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201641026817 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : COCOON SEPARATION MACHINE

. e :G11EB|(71)Name of Applicant :

(51) International classification 5/00 1)Sangappa Shiva Sangappa Nara
(31) Priority Document No :NA Address of Applicant :C/o Shiva Electronics, Kamatagi Rc
(32) Priority Date :NA |Near Old Market, Guledgudda, Badami Taluk, Bagalkot Distr
(33) Name of priority country :NA |Pincode: 587203, Karnataka, India. Karnataka India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Sangappa Shiva Sangappa Nara
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT According to an aspect of the present disclosure a cocoon separation machine is provide with a sliding suigpar
tape to which the cocoon is attached, a cocoon separating slot to pass the tape and remove the cocoon from thetdleg,ta fir
support the tape in line with the cocoon separating slot, a second pulley to pass the tape through a differe palesiabyftite tape
through the disinfectant solution and a bobbin to roll the tape and store. In an embodiment, cocoon separation machine fur
comprises a crank, one end of the crank attached to a first shaft, a connecting rod, one end attacheddambthercrank and a
slider attached to other end of the connecting rod, wherein the crank, the connecting rod and the slider convertingpticotiara
pushpull motion, wherein the cocoon separating slot is attached to the slider and moves &mavaetkward along the line of the
tape. In an another embodimeatset of shafts each comprising one or more sprockets and set of chains coupled to the apgoc
provided for rotating the set of shafts when any one of the shaft in the set ofshatfised. In that the first pulley, the second pul
and the bobbin are attached to corresponding separate shafts in the set of shafts. In that the first shaft is coegédne af the
shafts in the set of shafts to rotate the set of shaft Wieeorank is rotated.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/08/2016

(21) Application N0.201641026854 A

(43) Publication Date : 09/02/2018

(54) Title of theinvention : EDTA INJECTION AND PROCESS FOR MAKING THE SAME

:A61L29/08
(51) International classification A61L29/14;

A61M25/01
(31) Priority Document No :NA

(71)Name of Applicant :
1)JODAS EXPOIM PRIVATE LIMITED
Address of Applicant :H.No:-2-293/82/A/1359, 1st Floor,
Road No. 45, Jubilee Hills, Hyderabd&D0 033, Telangana,

(32) Priority Date :NA India. Telangana India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)Shashi Shanker Parsad SINGH
Filing Date ‘NA 2)Venkataramana Rao PATHIPATI
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the field of parenteral preparations. The invention specifically relates to parentatainsrepa
comprising Ethylenediaminetetraacetic acid (EDTA) and watenjection. The present invention also relates to procedure for
manufacturing parenteral preparations comprising Ethylenediaminetetraacetic acid (EDTA) and water for injection whiakezt

as diluent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026864 A
(19) INDIA
(22) Date of filing of Application :05/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : ESTIMATION OF SOC OF A LEABCID BATTERY

(51) International classification ‘B60L11/18| (71)Name of Applicant :
B60W20/00| 1)Mahindra & Mahindra Limited

(31) Priority Document No :NA Address of Applicant :Mahindra Reseaialley, Mahindra
(32) Priority Date :NA World City , P.GAnjur, Chengalpattu, Kanchipuram District
(33) Name of priority country :NA 603004 Tamil Nadu, India Tamil Nadu India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)NABAL KISHORE PANDEY
(87) International Publication No NA 2)SATISH THIMMALAPURA
(61) Patent of Addition to Application Number  :NA 3)KANNAN SUBRAMANIAN

Filing Date ‘NA 4)KUMARPRASAD TELIKEPALLI
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT Estimation of SOC of a leaatid battery. Embodiments herein disclose methods and systems for determining St
Charge (SOC) of a lead acid battery in a vehicle. Embodiments herein disclose methods and systems for determih®igafgat¢
(SOC) of a lead acid battery in a vehicle using discharge and charge correction factors. Embodiments herein discloaadnett
systems for determining State of Charge (SOC) of a lead acid battery in a vehicle using a master OCV table bateb8QC e
(SOCOCYV) after the vehicle has been powered off, and a current throughput based SOC estimation (SOCEST) based on ¢
count integration (ampecond (As) integration) when the vehicle is operational. Embodiments herein disclose methodgusd
for determining State of Charge (SOC) of a lead acid battery in a vehicle considering ageing of the battery and teflg&rature
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026925 A
(19) INDIA
(22) Date of filing of Application :07/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR RESPONSIVE USER INTERFACE OF DIGITAL PANT -ZOOM
(PTZ) CAMERA

. . :HO4N|(71)Name of Applicant :

(51) International classification 5/00 1)SAMSUNG ELECTRONICS CO.,LTD
(31) Priority Document No :NA Address of Applicant :129, Samsung, Yeongtonggu,
(32) Priority Date :NA [Suwonsi, Gyeonggido 443742, Republic of Korea Republic o
(33) Name of priority country ‘NA [Korea
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)JANA, Sandeep
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The various embodiments of the present invention disclose a system and method for providing responsiedacss for
controlling Partilt-Zoom (PTZ) camera systems. The method comprises of receiving, by a PTZ camera, a PTZ request fron
equipment (UE) for one or more region of interests (ROIs) from one or more images captured by a PTZ camezatssmsisag, by
a Region of Interest selector, one or more ROIs from a field of vision (FOV) corresponding¢odinedes of the requested one ¢
more ROIs, generating, by an encoder, a first image set for transmission on a primary channel, downsaalingage resizer, on
or more images captured by the PTZ camera sensor to obtain a second image set, and transmitting, by a transceiveaigthsd
on a primary channel and the second image set on a secondary channel to the UE. Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026942 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A COOLIN&HANNEL ASSEMBLY FOR A TWOWHEELED VEHICLE

. e :BO1.|(71)Name of Applicant :

(51) International classification 19/0C| 1)TVS MOTOR COMPANY LIMITED
(31) Priority Document No :NA Address of Applicant :JAYALAKSHMI ESTATES, NO. 29,
(32) Priority Date :NA |(OLD NO.8)HADDOWS ROAD, CHENNAI- 600 006 Tamil
(33) Name of priority country :NA [Nadu India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)BALAGURU SRIDHAR
(87) International Publication No NA | 2)NARAHARISETTI RAMAKRISHNA
(61) Patent of Addition to Application Number ‘NA 3)LOHIT VISHWANATH PATIL

Filing Date :NA | 4)GUNDAVARAPU V S KUMAR
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The present subject matter relates to a cooling system for-atieeled motor vehicle. A cooling channel assembly (200) compi
a channel body (205) disposed downwardly of the step through portion, said cooling channel assembly (R@d@dswith an fluid
inlet (210) at a front end portion of said channel body (205) and one or more fluid outlet(s) (215A) provided at a créioerd p
said channel body (205), wherein said channel body (205) is provided with at least one inclinad @6\, 205B) having a lowe
surface inclined downwardly towards the fluid inlet (210) and disposed at an inclination angle (a, p) with respect tmaty imag
horizontal line (%X). <To be published with Fig. 2 (c) >
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026943 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : AN INTAKE SYSTEM FOR A TWO WHEELEYEHICLE

:FO2B (71)Name of Applicant :
. . 79/00;B60| 1)TVS MOTOR COMPANY LIMITED
(51) International classification 7/10:B65D|  Address of Applicant :JAYALAKSHMI ESTATES, NO. 29,
17/353 (OLD NO.8)HADDOWS ROAD, CHENNAI- 600 006, Tamil
(31) Priority Document No :NA Nadu India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)KOTHURU NARAYANA HARSHA
(86) International Application No ‘NA 2)VIJAYA BHASKAR ADIGA
Filing Date :NA 3)DAMODARAN PRAMOTH KUMAR
(87) International Publication No NA 4)MALUVADU SUNDARAMAN ANAND KUMAR
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention discloses a two wheeled vehicle (100) comprising a low slung internal combustion (IC) enginedd€d)
below a second portion (104) of the two wheeled vehicle (100) having-thstegh space. Aletachable floorboard (104a) covers
the upper portion of the second portion (104). An air cleaner (120) is disposed towards the front of the IC engine dh0djeded
passage (202) connects the air cleaner (120) and the IC engine (101). A throt{{2dd9dy disposed on the intake passage (202
configured to control air flow rate drawn from the air cleaner (120). Further, a fuel injection valve (204) is configlinect fael
inside an intake port (301a) of the IC engine (101) and is disposedttemm of the throttle body (201) on the intake passage (.
The throttle body (201) and said fuel injection valve (204) is disposed in a space formed below the detachable flocthhaadd:
located substantially upwardly sideward to said secondopoft04). This arrangement provides easy accessibility and improve
spray characteristics of the two wheeled vehicle (100). <>
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026947 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : VIPROTECTOR

. e :HO1T|(71)Name of Applicant :

(51) International classification 4/00 1)SUJEESH JOSEPH
(31) Priority Document No :NA Address of Applicant :PAYYANIMANDAPATHIL Tamil
(32) Priority Date :NA [Nadu India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)SUJEESH JOSEPH

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Connect the 220240 volt electricity from the distribution line to the input ( 1,2) of-\Arotector, from the output ( 7,8 ) it passes
through house or industrial wiring , from this output the electronic circuit board of tHerdtiector receives theesttricity J from
there the help of a step down transformer (13 ) change AC to DC. The transistor control board will monitor the volgtge. IF h
voltage come ( The current setting is 270 volt, in theRfhtector but it can be adjusted with higher or lessé ) when the first
relay (9 ) is ON . Four seconds buzzer will give warning . At the same time the second relay (16) will become Ofrtteciir
OFF,because the phase voltage from j the intput (1) epMitector and nuteral of the output (7)\f- Protector by using a 4.7 k2
watts resistance (15) to connect the second relay (16) normally opend (NO) terminal. During lightning time wheRribie{ar
becomes OFF the input (4,6) and output (7,8) terminal will be separated by an insulatee {)iHsi electricity flow from the spai
will be blocked.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026966 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) PublicatiorDate : 09/02/2018

(54) Title of the invention : A NOVEL PHOTOBIOREACTOR FOR PHOTOTROPHIC MICROORGANISMS CULTIVATION

. e :C12N|(71)Name of Applicant :

(51) International classification 1/00 1)B.M.S College of Enggineering
(31) Priority Document No :NA Address of Applicant :Bull Temple Road, Basavanagudi,
(32) Priority Date :NA |Bengaluru, Karnataka 560019 Karnataka India
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)Dr.V. Saisha

Filing Date ‘NA 2)Sweekrity Kanodia
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a novel photobioreactor (PBR) for the cultivation of phototrophic microorganisms, irobtdier ti
maximum yield. The novel photobioreactor (PBR) for phototropic microorganism cultivatioprises, a triangular pyramid shap
growth chamber, a pressure pump along with a pressure sensor, a multi port valve, a temperature sensor and otheesomtre
triangular pyramid shaped growth chamber includes, at least three triangular #digplates of predetermined size and thicknes:
that can be placed side by side at a predetermined angle to form an apex of the triangular pyramid shaped growth chambe
triangular pyramid shaped growth chamber may have a stainless steel triancpearishse with a hole at center. Further, the
triangular pyramid shaped growth chamber may also have a plurality of an equilateral triangle shaped flat plates placed at
predetermined angle to from an apex. The novel PBR can produce maximum yield.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026995 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A HIGH DRUGOADED TABLET COMPOSITION FOR TREATING HIV

(51) International classification /AG1K| (71)Name of Applicant :
38/00 | 1)HETERO RESEARCH FOUNDATION

(31) Priority Document No :NA Address of Applicant :PLOT NO:80 & 81, A.P.I.E.,
(32) Priority Date :NA [BALANAGAR, HYDERABAD - 500 018 Telangana India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PARTHASARADHI REDDY, BANDI

Filing Date ‘NA 2)KHADGAPATHI, PODILE
(87) International Publication No *NA 3)TIWARI, SUNIL, DEVIPRASAD
(61) Patent of Addition to Application Number ‘NA 4)PRAKASH, SHETIYA

Filing Date :NA 5)BALAKRISHNAI AH, MEDUM
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to pharmaceutical antiretroviral compositions comprising a combination of antiretrovirtiegent
manufacturing process thereof and use of the said compositions for the prevention, treagpnogittytaxis of diseases caused by
retro viruses, specifically acquired immune deficiency syndrome or an HIV infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026996 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : 'A MULTACLASS ANTI-RETROVIRAL COMPOSITION'

(51) International classification /AB1K| (71)Name of Applicant :
9/00 1)HETERO RESEARCH FOUNDATION

(31) Priority Document No :NA Address of Applicant :PLOT NO:80 & 81, A.P.I.E.,
(32) Priority Date :NA [BALANAGAR, HYDERABAD - 500 018 Telangana India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PARTHASARADHI REDDY, BANDI

Filing Date ‘NA 2)KHADGAPATHI, PODILE
(87) International Publication No *NA 3)TIWARI, SUNIL, DEVIPRASAD
(61) Patent of Addition to Application Number ‘NA 4)RAMA RAO, NELLURI

Filing Date :NA 5)VAMSI KIRAN, ATLURI
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention is related to an-aatroviral composition. In particular, the presemntention relates to a solid oral composit
comprising combination of multilass drugs particularly darunavir, dolutegravir and cobicistat and process for preparing the :
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201641026997 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : 'ANTRETROVIRAL COMPOSITIONS'

(51) International classification /AB1K| (71)Name of Applicant :
31/00 | 1)HETERO RESEARCH FOUNDATION

(31) Priority Document No :NA Address of Applicant :PLOT NO:80 & 81,A.P.l.E.,
(32) Priority Date :NA [BALANAGAR, HYDERABAD - 500 118 Telangana India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)PARTHASARADHI REDDY, BANDI

Filing Date ‘NA 2)KHADGAPATHI, PODILE
(87) International Publication No *NA 3)TIWARI, SUNIL, DEVIPRASAD
(61) Patent of Addition to Application Number ‘NA 4)PRAKASH, SHETIYA

Filing Date :NA 5)BALAKRISHNAIAH, MEDUM
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The preseninvention relates to pharmaceutical antiretroviral compositions comprising a combination of antiretroviral agents
(darunavir, dolutegravir and ritonavir), the manufacturing process thereof and use of the said compositions for the preventis
treatment or pphylaxis of HIV infection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027012 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : FIRMLY GRASPABLE SOCKET

. e :B25B|(71)Name of Applicant :

(51) International classification 13/00|  1)Shyang Yun Tools Co., Ltd.
(31) Priority Document No :NA Address of Applicant :: No0.23, Ln. 742, Sec. 1, Hemu Rd.
(32) Priority Date :NA [Shengang Dist., Taichung City Taiwan
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)LIN, Chia-Szu

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A socket has a socket section 10 and an assembling section 20 connected to tlsestakdi0. The socket section 10 is cylindri
and has an axial direction, a peripheral surface, a first end, a second end, a socket hole 11, and a grasp porticst &Ad el fir
second end of the socket section 10 are opposite each otheaiiahdirection of the socket section 10. The socket hole 11 is a
defined in the first end of the socket section 10. The grasp portion 12 is annularly concaved in the peripheral s@fsmekef th
section 10 and has a cressction being along diametrical surface of the socket section 10. The esesg8on of the grasp portion :
has two opposite curved edges. The assembling section 20 is coaxially connected to the second end of the socket Bection
concave grasp portion 12 makes the sbeksily and securely grasped. Fig. 2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027018 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : A METHOD FOR HIGH THROUGHPUT LITHOGRAPHIC PATTERNING OF REDUCED
GRAPHENE OXIDE THIN FILMS

:B82Y20/00|(71)Name of Applicant :
(51) International classification B82Y30/00;| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
G01G3/16 ((IIT M)
(31) Priority Document No :NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date ‘NA CONSULTANCY & SPONSORED RESEARCH [IC&SR]
(33) Name of priority country ‘NA INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) International Application No ‘NA CHENNAI - 600 036 Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)PATIL NIKHIL RAJENDRA
(61) Patent of Addition to Application Number  :NA 2)DR. SOUMYA DUTTA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention for high throughput lithographic patterning of reduced graphene oxide thin films using CMOS compa
technology or5i/Si02 substrate. Raman spectroscopic measurement confirms that patterning process does not degrade the
quality. Electrical characterization of rGO based FET shows ambipolar charge transport. Sheet resistivity measuremérigle
Pauw methoghows potential of rGO films as contact material as well as transparent conducting contacts for next generatio
lighting and photovoltaic applications.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/08/2016

(21) Application N0.201641027019 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : A METHOD FOR DETERMINISTIC TRANSFER OF REDUCED GRAPHENE OXIDE THIN FIL}

:B0O5D3/12;|(71)Name of Applicant :
(51) International classification B82Y20/00| 1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS
B82Y30/00|(IIT M)
(31) Priority Document No :NA Address of Applicant :THE DEAN, INDUSTRIAL
(32) Priority Date ‘NA CONSULTANCY & SPONSORED RESEARCH [IC&SR],
(33) Name of priority country ‘NA INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O,
(86) International Application No ‘NA CHENNAI - 600 036, Tamil Nadu India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)PATIL NIKHIL RAJENDRA
(61) Patent of Addition to Application Number ‘NA 2)DR. SOUMYA DUTTA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A METHOD FOR DETERMINISTIC TRANSFER OF REDUCED GRAPHENE OXIDE THIN FILMS The preser
invention demonstrates a novel technique for deterministic transfer of rGO thin films on arbitrary substrates. This preeitemn
high-throughput fabrication of suspended rGO membranes, which can be used as ultrasensitive gas sensors or nanomech:
resonators. Our proposed method can also be extended for transfer CVD grown 2D materials such as graphene, Transitior
dichalcogaide (TMD) etc. Most lllustrative Figure: FIG.1

-
W
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027055 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date09/02/2018

(54) Title of the invention : A VEHICLE TRACTION SYSTEM

. e :B60W|(71)Name of Applicant :

(51) International classification 10/00 | 1)VIT University
(31) Priority Document No :NA Address of Applicant :Katpadi, Vellore Tamil Nadu India
(32) Priority Date :NA  [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)Subramaniam Chittur Krishnaswamy
(86) International Application No ‘NA 2)Kaliyaperumal Ganesan

Filing Date ‘NA 3)Givith Abraham
(87) International Publication No " NA 4)Jayapal Chodon Cherumambayil
(61) Patent of Addition to Application Number ‘NA 5)Jerin Geogy George

Filing Date ‘NA 6)Nithin Puthiyaveettil
(62) Divisional to Application Number ‘NA 7)Siddharth Murugesan

Filing Date ‘NA
(57) Abstract :

A vehicle traction system is providethe vehicle traction system includes an electric motor 102, an internal combustion engil
and a control unit 108 he electric motor 102 provides torgigea shaft of the vehicle through a universal joliite electric motor
102 runs at an electric mode based on at least one of (a) a switch control by an operator of the vehicle, or (b) gnabithel si
internal combustion engine 104 provides the wertp the shaft of the vehicl€he electric motor 102 acts as a generator when th
vehicle runs at an internal combustion engine mdte. control unit 108 provides the control signal to the electric motor 102 wi
(a) the vehicle runs within a threshaéel of the speed of the vehicle, and (b) the fuel level is less in the internal combustion
104 of the vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027073 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR SELECTIVITY ESTIMATION USING DEPENDENT COLUMN
INFORMATION FOR GENERATING OPTIMIZED QUERY PLAN

(51) International classification :GOGF| (71)Name of Applicant .
17/00| 1)HUAWEI TECHNOLOGIES INDIA PVT. LTD.

(31) Priority Document No :NA Address of Applicant :SYNO 37, 485/3, 45/4 ETC., KNO
(32) Priority Date :NA |1540, Kundalahalli Village, Bengaluru, Karnataka 560 037, |
(33) Name of priority country :NA |Karnataka India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)KUMAR Dilip
(87) International Publication No *NA 2)SREEKANTAIAH, Nirmala
(61) Patent of Addition to Application Number ‘NA 3)BEHERA, Mahesh Kumar

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Joint selectivity estimation afependent columns in database planner using multidimensional histograms is disclosed. A met
joint selectivity estimation for at least two tables using at least a-thnignsional histogram, the method comprises receiving at
one dependency infmation defining dependencies between the tables and the associated columns; identifying, based on th
dependency information received, at least two table recurrently joined and used based on at least a column; colleatiagléhe
recurrently joined ad used based on the column identified as joint statistics; calculating, using at least a histogram techniqu
a joint histogram based on the joint statistics collected; storing the joint histogram calculated in at least one systieenetbil
maintaining at least a histogram cache of the joint histogram; and estimating the joint selectivity for the tables Iy jodmg t
histogram stored in the system table. (TO BE PUBLISHED WITH FIGURE 1&3)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027090 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : SELFELEANING AIR-FILTER

. e :BO1D|(71)Name of Applicant :

(51) International classification 46/00 | 1)Daimler AG
(31) Priority Document No :NA Address of Applicant :70546, Stuttgart, Germany German
(32) Priority Date :NA | (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Mr. Manish Saxena
(86) International Application No ‘NA 2)Mr. Jaji Vijayaraman

Filing Date ‘NA 3)Mr. Ravikumar Samuthiram
(87) International Publication No *NA 4)Mr. Sarath Chandra Konapala
(61) Patent of Addition to Application Number ‘NA 5)Mr. Rakesh CR

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

[004] SELFCLEANING AIR-FILTER [005] Described herein is a seleaning aiffilter 106 for an aiintake system 102 of a
vehicle. The seltleaning aiffilter includes a cylindrical casing duct 112, a cylindrical filter element 114 having a closed
contamhated air end 116 and an open clean air end 118 and being concentrically located inside the cylindrical casing duict
of shafts 122, 124 longitudinally attached to the opposite ends 116, 118 of the cylindrical filter element 114 for sapgorting
rotating the cylindrical filter element 114 inside the cylindrical casing duct 112, a fan 120 mounted on the free dirdtaftia
122 inside the cylindrical casing duct 112 for imparting the rotational motion to the cylindrical filter eleméimtaliyh the first
shaft 122, a cleaning brush 132 placed adjacent to the cylindrical filter element 114 in parallel configuration in tiwatyhsthg
duct 112, and a dust evacuation valve 134 located in the radial direction on the cylindricatlgesiii? to drain out the dust and
other foreign particles accumulated inside the cylindrical casing duct 112. The pair of shafts 122, 124 are suppoagdhtyiche
casing duct 112 through a pair of respective shaft mounts 126, 128, which iretuigidly attached on the inner side of the
cylindrical casing duct 112. The cleaning brush 132 is in continuous contact with the cylindrical filter element 114 gueh tha
rotation of the cylindrical filter element 114 in the cylindrical casing ductchl@es the cleaning brush 132 to continuously clea
dust and other foreign particles accumulated on the cylindrical filter element 114. (Figure 7)
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201744026958 A
(19) INDIA
(22) Date of filing of Application :28/07/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : ADJUSTABLE RATE DRUG DELIVERY IMPLANTABLE DEVICE

(51) International classification :A61M5/14z|(71)Name of Applicant :
(31) Priority Document No :62/370,675| 1)Neil S. DAVEY
(32) Priority Date :03/08/2016 Address of Applicant :107 Alderwood Drive, Gaithersburg
(33) Name of priority country US.A MD 20878 USA U.S.A.
(86) International Application No ‘NA 2)Sonya DAVEY
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)Neil S. DAVEY
(61) Patent of Addition to Application Number  :NA 2)Sonya DAVEY
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Embodiments herein relate to an implantable device comprising a casing;esamaable membrane plug at or near a first end «
casing, giston, beads, and an opening for release of the beads from the implantable device within a body of a human or ar
wherein the implantable device is configured to be implanted within the body of the human or the animal during deliwdryaaf<
into the body of the human or the animal; wherein the beads comprise a core and a shell with the core being encloselt doyat!
the beads contain a drug; and wherein the implantable device is configured to produce a desired flow rate of edutinrmgdfdim
the implantable device when the implantable device is implanted within the body of the human or the animal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027049 A
(19) INDIA
(22) Date of filing of Application :31/07/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : DEVICE AND METHOD OF HANDLING MULTIPLE CELLULAR RADIO OPERATIONS

:HO4L (71)Name of Applicant :
5/00, 1)HTC Corporation
(51) International classification HO4W Address of Applicant :No. 23, Xinghua Road, Taoyuan
72108, District, Taoyuan City 330, Taiwan, R.O.C. China
HO4W (72)Name of Inventor :
76/02 1)WU, Chih-Hsiang
(31) Priority Document No :62/369,76:
(32) Priority Date :02/08/2011
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No :NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A communication device for handling multiple cellular radio operations in a wireless communication system comprises a st
device for storing instructions and a processing circuit coupled to the storage device. The processing circuit is ¢ordigated
the instructions stored in the storage device. The instructions comprise transmitting a first user equipment (UE) toapdilodity
network, when the communication device attaches to the first network; and transmitting a second UE caphbifitgttodtwork,
when the communication device attaches to the first network and a second network, wherein the second UE capability is di
from the first UE capability.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201744027054 A
(19) INDIA
(22) Date of filing of Application :31/07/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : POWER SEMICONDUCTOR MODULE

:HO1L23/053|(71)Name of Applicant :
(51) International classification HO01L23/08; | 1)ABB Schweiz AG
HO1L23/10 Address of Applicant :Brown Boveri Strasse 6,-G#00
(31) Priority Document No :16182374.5 |Baden, Switzerland. Switzerland
(32) Priority Date :02/08/2016 |(72)Name of Inventor :
(33) Name of priority country :EPO 1)SCHUDERER, J¥argen
(86) International Application No ‘NA 2)VEMULAPATI, Umamaheswara
Filing Date ‘NA 3)BELLINI, Marco
(87) International Publication No NA 4)VOBECKY, Jan
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A power semiconductor module (10) comprises at least one power semiconductor chipyitihg a power electronics switch; a
a semiconductor wafer (12), to which the at least one power semiconductor chip (14) is bonded; wherein the semicond(t2)
is doped, such that it comprises a field blocking region (25) and an electdgatlucting region (18) on the field blocking region
(25), to which electrically conducting region (18) the at least one power semiconductor chip (14) is bonded. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027066 A
(19) INDIA
(22) Date of filing of Application :31/07/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : OPTICAL DEVICE

(51) International classification :GO1N21/7°|(71)Name of Applicant :
. 2016 1)Panasonic Intellectual Property Management Co., Ltd.

(31) Priority Document No 153248 Address of Applicant 61, Shiromi 2chome, Chueku,
(32) Priority Date :03/08/201¢| Osakashi, Osaka 54®207,Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)YAMAE, Kazuyuki

Filing Date ‘NA 2)HAYASHI, Shintaro
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

An optical device (1) includes: an excitation light source (2); a first light transmitter (3) that transmits excitatiemiitgt from the
excitationlight source (2); a fluorescent light part (4) that is disposed on a surface of the first light transmitter (3) oppdaite a
through which the excitation light enters, and emits fluorescent light from the excitation light; a second light trai33riitier
interposes the fluorescent light part (4) with the first light transmitter (3), and transmits light emitted from theefhidigisicpart
(4); a light transmission fiber (13) that guides the light exiting from the second light transmitterd(®) pacrofabricated film (52)
that is disposed on a side of the second light transmitter (5) closer to the light transmission fiber (13), and caietthetbght
transmission fiber (13), the light emitted from the fluorescent light part (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027258 A
(19) INDIA
(22) Date of filing of Application :01/08/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD ANIDEVICE FOR SUPPLYING EMPTY TUBES TO ATTENDING DEVICES OF A
TEXTILE MACHINE

. . :B65H67/06|(71)Name of Applicant :
(51) International classification DO1HO/18; | 1)Rieter CZ s.r.0
(31) Priority Document No 4P7\é 2016 Czeiﬂdézspsug{i?pphcant :Moravska 519, 562 01, Usti Nad Or
(32) Priority Date :05/08/2016|(72)Name of Inventor :
. :Czech 1)KUCERA, Pavel

(33) Name of priority country Republic 2POZNIK, Petr
(86) International Application No ‘NA 3)HAUNSCHILD, Helmut

Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA

(57) Abstract :

The inventiorrelates to a method for supplying empty tubes (5) to attending devices (2, 3, 4) of a textile machine, particular
spinning machine (100), in which tubes (5) are by means of a conveyor (6) supplied in one direction to the workstatibhS %11
11nn) of the textile machine (100), at which attending devices requesting a new tube (5) are positioned. During the pré $eas
one tube (5) on the running conveyor (6) and at a simultaneous request of another attending device (2, 3, 4) foasubel!yBlg
another tube (5) is placed on the running conveyor (6), whereby evaluation is made of at least one mutual positiorkstatiens
(1102%11nn) of the machine, at which the attending devices (2, 3, 4) requesting a new treep(igitionedand with respect to the
optimal use of the working time of the machine a decision is made on the optimal order of assignment of the tubes () thes
running conveyor (6) to the individual attending devices (2, 3, 4) requesting a new tube (Byentien also relates to a device fc
supplying empty tubes (5) to at least two attending devices (2, 3, 4) arranged displaceably along at least one rowiohs/{tkéx
11nn) of a textile machine, particularly of a spinning machine (100), in vehicintainer (102) of empty tubes (5) and a-oag
conveyor (6) of empty tubes (5, 51, 52) is assigned to each row of workstations (1101 11nn), whereby the machine isifivav
control unit (8), which is coupled to the individual workstations () ltime container (102) of the tubes (5) and to the tube conve
(6) for the respective side of the machine (100) as well as to the attending devices (2, 3, 4). The control unit @dswitioa
decision algorithm for determining the optimal ordeas$ignment of the tubes (5) present on the conveyor (6) to the individua
attending devices (2, 3, 4) requesting a new tube (5) on the basis of at least the mutual comparison of the positionkstétioas
(11nn) of the machine, at which the attergddevices (2, 3, 4) requesting a new tube (5) are positioned.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027370 A
(19) INDIA

(22) Date of filing of Application :01/08/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : A VEHICLE ELECTRICAL SYSTEM

:B60L1/00; | (71)Name of Applicant :
(51) International classification B60L3/00; | 1)FORD GLOBAL TECHNOLOGIES, LLC
B60R16/03 Address of Applicant :330 Town Center Drive, Suite 800,
(31) Priority Document No :1613579.0|Dearborn, Michigan 48126, United States of America U.S.A.
(32) Priority Date :08/08/201([(72)Name of Inventor :
(33) Name of priority country ‘U.K. 1)RICHARDSON, Rob Anthony
(86) International Application No ‘NA 2)AYBAR, Yucel
Filing Date ‘NA 3)DAY, Martin
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Numbe ‘NA
Filing Date ‘NA
(57) Abstract :

An electrical system for a motor vehicle is provided. The electrical system comprises: one or more vehicle batteriesidonfigL
provide electric power to one or more vehicle systenstrainal configured to allow a third party loads and/or a third party batt
to be electrically coupled to the electrical system at the terminal; a relay configured to selectively couple the tdhainahtde
batteries; and a controller configuredcontrol the operation of the relay. A method of controlling the operation of an electrical
system for a motor vehicle is also provided. [Fig 1]
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201744027575 A
(19) INDIA
(22) Date of filing of Application :03/08/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : HANDLEBAR VEHICLE BRAKE SYSTEM

:B60T8/32;|(71)Name of Applicant :
(51) International classification B62L3/02; | 1)NISSIN KOGYO CO., LTD.
B62L3/04; Address of Applicant :801, Kazawa, Towity, Nagano, Jape
. :2016 (72)Name of Inventor :
(31) Priority Document No 155252 1)SATO, Hikaru
(32) Priority Date :08/08/201( 2)KAWATA, Kazuhito
(33) Name of priority country :Japan
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

[PROBLEM] To provide a handlebar vehicle brake system which can not only make a mechanism on a circumference of a
controller compact in size tealize a reduction in costs involved in fabrication thereof but also improve an operating feeling.

[MEANS FOR RESOLUTION] A larger diameter bore lid which has a greater diameter than a primary cylinder bore lie in a
hydraulic master cylinder 11 afhydraulic master cylinder apparatus 5 is provided continuously at an opening side of the prir
cylinder bore lie. Provided in the large diameter bore lid are a collar member 23 through which a primary piston ledisursart
circlip 24 configuredo be brought into abutment with a surface of the collar member 23 which faces an opening side of the

diameter bore lid to restrict the collar member 23 from moving towards the cylinder bore opening side. A coned disc spring
configured to bias theollar member 23 towards the opening side of the large diameter bore lid is provided in an interlocking
hydraulic chamber 26. fid
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027762 A
(19) INDIA
(22) Date of filing of Application :04/08/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR AUTOMATICALLY UPDATING WIND TURBINE DATA BASED
ON COMPONENT SELHDENTIFICATION

(51) International classification ‘FO3D7/047| (71)Name of Applicant :
FO3D7/048;| 1)GENERAL ELECTRIC COMPANY

(31) Priority Document No :15/229,25¢ Addressof Applicant :1 River Road Schenectady, NY 123«
(32) Priority Date :05/08/201€|USA U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)BOOTH, Michael Christopher

Filing Date ‘NA 2)RIDDELL, Scott Gabell
(87) International Publication No :NA 3)BERTRAND, Sebastien David
(61) Patent of Addition to Application Number  :NA 4)DAVIDSON, James Paul

Filing Date :NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A method for automatically updatirgata associated with a wind turbine based on componesitisatffication may generally
include providing instructions for transmitting a polling signal to an identification sensor associated with a wind turipioesnt
and, in response to the transsiis of the polling signal, receiving current configuration data for the wind turbine component f
identification sensofThe method may also include comparing the current configuration data received from the identification
lastknown confguration data for the wind turbine component and automatically updating one or more parameter settings as
with operating the wind turbine based on any differences identified between the current configuration data afidtvenast
configuration déa.

P
I
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201744027817 A
(19) INDIA
(22) Date of filing of Application :04/08/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention DEVICE AND METHOD OF HANDLING CHANNEL ACCESS PROCEDURES

:HO4W72/04|(71)Name of Applicant :
(51) International classification H04W74/08;| 1)HTC Corporation
H04W74/00 Address of Applicant :No. 23, Xinghua Road, Taoyuan
(31) Priority Document No :62/371,242 |District, Taoyuan City 330, Taiwan, R.O.C. China
(32) Priority Date :05/08/2016 |(72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)YE, ShiangRung
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract of Disclosure A communicatialevice of handling channel access procedures comprises a storage device storing in:
and a processing circuit coupled to the storage device. The processing circuit is configured to execute the instradtiortfetor
storage device. The instrimbis comprise receiving a first Physical Downlink Control Channel (PDCCH) signal indicating a fir:
channel access procedure and a first priority class of the first channel access procedure from a network; perfornicigaimesirs
access procedure withe network, after receiving the first PDCCH signal; receiving a second PDCCH signal indicating a sec
channel access procedure and a second priority class of the second channel access procedure from the network; andadete
continue or terminatthe first channel access procedure with the network according to a comparison of the first priority class
second priority class, after receiving the second PDCCH signal. Figures
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201747043338 A
(19) INDIA
(22) Date of filing of Application :04/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF BIODEGRADABLE HYDROCARBON FLUIDS BY
HYDROGENATION

(51) International classification :C10G3/00 (71)Name of Applicant :
(31) Priority Document No :15168547.6 1)TOTAL MARKETING SERVICES
(32) Priority Date :20/05/2015 Address of Applicant :24 cours Michelet, Puteau2800,
(33) Name of priority country :EPO France France
(86) International Application No :PCT/EP2016/0615(|(72)Name of Inventor :

Filing Date :20/05/2016 1)GERMANAUD, Laurent
(87) International Publication No ‘WO 2016/185047 2)DOUCET, Clarisse
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention provides for a fluid having a boiling point in thrge of from 100 to 400C and comprising more than 95% isopar
and containing less than 100ppm aromatictainable by the process comprising the step of catalytically hydrogenating a feed
comprising more than 95% by weight of a hydrodeoxygenatedeispad hydrocarbon biomass feedstatlk temperature from 80
180C and at a pressure from 50 to 160 bars. The invention also provides for a fluid having a boiling point in the ENdeOOfty
400C and a boiling range below 88@id fluid comprisingnore than 95% isoparaffins and less than 3% of naphthens by weigh
having a ratio of isoparaffins to n paraffins of at least B2bhlodegradability at 28 days of at least 68measured according to tF
OECD 306 standard biocarbon content of atdst 95% by weighdnd containing less than 100ppm aromatics by weight. The
invention finally provides for uses of the fluid.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003741 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ROUTE RETRIEVAL DEVICE AND ROUTE RETRIEVAL METHOD

(51) International classification :G01C21/34 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023, Japan. Japan
(86) International Application No :PCT/JP2015/0712:|(72)Name of Inventor :

Filing Date :27/07/2015 1)OKUYAMA, Takeshi
(87) International Publication No ‘WO 2017/017756
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

This route retrieval device extraaia the basis of prescribed conditianplurality of roads for arriving at a destination from the
present location as candidate routakulates linkcosts for each lane in the candidate routes on the basis of traffic inforrmation
determines a travel route in units of lanes on the basis of the link costs of each lane.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003748 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : MODULATING PROCESSOR CORE OPERATIONS

(51) International classification :GO6F9/50 (71)Name of Applicant :
(31) Priority Document No :62/191,763 1)GOOGLE LLC
(32) Priority Date :13/07/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA. U.S.A.
(86) International Application No :PCT/US2016/0398(|(72)Name of Inventor :

Filing Date :28/06/2016 1)BARROSO, Luiz Andre
(87) International Publication No ‘WO 2017/011180
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on a computer storage mixtiveducing processor latenc
through the use of dedicatedres. In one aspeatmethod includes a multi core processor having n éocéslingselecting k cores
of the n cores of the multi core processor to perform dedicated low latency operations for the n core prbessgads less thanm
cores are ungectedand each core of the multi core processor has a rated core capacity. The methods operate the selected
less than the rated core capacity such that k cores are collectively underutilized by an underutilized capacity anteopenadeso
of the m cores at a capacity in excess of the rated core capacity such that the m cores operate at a collective cmaatisthat
collective capacity of the rated core capacities of the m cores.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003749 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : BLOWER TRAY

(51) International classification :G06F1/20,H0O5K7/2|(71)Name of Applicant :
(31) Priority Document No :14/852,989 1)GOOGLE LLC
(32) Priority Date :14/09/2015 Address of Applicant :1600 AmphitheatParkway, Mountair
(33) Name of priority country :U.S.A. View, California 94043, USA. U.S.A.
(86) International Application No :PCT/US2016/0505¢|(72)Name of Inventor :
Filing Date :07/09/2016 1)SHAUL, Kenneth Dale
(87) International Publication No ‘WO 2017/048564 2)FARSHCHIAN, Soheil
(61) Patent of Addition to Application NA 3)BANNON, Roy Michael
Number :NA 4)CHEN, Angela
Filing Date ’ 5)BECK, Jonathan D.
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Methodssystemsand apparatusicluding ahousing defining a top surfaeebottom surfacand first and second side surfaces. Als
included is a first rail extending from the first side surface and a second rail extending from the second surfacevahttieafirs
and second rails are slidglengaged with a third surface. A blower device is included that is axially disposed between the to}
bottom surfacevherein a first end of the housing defines a first plenum dihigetop surface defines a plenum iritet bottom
surface defines a send plenum outlet that is positioned on a second side of the blower device and that fluidly couples the fil
plenum chamber to the second plenum chamber. Fuhtbesecond plenum chamber is formed by the first and secontheabstton
surface and ththird surface has a third plenum outlet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747043103 A
(19) INDIA
(22) Date of filing of Application :01/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : SET OF HIGMOLTAGE CABLES AND METHOD FOR PRODUCING A SET OF HIGHVOLTAG
CABLES

(71)Name of Applicant :
1)IPH INSTITUT PRFFELD FR ELEKTRISCHE
HOCHLEISTUNGSTECHNIK GMBH
(51) International classification :H02G15/02,H02G15/C Address of Applicant :Landsberger Allee 378 A, 12681 Be
(31) Priority Document No :10 2015 107 479.6 Germany Germany
(32) Priority Date :12/05/2015 2)POLYMERICS GMBH
(33) Name of priority country :Germany 3)HPS GMBH BERLIN HOCHSPANNUNGSPRUFUNGEN
(86) International Application No :PCT/DE2016/000205 [AND BERATUNG
Filing Date :10/05/2016 4)BAM BUNDESANSTALT FUR
(87) International Publication No ‘WO 2016/180396 MATERIALFORSCHUNG UND PRUFUNG
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number :NA 1)HEIDMANN, Gerd
Filing Date ' 2)LEISTNER, Aniela
(62) Divisional to Application Number :NA 3)LEISTNER, Andre
Filing Date ‘NA 4)SIEBLER, Daniel
5)ROHWETTER, Philipp
6)HABEL, Wolfgang
7)PLATH, Ronald

(57) Abstract :

A high voltage device (100 700) for receiving a high voltage caki¥®)having a conductor (11112) designed to conduct an
electrical current and a cable insulation (22)surrounding the conductor (111.2) comprises an insulation (2 5) and a waveguid
(5152). The insulation (2 5) comprises an at least partly transparent or translucent field controdufrar{Ra siloxane polymer
which is designed to at least partlymumd the cable insulation (1122) of the high voltage cable 2R) the siloxane polymer
comprisingin at least one portion (22b) of the field control unitovalently bonded fluorophores and/or dielectric pigments. The
waveguide (552) is arranged sudhat a light signal caused by a partial discharge in the field control ufiita@n be coupled fromn
the field control unit (2) into the waveguide (50).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847002271 A
(19) INDIA
(22) Date of filing of Application :19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CATHETER DEVICE AND METHOD FOR INDUCING NEGATIVE PRESSURE IN A PATIENT"
BLADDER

(51) International classification :A61M 25/00 (71)Name of Applicant :
(31) Priority Document No :62/194,585 1)STRATACA SYSTEMS, LLC
(32) Priority Date :20/07/2015 Address of Applicant :145 Triple Crown Court, Milton,
(33) Name of priority country :U.S.A. Georgia 30004, USA U.S.A.
(86) International Application No :PCT/US2016/0431(|(72)Name of Inventor :
Filing Date :21/07/2016 1)ERBEY, John, R., I
(87) International Publication No ‘WO0/2017/015345 2)UPPERCO, Jacob, L.
(61) Patent of Addition to Application ‘NA 3)FISHER, Michael, Allen
Number :NA 4)STRANE, Patrick, William
Filing Date ' 5)BLACK, Lance, Michael
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A urine collection catheter is provided. The catheter includes: a conduit having an open distal end; a drainage tube gioisitist
partially within the conduit; and a bladder superior wall support. The drainage tube includes one anichpeetfl or perforations fi
permitting fluid flow into a drainage lumen defined by the drainage tube. The bladder superior wall support includes$ eagpuaim
a plurality of support members extending from a proximal surface of the support cap tir@oglen distal end of the conduit. Thi
support cap is capable of being moved between a retracted position and a deployed position. In the deployed postabenthel
the drainage tube is spaced apart from the support cap, such that the sayppapports portions of the superior wall of the bladc
from occluding the one or more fluid ports or perforations of the drainage tube.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :22/01/2018

(21) Application N0.201847002444 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : TRANSFORMER ARRANGEMENT AND METHOD FOR CONTROLLING PRESSURE IN A

LIQUID-FILLED TRANSFORMER

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application
Number
Filing Date
(62) Divisional to Application Number
Filing Date

:HO1F 27/14
:15173925.7
:25/06/2015

:EPO
:PCT/EP2016/0643¢
:22/06/2016

‘WO 2016/207207
Al

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)ABB Schweiz AG
Address of Applicant : Brown Boveri Strasse 6,-G#D0
Baden, Switzerland Switzerland
(72)Name of Inventor :
1)CARDONA, Julian

(57) Abstract :
not submitted
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002485 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : NOVEL CELL EPITOPES AND COMBINATION OF CELL EPITOPES FOR USE IN THE IMMUI
THERAPY OFMYELOMA AND OTHER CANCERS

(51) International classification :CO7K 7/06 (71)Name of Applicant :
(31) Priority Document No :1511191.7 1)Immatics Biotechnologies GmbH
(32) Priority Date :25/06/2015 Address of Applicant :Patihrlich-Strasse 15, 72076
(33) Name of priority country :Argentina Tubingen, Germany Germany
(86) International Application No :PCT/EP2016/0643:|(72)Name of Inventor :
Filing Date :21/06/2016 1)RAMMENSEE,Hans-Georg
(87) International Publication No ‘WO0/2016/207164 2)WALZ, Juliane
(61) Patent of Addition to Application ‘NA 3)KOWALEWSKI,Daniel
Number :N A 4)STEVANOVTC,Stefan
Filing Date ' 5)WALZ,, Simon
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

(EN)The present invention relates to peptides, proteins, nucleic acids and cells for use in immunotherapeutic methicdarn
the present invention relates to the immunotherapy of cancer, in particular myeloma. The preseoi ifurdrgirmore relates to
tumor-associated Tell peptide epitopes, alone or in combination with other tesssociated peptides that can for example servi
active pharmaceutical ingredients of vaccine compositions that stimulateraotiimmune resp@es, or to stimulate T cells ex vi'
and transfer into patients. Peptides bound to molecules of the major histocompatibility complex (MHC), or peptidesaasaiaot
be targets of antibodies, solublec&ll receptors, and other binding molecules.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002486 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention REGASIFICATION TERMINAL AND A METHOD OF OPERATING SUCH A REGASIFICATION
TERMINAL

(51) International classification :F17C 3/00 (71)Name of Applicant :
(31) Priority Document No :15174303.6 1)SHELL INTERNATIONALE RESEARCH
(32) Priority Date :29/06/2015 MAATSCHAPPIJ B.V.
(33) Name of priority country :EPO Address of Applicant :Carel van Bylandtlaan 30,-R%96
(86) International Application No :PCT/EP2016/0647¢|HR, The Hague, The Netherlands Netherlands
Filing Date :27/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/001313 1)DABKOWSKI, Marcel Filip
(61) Patent of Addition to Application NA 2)VAN DEN BERG,Mees, Hidde
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

EN)The invention relates to a method of operating a regasification terminal, comprising: a) obtairjjag atream (10) of LNG
from one or more LNG storage tanks (1), b) passing tlyasestreani10) through a regasifier unit (20), c) receiving a feed strea
(40) of pressurized LNG, d) generating a cooling stream (11) comprising at least a portion -gfabetream (10), e) processing t
feed stream (40) of pressurized LNG at the second peesdo a processed feed stream (43) comprising LNG by expanding thi
stream (40) and cooling the feed stream (40) against the cooling stream (11), f) passing the processed feed stredea$d o
of the LNG storage tanks (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003064 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SESSION MANAGEMENBETWEEN DIFFERENT WIRELESS LOCAL AREA NETWORKS

(51) International classification :HO4W 84/1 (71)Name of Applicant :
(31) Priority Document No :62/215,705 1)QUALCOMM Incorporated
(32) Priority Date :08/09/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 9217214, USA
(86) International Application No :PCT/US2016/0504¢|U.S.A.
Filing Date :07/09/2016 (72)Name of Inventor :
(87) International Publication No ‘W02017/044456 1) SAMPATH, Hemanth
(61) Patent of Addition to Application ‘NA 2)TINNAKORNSRISUPHAP, Peerapol
Number :NA 3)XUE, Qi
Filing Date ’ 4)MOHANTY, Bibhu Prasad
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT SESSION MANAGEMENT BETWEEN DIFFERENT WIRELESS LOCAL AREA NETWORKS Certain aspects
the present disclosure generally relate to wireless communications and, more particidadgicio management between a wireli
wide area network (WWAN) and a wireless local area network (WLAN). An exemplary method includes exchanging messa
first wireless local area network (WLAN) during a communication session, maintaining inforrfmatibe communication session,
enabling a second WLAN for the communication session based on detection of at least one first condition, and utilizing the
information for the communication session via the second WLAN.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003065 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SHORT TRAINING TIME FOR MIMO SYSTEMS

(51) International classification :HO04B 7/04 (71)Name of Applicant :
(31) Priority Document No :62/216,979 1)QUALCOMM Incorporated
(32) Priority Date :10/11/2015 Address of Applicant :Attn: International IP Administration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 9217214
(86) International Application No :PCT/US2016/0505¢|U.S.A.
Filing Date :07/09/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/044496 1)SANDEROVICH, Amichai
(61) Patent of Addition to Application ‘NA 2)EITAN, Alecsander
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods for wireless communication and system therefrom are provided. According to aspects, a method includes generat
plurality of training packets for transmission, and outputting each of the plurality of training packets for transmessievidein a
different one of a plurality of directions, wherein at least two of the plurality of training packets are output for siansimithe
device in at least two of the plurality of directions using orthogonal transmission types. The method alss ofitkiding a feedba
signal comprising information for identifying at least one of the plurality of directions to be used for wireless comamsaigti the
device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003067 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ACCESS POINTONTROLLED RESPONSES TO UPLINK MULTUSER FRAMES

(51) International classification :HO4W 72/12 (71)Name of Applicant :
(31) Priority Document No :62/216,973 1)QUALCOMM Incorporated
(32) Priority Date :10/09/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, Californ ia 92321714, USA
(86) International Application No :PCT/US2016/0510%|U.S.A.
Filing Date :09/09/2016 (72)Name of Inventor :
(87) International Publication No ‘W02017/044814 1)ASTERJADHI, Alfred
(61) Patent of Addition to Application ‘NA 2)MERLIN, Simone
Number :NA 3)CHERIAN, George
Filing Date ’ 4)BARRIAC, Gwendolyn Denise
(62) Divisional to Application Number :NA 5)ZHOU, Yan
Filing Date ‘NA 6)DING, Gang

(57) Abstract :

ABSTRACT ACCESS POINTCONTROLLED RESPONSES TO UPLINK MULTUSER FRAMES

A method,an apparatusand a computefreadablemedium for wireless communication are provided. In an aspect, an
apparatus male configured to transmit a first frame that includes a delay indicator. The apparatus may be configured to rec
second frame from a station based on the transmitted first frame. The apparatus may be configured to determine whigrato t
third frame based on the received second frame. In this aspect, the delay indicator may indicate whether the access point\
transmitting the third frame after receiving the second frame during-oadtiuplink operation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003068 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : IMPROVED EFFICIENCY AND COEXISTENCE @®ARELESS DEVICES

(71)Name of Applicant :
1)QUALCOMM Incorporated
(51) International classification :HO4W 74/06 Address of Applicant :International IP Administration, 577
(31) Priority Document No :62/216,963 Morehouse Drive, San Diego, California 92321714, USA
(32) Priority Date :10/09/2015 US.A
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2016/0508¢| 1)ASTERJADHI, Alfred
Filing Date :09/09/2017 2)HOM CHAUDHURI, Sandip
(87) International Publication No ‘W02017/044700 3)JIA, Zhanfeng
(61) Patent of Addition to Application ‘NA 4)CHERIAN, George
Number :NA 5)MERLIN, Simone
Filing Date ‘ 6)RAISSINIA, Alireza
(62) Divisional to Application Number  :NA 7)BARRIAC, Gwendolyn Denise
Filing Date ‘NA 8)CHO, James Simon
9)ZHOU, Yan
10)KUMAR, Deepak Jindal
(57) Abstract :

ABSTRACT IMPROVED EFFICIENCY AND COEXISTENCE OF WIRELESS DEVICES Certain aspeftise present disclosu
provide methods and apparatus for polling for data by a wireless device. Certain aspects of the present disclosura prethduh
performed by the wireless device. The method generally includes receiving a polling framel&ast ane wireless device. The
polling frame can include an indication of a service period during which the access point may deliver multiple protangkdata
(PDUs) to the wireless device in response to the polling frame. The indication of the gemiod is provided as a value relative t
local clock synchronized between the wireless device and the access point. The method generally also includes tramsmittin
multiple PDUs to the wireless device during the service period, in responseptallthg frame. The access point can receive the
polling frame and transmit the multiple PDUs during the service period, in response to the polling frame.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201747043912 A
(19) INDIA
(22) Date of filing of Application :07/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : DEVICES, SYSTEMS, AND METHODS FOR ADJUSTING OUTPUT POWER USING
SYNCHRONOUS RECTIFIER CONTROL

(51) International classification :HO4B 5/00(2006.01 | (71)Name of Applicant :
(31) Priority Document No :62/196,865 1)QUALCOMM INCORPORATED
(32) Priority Date :24/07/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 921714 U.S.A
(86) International Application No :PCT/US2016/0419:|(72)Name of Inventor :

Filing Date :12/07/2016 1)MENEGOLI, Paolo
(87) International Publication No ‘WO 2017/019294 A
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In one aspect, an apparatus for wireless receiving poovaprises a receive circuit configured to receive wireless power via a
magnetic field sufficient to power or charge a load. The apparatus further comprises a tuning circuit comprising aeeatiable r
element, coupled to the receive circuit, and coméduo detune the receive circuit away from a resonant frequency to adjust a
power level to a first output power level. The apparatus comprises a rectifier, comprising a switch, coupled to thércateanel c
configured to rectify an alternatircurrent to a direct current for supplying power to the load. The apparatus comprises a driv
configured to actuate the switch when a current through the switch satisfies a fiegra@urrent value and adjust the first fzamo
current valued a second noerero value to adjust the first output power level to a second output power level.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004024 A
(19) INDIA
(22) Date of filing ofApplication :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PHYSICAL KNOWLEDGE ACTION TRIGGERS

(51) International classification :GO6F15/16 (71)Name of Applicant :
(31) Priority Document No :14/830,080 1)GOOGLE LLC
(32) Priority Date :19/08/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/04777|(72)Name of Inventor :

Filing Date :19/08/2016 1)HURLEY, Fergus Gerard
(87) International Publication No ‘WO 2017/031425 2)DUA, Robin
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatufor defining and monitoring an event for a physical entity and the performance of an action in
response to the occurrence of the event. A method includes receiving data indicatiegtfor a physical entithe event specifiec
in part by a physical environment feature for which the occurrence of the event is to be monitored by the data processizg a
receiving data indicating an action associated with the event and toelpeinalesponse to the occurrence of the event; monitorin
the occurrence of the event for the physical entity; and in response to the occurrence of teusiranthe action associated with
the event to be performed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004025 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : VOICE ACTIVITY DETECTION

(51) International classification :G10L25/78,G10L25/3|(71)Name of Applicant :
(31) Priority Document No :62/222,886 1)GOOGLE LLC
(32) Priority Date :24/09/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/043552|(72)Name of Inventor :
Filing Date :22/07/2016 1)SAINATH, Tara N.
(87) International Publication No ‘WO 2017/052739 2)SIMKO, Gabor
(61) Patent of Addition to Application NA 3)SAN MARTIN, Maria Carolina Parada
Number :NA 4)ZAZO CANDIL, Ruben
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on a computer storage mixtidetecting voice activity. In
one aspech method include actions of receivibg a neural network included in an automated voice activity detection sgstem
audio wavefornmprocessindy the neural networthe raw audio waveform to determine whether the audio waveform includes
speechand provideby the neural netword classification of the raw audio waveform indicating whether the raw audio wavefori
includes speech.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004028 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention NEURAL NETWORKS FOR SPEAKER VERIFICATION

(51) International
classification

(71)Name of Applicant :

:G10L17/04,G10L17/18,G10L17/ 1)GOOGLE LLC

(31) Priority Document No :14/846,187 Address of Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date :04/09/2015 View, California 94043 U.S.A.
(33) Name of priority countr:U.S.A. (72)Name of Inventor :
(86) Internatlonalﬁ\ppl|cat|0n:PC.I./U82016/044181 1)HEIGOLD, Georg
No 27/07/2016 2)BENGIO, Samy

Filing Date ’ 3)MORENO, Ignacio Lopez
§\1807) International Publlcatlo:WO 2017/039884
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

This document generally describes systemeshodslevicesand other techniques related to speaker verificaticding (i) training
a neural network for a speaker verification maggknrolling users at a client deviemd (iii) verifying identities dbusers based on
characteristics of the users voices. Some implementations include a computer implemented method. The method can inclu
receivingat a computing deviceata that characterizes an utterance of a user of the computing device. A speakentajoe can k
generatedt the computing devider the utterance using a neural network on the computing device. The neural network can

trained based on a plurality of training samples that each: (i) include data that characterizes a first atteidsteethat characteriz
one or more second utteraneasl (ii) are labeled as a matching speakers sample or a hon matching speakers sample.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201747042639 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS FOR TRANSMITTING AND RECEIVING A BROADCAST SIGNAL COMPRISING A
CONTROL SIGNAL AND AN INFORMATION SIGNAL

(51) International classification :H04W4/00,H04W4/0|(71)Name of Applicant :
(31) Priority Document No 11554890 1)SIGFOX
(32) Priority Date :29/05/2015 Address of Applicant :425, Rue Jean Rostand, 31670, La
(33) Name of priority country :France France
(86) International Application No :PCT/FR2016/051267|(72)Name of Inventor :
Filing Date :27/05/2016 1)FOURTET, Christophe
(87) International Publication No ‘WO 2016/193592 2)ZIRPHILE, Lionel
(61) Patent of Addition to Application
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention concerns a method (50) for the transmission of a broadcast sigrattsss network (30) to a plurality of
terminals (20) of a two way wireless communication systaid method comprisingiorming (51) an information signal SI1 from
broadcast information intended for said terminals (89)ning (52) a control signal SBansmitting (53) a broadcast signal
comprising the information signal SI1 and the control signad&@® information signal S| and said control signal SP being trans
on different respective central frequencies 10 having a predefined frequereyGapinvention also concerns a method (60) suli
for receiving a broadcast signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001837 A
(19) INDIA
(22) Date of filing of Application16/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : DIAGONAL REINFORCEMENT FOR SUPPORT STRUCTURES FOR FLOOR FORMWORK A
METHOD FOR MOUNTING SAME

(51) International classification :E04G 5/16 (71)Name of Applicant :
(31) Priority Document No :P201531057 1)SISTEMAS TECNICOS DE ENCOFRADOS, S.A.
(32) Priority Date :17/07/2015 Address of Applicant :P.l. Secttollet, C/Llobregat, 8,
(33) Name of priority country :Spain 08150 Parets del Valles (Barcelona), Spain. Spain
(86) International Application No :PCT/ES2016/0705:|(72)Name of Inventor :

Filing Date :13/07/2016 1) UBI 6ANA FELI X, Jose Luis
(87) International Publication No ‘WO0/2017/013289
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Diagonal reinforcement for floor formwork support structures, the support structure compégjhgadjustable props on which
diagonal reinforcements are mounted, wherein each of the diagonal reinforcements comprises a projecting pivot clogerterit
thereof, or on the upper end itself, the free end of which pivot is deformed towarddeaadcan fit progressively into one of the
holes in the prop on which the pivot is mounted by means of rotation, it being possible to detach the reinforcement simply t
reproducing the insertion movement in reverse.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847001859 A
(19) INDIA
(22) Date of filing of Application :17/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : INTEGRATED MULTIPLE VALVE MANIFOLD

. e :F15B13/00; (71)Name of Applicant :

(51) International classification F15B13/08 1)SMC CORPORATION
(31) Priority Document No 2015126841 Address of Applicant :14., Sotokanda €home, Chiyod&un
(32) Priority Date :24/06/2015 Tokyo 1010021, Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2016/0681¢| 1)MIYAZOE, Shinji

Filing Date :20/06/2016 2)NOGUCHI, Kazuhiro
(87) International Publication No XAllo 2016/208521
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

[Abstract] [Object] To obtain an integrated multiple valuganifold that is reduced in size and weight by integrally incorporating
plurality of valve mechanisms in one manifold. [Solutid@he manifold 2, which is formed of an extruded material through whi
fluid supply hole 4 and fluid discharge holes 5Al&B extend, is provided with a plurality of valve holes 6 each of which
communicates with the fluid supply hole 4 and the fluid discharge holes 5A and 5B by directly intersecting both ofshppfiyid
hole 4 and the fluid discharge holes 5A and 5Bpouports 7A and 7B that are formed so as to individually communicate with
valve holes 6, spools 15 that are slidably inserted into the valve holes 6, and electromagnetic pilot valves 21 thatuaiéyindi
attached to one ends or both ends of theevhaoles 6.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002022 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention LLDPE-CONTAINING IMPACT MODIFIER POLYOLEFIN COMPOSITION

(51) International classification :C08L 23/16 (71)Name of Applicant :
(31) Priority Document No :15173696.4 1)Basell Poliolefine ltalia S.r.l.
(32) Priority Date :24/06/2015 Address of Applicant :Via Soperga 14/A20127, Milano,
(33) Name of priority country :EPO Italy Italy
(86) International ApplicatioNo :PCT/EP2016/0644¢|(72)Name of Inventor :

Filing Date :22/06/2016 1)CAVALIERI, Claudio

. I ‘WO 2016/207236 2)GRAZZI, Michele
(87) International Publication No Al 3)PANTALEONI, Roberto
(61) Patent of Addition to Application .
‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract

Polyolefin compositions comprising: (A}y3% by weight of a propyleAgased polymer containing 90% by weight or more of
propylene units and containing 10% by weight or less of a fraction soluble in xylene at 25 °C (XSA), both the amounieogprc
units and of the fraction XSA being referred to the weight of (A); (Bb@% by weight, of a copolymer of ethylene and a@33
alphaolefin containing from 0.1% to 15% by weight of alpblafin units and containing 75% by weight or less of a fraction solu
in xylene at 25 °C (XSB), both the amount of ethylene units and of the fraction XSB being referred to the weight of((B)3&nd
60% by weight, of a copolymer of ethylene and propylene containing from 45% to 75% by weight of ethylene units anaigcon
from 55% to 95% by weight, of a fraction soluble in xylene at 25 °C (XSc), both the amount of ethylene units and oitiheXac
being referred to the weight of (C).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003754 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : OCCUPANCY MESSAGING IN WIRELESS NETWORKED LIGHTING SYSTEM

(51) International classification :HO5B37/02 (71)Name of Applicant :
(31) Priority Document No : EP15175447.0 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :06/07/2015 Address of Applicant :High Tech Campus 45,-8656, AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application No :PCT/EP2016/0645"|(72)Name of Inventor :

Filing Date :23/06/2016 1)PANDHARIPAN DE, Ashish, Vijay
(87) International Publication No ‘WO 2017/005499 2)CAICEDO FERNANDEZ, David, Ricardo
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Devices (10) comprise targaétectors (11) for detecting presences of targets in first areas (1) and transmitters (12) for in res
detected presences transmitting multicast messages to controllers (20) and lamps (21 24) in wireless networked ligigirgusy
multicast mesages increase reliabilities of the systems. The multicast messages switch on the lamps (21 24). theefetdtidpast
messages are only transmitted in case relatively small amounts of light are detected in second areas (2). In casargelatively
amounts of light are detected in the second areasr(Zast messages are in response to detected presences transmitted from
devices (10) to the controllers (20) that in response control the lamps (21 24) to be switched on. The first and se(lo2rasgas
be at least partly overlapping areas. The devices (10) may comprise internal light detectors (13) for detecting thef éigiaunts
the second areas (2) or receivers for receiving light detection information from external light detectors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003757 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : WATERPROOSTRUCTURE FOR CONNECTOR

(51) International classification :HO1R13/52 (71)Name of Applicant :
(31) Priority Document No 2015170926 1)YAZAKI CORPORATION
(32) Priority Date :31/08/2015 Address of Applicant 28, Mita chome, Minateku, Tokyo
(33) Name of priority country :Japan 108- 8333, Japan Japan
(86) International Application No :PCT/JP2016/0754(] 2)HONDA MOTOR CO., LTD.
Filing Date :31/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/038850 [ 1)HAMADA, Keiji
(61) Patent of Addition to Application NA 2)MIYAKAWA, Tomoyuki
Number :NA 3)OCHIAI, Kazuyuki
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In awaterproof structure for a connector, in order to prevent that water is infiltrated into openings (47 and 77) of casitie$92¢
accommodating terminals (21 and 23), a pair of housings (17 and 19) include resin annular members (51 and 81) udédh pr
fitting direction to surround the opening@ne annular member (81) has a protrusion part (105) which is formed on a way bet
tip and a root thereof over an entire circumferentiee protrusion part is formed to have a top part (107) whiekses an inner
circumferential surface or an outer circumferential surface of the counterpart annular member (51) at a time of fiftingfthe p
housings.

No. of Pages : ZNo. of Claims : °

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5532



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003758 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PARAMETER COLLECTION AND AUTOMATIC DIALOG GENERATION IN DIALOG SYSTEM

(51) International classificatic:G10L15/08,G10L15/22,G06F3/|(71)Name of Applicant :

(31) Priority Document No  :62/244,560 1)GOOGLE LLC
(32) Priority Date :21/10/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country:U.S.A. View, California 94043, USA U.S.A.
(86) International Appl'catlon:PCT/U82016/058193 (72)Name of Inventor :
No '21/10/2016 1)GELFENBEYN, llya

Filing Date ' 2)SIROTIN, Pavel
5\1807) International Publ|cat|on:WO 2017/070522 3)GONCHARUK, Artem
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

Natural speech dialog system and methodslis@osed. In one exampéemethod includes identifying a dialog system intent
associated with the speech input based on at least one predetermined intent keydialdg system intent having required inten
parametersletermining whether data for adquired intent parameters of the dialog system are avablabkt on the
determinatiorselectively initiating a parameter collection dialog associated with the dialog systenthietpatameter collection
dialog being operable to collect data for theuieeg parameters not otherwise available to the dialog system améttased on the
dialog system intent and one or more required paramgg@erating an action instruction.
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(12) PATENT APPLICATIONPUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003759 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : ACCESSORY DEVICE FOR LOW OR MEDIUM VOLTAGE ELECTRIC EQUIPMENT

(51) International
classification
(31) Priority Document No :15175498.3
(32) Priority Date :06/07/2015
(33) Name of priority country.EPO

(86) International Applicatior

:G01R15/20,G01R19/00,G0O1R1,

(71)Name of Applicant :
1)ABB Schweiz AG
Address of Applicant :Brown Boveri Strasse 6,-G#00
Baden, Switzerland Switzerland
(72)Name of Inventor :
1)MAGONI, Stefano

No 5553550210616/063944 2)MAGNO, Giorgio
Filing Date ' 3)SCARPELLINI, Massimo
5\1807) International Publ|cat|or:WO 2017/005473
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates to an accessory desggembly for low or medium voltage electric applications. The accessory device

comprises a casing and electronic means including one or more current sensors configured to detect a current flowictgién a
cable. The top shell of the casing compri@esxternal recess having a cable seat for accommodating said electric cable in a
transversal position with respect to said casing. The cable seat has a cable coupling surface adapted to mechanieiliyticeup
electrical cable. The accessory devioenprises a holder element mechanically coupleable with said top shell in said external

The holder element comprises one or more holding surfaces.

Each of said holding surfaces is overlapped and mechaadall

with said electric cablevhen sail holder element is positioned in said external recess in a corresponding accommodating pos
is selectable depending on the size of said electric cable. Each of said holding sunfateserlapped and coupled with said ele
cablecooperatesvith said cable coupling surface to hold said electric cable in a given position with respect to said current se
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044404 A
(19) INDIA
(22) Date of filing of Application :11/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : BLUETOOTH LOW ENERGY COMBINED LISTEN AND SCAN WINDOW

(51) International classification :H04W4/00,H04W76/0|(71)Name of Applicant :
(31) Priority Document No :14/809249 1)QUALCOMM INCORPORATED
(32) Priority Date :26/07/2015 Address of Applicant :ATTN: International lRdministration
(33) Name of priority country :U.S.A. 5775 Morehouse Drive San Diego California 92121 1714 U.S
(86) International Application No :PCT/US2016/034384 | (72)Name of Inventor :
Filing Date :26/05/2016 1)DENBOER Huibert
(87) International Publication No ‘WO 2017/019166 2)REDDING Brian Arnold
(61) Patent of Addition to Application ‘NA 3)LINSKY Joel Benjamin
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methods and apparatuses for establishing a wireless connattiaiisclosed. In an embodimentirst communication device
transmits a first advertising signal for a first period of titme first advertising signal configured to advertise that the first
communication device is available to establish a first wiredesgectiorscans for a second advertising signal for a second peric
time the second advertising signal transmitted by a second communication device and configured to advertise that the secc
communication device is available to establish a secoreless connectioand listens for a third signal for a third period of tithe
third signal transmitted by a third communication device in response to the first advertisingh&ghatl period of time occurring
during the second period of time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044555 A
(19) INDIA
(22) Date of filing of Application :12/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : SMART PROCESSINGF WWAN PACKETS TRANSMITTED OVER WLAN

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :14/813,579 1)QUALCOMM INCORPORATED
(32) Priority Date :30/07/2015 Address of Applicant :ATTN: International IP Administratic
(33) Name of priority country :U.S.A. 5775 Morehouse Drive, San Diego, California 92121 1714 U,
(86) International Application No :PCT/US2016/0334%|(72)Name of Inventor :
Filing Date :20/05/2016 1)SUKUMAR, Hariharan
(87) International Publication No ‘WO 2017/019157 2)KUMAR, Vaibhav
(61) Patent of Addition to Application ‘NA 3)MITRA, Alok
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Certain aspects of the present disclosure relate to smart processing of wireless wide area network (WWAN) packets tnaarsr
wireless local area network (WLAN). According to certain aspaatgethod for wireless communications by a user equipment (|
capable of communicating via at least first and second radio access technologies (RATS) is provided. The method gewxesll
dynamically switching to a locationithin the UEas an anchor point for processing packets baseghst in parbn operéing states

of the first and second RATSs and routing packets received via at least one of the first and second RATSs to the dynétctieally
location of the anchor point.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044559 A
(19) INDIA
(22) Date of filing of Application :12/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : IMPROVEMENTS OF SUBSCRIBER IDENTITY MODULE (SIM) ACCESS PROFILE (SAP)

(51) International classification :H04W8/20 (71)Name of Applicant :
(31) Priority Document No :14/813,891 1)QUALCOMM INCORPORATED
(32) Priority Date :30/07/2015 Address of Applicant :International IP Administration, 577
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 9217214 U.S.A.
(86) International Application No :PCT/US2016/0345¢|(72)Name of Inventor :
Filing Date :27/05/2016 1)BERIONNE, Michele
(87) International Publication No ‘WO 2017/019169 2)SHANKAR, Vivek
(61) Patent of Addition to Application ‘NA 3)SEKURU, Karthik
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods filte subscriber identity module (SIM) access profile (SAP) over Bluetooth. In one emboititeenediate
responses from a SIM card containing procedure bytes are not transmitted to thmutliatiter the appropriate response is gene
by the serverrd sent to the SIM card. In another embodintkatclient groups together multiple command APDUs (Application
Protocol Data Unit) into one message before sending out to the aat/édre message may also contain parameters indicating \
actions to beaken by the server in case an error is generated. In another embadtiengignt instructs the server to perform polir
of the SIM card in an autonomous manner for any proactive data. Embodiments are not limited to a 8hd asechpplicable to
othe types of smart cardsuch as an UICC (Universal Integrated Circuit Card).

No. of Pages : 1No. of Claims : 4.

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5537



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848002714 A
(19) INDIA
(22) Date of filing of Application :23/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ADAPTATION OF HANDOVER PARAMETERS

(51) International classification H04W24/02; (71)Name of Applicant :
HO04W36/00; 1)QUALCOMM Incorporated

(31) Priority Document No :61/142,862 Address of Applicant :Attn: International IP Administration
(32) Priority Date :06/01/2009 5775 Morehouse Drive, San Diego, California 92121, WS3.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2010/02027| 1)CATOVIC, Amer

Filing Date :06/01/2010 2)AGASHE, Parag A.
(87) International Publication No :NA 3)GUPTA, Rajarshi
(61) Patent of Addition to Application ‘NA 4)HORN, Gavin B.
Number :NA 5)PRAKASH, Rajat

Filing Date ' 6)ULUPINAR, Fatih
(62) Divisional to Application Number  :3990/CHENP/2011

Filed on :06/01/2010
(57) Abstract :

Handover parameter settings are automatically adapted in access points in dsismove handover performance. Reactive
detection techniques are employed for identifying different types of handalaged failures and adapting handover parameters
on this detection. Messaging schemes are also employed for providing harelatest information to access points. Proactive
detection technigues also may be used for identifying conditions that may lead to haetiiedrfailures and then adapting
handover parameters in an attempt to prevent such handatd failures. Pingonging may be mitigated by adapting handove
parameters based on analysis of access terminal visited cell history acquired by access points in the system. Inrdidgliteinec
parameters (e.g., timer values) may be used to detect handtated failres.

No. of Pages : € No. of Claims : 1!

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5538



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004029 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention DEEPLINKING TO MULTIPLE NATIVE APPLICATIONS

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :14/871,100 1)GOOGLE LLC
(32) Priority Date :30/09/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/0486%|(72)Name of Inventor :

Filing Date :25/08/2016 1)LEWIS, Justin
(87) International Publication No ‘WO 2017/058411 2)DAVIES, Ruxandra Georgiana
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsandapparatusncluding computer programs encoded on computer storage foedibtaining data specifying a
plurality of native applications for a particular resource; gener#dingach of the native applicatioagespective corresponding
deeplink for the ative applicatiorwherein selection of the respective deeplink causes the native application to display a displ
environment comprising the particular resource; ranking the respective deeplinks based on a respective rank scordifer eac
applicationto which the respective deeplink corresponds; and generating metadata that associates the respective deeplinks
corresponding rankings with the particular resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004033 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : DEMOCRATIZED CELLULAR NETWORK CONNECTIVITY THROUGH SMALL CELLS

(51) International classification :HO4W76/02 (71)Name of Applicant :
(31) Priority Document No :62/258128 1)GOOGLE LLC
(32) Priority Date :20/11/2015 Address ofApplicant :1600 Amphitheatre Parkway Mounts
(33) Name of priority country :U.S.A. View CA 94043 U.S.A.
(86) International Application No :PCT/US2016/06111|(72)Name of Inventor :
Filing Date :09/11/2016 1)KALAPATAPU, Dutt
(87) International Publication No ‘WO 2017/087232 2)JAIN, Ankur
(61) Patent of Addition to Application ‘NA 3)SIPRA, Hassan
Number :NA 4)TROTT, Mitchell
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system and method provide for connectivity to multiple netvegrrators at a given timad sorting outgoing traffic based on
criteria associated with the data and the network operators. Available networks are idemdifeechobile device (380) attaches to
first network (340) for communication through a first Bggtion (310)and also attaches to a second network (360) for
communication through a second application (34i#)out requiring detachment from the first network (340). Accorditglific for
the first application (310) is steered through the seleatstchietwork (340rnd traffic for the second application (312) is steered
through the second network (360).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004034 A
(19) INDIA
(22) Date offiling of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD AND SYSTEM FOR COMPENSATING PERTURBED MEASUREMENTS

(51) International classificatio:C12Q1/04,C12M1/34,G06F13/|(71)Name of Applicant :

(31) Priority Document No  :1513799.5 1)STRATOPHASE LTD
(32) Priority Date :04/08/2015 Address of Applicant :Unit 10a The Quadrangle Premier \
(33) Name of priority country :U.K. Romsey Hampshire SO51 9DL U.K.
(86) International Application | (72)Name of Inventor :
No :gzc/ggc/sz?)zl%le/o52373 1)EMMERSON Gregory Daniel
Filing Date ' 2)SMITH, Peter George Robin
5\1807) International Publication ‘WO 2017/021726
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A method for compensating perturbed measurements comprises: obtaining measurements with respect to timerepiesegriaic
a parameter modified by a perturbing influence and a signal representing the perturbing influence and storing the meésure
each time in a data array as parameter data and perturbation data respectively; for each of the parametidredatatarbation dat
fitting a mathematical model to the data with respect to time; determining an error between the model and the dataet each
storing the errors in the data array as normalised parameter data and normalised perturbatgpedatalse fitting a mathematica
model to the normalised parameter data against the normalised perturbation data to obtain a correlation function represent
correlation between the parameter data and the perturbation data; using the correlationtiunataulate a correction factor
representing the modification of the parameter data by the perturbing influence; using the correction factor to adjaistetes gat
for the modification to obtained compensated parameter data; and outputting frensatad parameter data.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004096 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title ofthe invention : ANTIBACTERIAL THERAPEUTICS AND PROPHYLACTICS

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)VYOME BIOSCIENCES PVT. LTD.
Address of Applicant :PLOT NO. 465 Ground Floor,

:C07D471/00,C07D513/04,C07D405

No 2298/DEL/2015 Patparganj Industrial Area, New Delhi, 110092 Delhi India
(32) Priority Date :28/07/2015 (72)Name of Inventor :
(33) Name of priority India 1)SENGUPTA, Shiladitya
country ’ 2)GHOSH, Shamik
Appication No | ‘PCT/IB2016/054506 DSIA M

Filing Dgte :28/07/2016 5)SADHASIVAM, Suresh .
Publication Ng WO 2017/017631 PMAVUDURU. S Ganeoh
(61) Patent of Addition t'NA 8)TANDON, Nupur
Application Number :NA 9)KUMAR, Deepak

Filing Date ’
(62) Divisional to ‘NA
Application Number :NA

Filing Date '
(57) Abstract :

The present disclosure relates generally to non@éculescompositionsand formulations for treatment of bacterial infections in
general and more specifically to bacterial infections with antibiotic resistant pathogens.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004108 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : HIGHWAY LIGHT SYSTEM

(51) International classification :G08G1/0967 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)FORD GLOBAL TECHNOLOGIES, LLC
(32) Priority Date :NA Address of Applicant :Fairlane Plaza Sowjte 800 330
(33) Name of priority country :NA Town Center Drive Dearborn, Michigan 48126, United States
(86) International Application No :PCT/US2015/0566%| America U.S.A.
Filing Date :21/10/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/069750 1)HOELLERBAUER, Jakob
(61) Patent of Addition to Application ‘NA 2)HAMILTON, Brennan
Number :NA 3)SCHMOTZER, John William
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A vehicle to vehicle communication systenay include at least one light and at least one controller configured to receive vehi
indicative of vehicle traffic from a vehicle via vehicle to vehicle communication and to control a light state baseckbicthe v
traffic wherein the light statchanges when the vehicle data indicates vehicle traffic falling outside of a traffic range.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003069 A
(19) INDIA
(22) Date of filing ofApplication :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEMS, METHODS, AND DEVICES FOR ENHANCED OFDMA RANDOM ACCESS

(51) International classification :HO4L 27/26 (71)Name of Applicant :
(31) Priority Document No :62/219,334 1)QUALCOMM Incorporated
(32) Priority Date :16/09/2015 Address of Applicant :International WKdministration, 5775
(33) Name of priority country :U.S.A. Morehouse Drive, San Diego, California 92321714, USA
(86) International Application No :PCT/US2016/0472(|U.S.A.
Filing Date :16/08/2016 (72)Name of Inventor :
(87) International Publication No ‘W02017/048438 1)ZHOU, Yan
(61) Patent of Addition to Application ‘NA 2)ASTERJADHI, Alfred
Number :NA 3)MERLIN, Simone
Filing Date ' 4)CHERIAN, George
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

ABSTRACT SYSTEMS, METHODS, AND DEVICES FORNHANCED OFDMA RANDOM ACCESS Systems, methods, anc
apparatuses for signaling and generating an enhanced random access frame in a wireless network are provided. Onis aspe
disclosure provides a method of wireless communication. The method inched@sirg, at a first device, a first frame from a sec
device indicating one or more frequency bandwidths available for random access by the first device. The method fueker in
transmitting, at the first device, a second frame to the second devesgponse to the first frame, the second frame comprising ¢
indication of an identifier of the first device and indicating a selection of at least one frequency bandwidth of thearee or
frequency bandwidths, the second frame not including a mediaess control (MAC) payload data portion.

-—
———
———
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003070 A
(19) INDIA
(22) Date of filing of Application :25/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR REUSE OF WIRELESS COMMUNICATION RESOURCES IN
NEIGHBORING COMMUNICATION NETWORKS

(51) International classification :HO4W 72/08 (Yfggﬁr;igz)AMpl\a“&irc])tr. orated
(31) Priority Document No :62/218,992 dd £ Aopli pt'Att - Int tional IP Administrati
(32) Priority Date 15/09/2015 Address of Applicant :Attn: International | ministration
(33) Name of priority country ‘USA. 5775 Morehouse Drive, San Diego, California 921714,USA
(86) International Application No "PCT/US2016/0475¢ (U7.28).l\'?a.1me of Inventor -

Filing Date :18/08/2016 1)BARRIAC, Gwendolyn Denise
(87) International Publication No ‘W02017/048453 2)CHERIAN’ George y
(61) Patent of Addition to Application . . 9
Number :NA 3)MERLIN, Simone

Filing Date ‘NA 4)ASTERJADHI, Alfred
(62) Divisional to Application Number  :NA S;ST'I\?GU’C?aar?g

Filing Date ‘NA N

7)TIAN, Qingjiang

(57) Abstract :

ABSTRACT SYSTEMS AND METHODS FOR REUSE OF WIRELEE®MMUNICATION RESOURCES IN NEIGHBORING
COMMUNICATION NETWORKS Methods and apparatus for managing reuse of a wireless medium are provided. One me
managing reuse of a wireless medium includes determining, at an access point, whether to allovithreugestdss medium by on
or more stations in a basic service set (BSS). The method further includes transmitting, upon determining to allovwnrdigatipal
that reuse of the wireless medium can be permitted for stations meeting a criteria. Thefargtboincludes determining one or
more reuse parametershe method further includes transmitting the one or more reuse parameters. REFER TO FIGURE 1
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003246 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR LOAD BALANCING IN A DISTRIBUTED SOFTWARE DEFIN
NETWORK PACKET CORE SYSTEM

(51) International classification :HO4L 29/08 (71)Name of Applicant :
(31) Priority Document No :62/222,406 1)GOOGLE LLC
(32) Priority Date :23/09/2015 Address ofApplicant :1600 Amphitheatre Parkway, Mount:
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/05267|(72)Name of Inventor :
Filing Date :20/09/2016 1)CHUNG,Bok Knun Randolph
(87) International Publication No ‘WO0/2017/053305 2)SIPRA, Hassan
(61) Patent of Addition to Application ‘NA 3)JAIN, Ankur
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

(EN)Systems and methods for balancing load in a distritag@&dare defined network (SDN) packet core system include a stat
load balancer within a local SDN infrastructure instance of the distributed SDN packet core system receiving a data packet
processing by at least one of a plurality of SDN netwoniction modules of local SDN infrastructure instance. The stateless lo:
balancer can direct the data packet to a stateful load balancer residing on a first computing device, among the ptumglittiraf
devices in the local SDN infrastructure instaritee stateful load balancer can determine a stateful data packet processing tas
applied to the data packet and determine a second computing device in the local SDN infrastructure instance for applying t
determined stateful data packet processasj to the data packet. The stateful load balancer can then forward the data packe!
second computing device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003314 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : VARIABLE EFFICIENCY FILTRATION MEDIA

(51) International classification :FO2M 35/024 Uggﬁﬂiﬂmgpg:_?gzﬂ ON IP. INC
(31) Priority Document No :62/208,412 dd f Applicant :500 Jécksc;n Slolumbus, Indiana
(32) Priority Date 21/08/2015 Address of Applicant : Qumbus, ind
o : 47201 USA U.S.A.

(33) Name of priority country U.SA (72)Name of Inventor :
(86) International Application No :PCT/US2016/0465- 1)CURRIER Wilson. Lee

Filing Date :11/08/2016 2)HABERKAMP William C
(87) International I?l_Jincation No :W02017/034813 3)SHEUMAKER' Jonathan.D
g\(liulry;g:ent of Addition to Application ‘NA 4)HAWKINS, Charles W.

Filing Date :NA 5)ELLISON, Kyle
(62) Divisional to Application Number :NA G)WILLIAMS, John C. .

Filing Date ‘NA 7)CLARK ZHEINRICH, Erica C.

8)JIANG, Zemin

(57) Abstract :

ABSTRACT VARIABLE EFFICIENCY FILTRATION MEDIA A variable efficiency filter media. The variable efficiency filter
media is a composite media formed of at least two different types of filter media, such as standard efficie remychinégla
efficiency media. The variable efficiency filter media has at least two different efficiency levels. The different effeetcgan be
spread across different zones. The filter media types for both the standard and high efficiency medspeamigdia, melt blown
media, nanofiber media, micglass media, cellulose media, carded staple fiber media, and the like. The variable efficiency fi
media may be produced by any of an air laid or wet laid process. FIG.3A
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003763 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CABLE REEL

(51) International
classification

(71)Name of Applicant :

:HO1R35/04,B60R16/027,862D1/ 1)HONDA MOTOR CO. ,LTD.

(31) Priority Document No :2015133568 Address of Applicant AL, MinamiAoyama 2chome, Minate
(32) Priority Date :02/07/2015 ku, Tokyo, 1078556 Japan Japan
(33) Name of priority countr.Japan (72)Name of Inventor :
5\1853) International Appllcatlo:PCT/JP2016/069711 1)SAKAI Shinya
Filing Date :01/07/2016
§\1807) International Publlcatlo:WO 2017/002970
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention increases work efficiency at the time of fitting a cable reebhicke steering device and the like. For this
purposea cable reel is provided with: a stator member (30); a rotor member (20) freely rotatably linked to the stator membel
flexible cable (50) electrically connecting the stator member (30) amdtilemember (20); and a lock member (40) which preve
rotation of the rotor member (20) relative to the stator membem{8&ein the lock member (40) is disposed between the statol
member (30) and the rotor member (20).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003764 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD FOR PRODUCING BRAKE DISCS

(51) International classificati:F16D65/12,B21D53/86,B23C3/
(31) Priority Document No :2015155020

(32) Priority Date :05/08/2015

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)Yutaka Giken Co., Ltd.
Address of Applicant :508,Yutakamachi, Higashku,
Hamamatstshi, Shizuoka 438194, Japan Japan
(72)Name of Inventor :

:PCT/JP2016/001164 :
No N 103/03/2016 1)TAKAGI, Yasuhiro
Filing Date
5\1807) International Publ|cat|on:WO 2017/022147
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a method for producing brake discs in which burrs or frasudfiace sections that occur in a sheet material punching
can be removed efficientihat have an excellent appearano€e have an outer peripheral shape with repeatedly formed project
and recesses in which projections and recesses in the riaelidiaoh are repeated in the circumferential direction. This method

includes: a punching step for punching brake discs having an outer peripheral shape that is a repeatedly formed prabjection
recesses from a sheet material by means of a press; aathfedhg step for rotating the brake disc while cutting a corner sectic
side surface 15b and an outer peripheral surface 17 of the brake disc 1 positioned to the rear of the punching direatisroby r
rotary cutting tool 2 having an axis of ratat thereof inclined to an angle within the range of 45 degrees to 75 degrees with re
said side surface to form a chamfered surface on the corner section over the entire periphery of the brake disc.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003765 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : NOVEL IMIDE DERIVATIVES AND USE THEREOF AS MEDICINE

(51) International
classification
(31) Priority Document

(71)Name of Applicant :
1)MITSUBISHI TANABE PHARMA CORPORATION
Address of Applicant :2-10,Doshemachi, Chueku, Osaka

:C07D233/78,A61K31/4178,A61K31/4

No 2015138105 shi, Osaka 548505 Japan Japan
(32) Priority Date :09/07/2015 (72)Name of Inventor :
(33) Name of priority -Japan 1)ISHIBUCHI, Seigo
country ~ap 2)SARUTA, Kunio
(86) International ) 3)HAMADA, Maiko
Application No gﬁ;:/’g/ﬁ;gféG/O?OZM 4)MATOBA, Nobuatsu
Filing Date ' 5)MATSUDAIRA, Tetsuji
(87) International ) 6)SEKI ,Maki
Publication No WO 2017/007008 7)TARAO, Akiko

(61) Patent of Addition_NA 8)HONJO, Takashi
to Application NumbeerA 9)OGATA, Shingo
Filing Date ' 10)KAWATA, Atsushi
(62) Divisional to ‘NA 11)MOROKUMA, Keniji
Application Number :NA 12)FUJIE ,Naoto
Filing Date ' 13)AOYAMA, Yukio

(57) Abstract :

Provided are novel low molecular weight compounds for suppreggsngductive production of MMPeaspecially MMP Sather tha
the constitutive production of MMP 2. The present invention pertains to compounds represented by formula (I): (eacmiodlhe
in the formula is as described in the specification). Thesg@oands have a selective inhibitory effect on MMP 9 produciuhare
useful as agents for the prevention and/or treatment of rheumatoid arthritis and other autoimmunérdiseasatory bowel
diseases (ulcerative colitrohns diseas&nd osteoarthtis.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003766 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention AUTOMATIC BOOKING OF TRANSPORTATION BASED ON CONTEXT OF A USER OF A
COMPUTING DEVICE

(51) International classification :G06Q10/00 (71)Name of Applicant :
(31) Priority Document No :14/949,197 1)GOOGLE LLC
(32) Priority Date :23/11/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/04867|(72)Name of Inventor :
Filing Date :25/08/2016 1)MEYER, Cayden
(87) International Publication No ‘WO 2017/091262 2)KILPATRICK, Jennifer King
(61) Patent of Addition to Application ‘NA 3)YANG, Xudong
Number :NA 4)CASTON ,Nicholas
Filing Date ' 5)KIM, Harold H.W.
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system is described that infers that a user will need to complete a trip and selects a transportation service thatthseiser

complete the trip. The systeonedicts a timeo request a vehicle associated with the transportation service for completing the
such that the request has sufficiently high degree of likelilmbadusing the vehicle to arrive at a future location by a final depal
time: the final departurertie being a latest time at which the user is predicted to need to begin traveling. Responsive to dete
that a current time is within a threshold amount of time of the predictedhergy/stem sende a reservation system associated w
the transpdation servicea reservation request for the vehicle associated with the transportation service for completing the tr
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002023 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS AND APPARATUS FOR INDUCING A NEGRUNDAMENTAL WAVE MODE ON A
TRANSMISSION MEDIUM

(51) International classification :HO1P 1/16 (71)Name of Applicant :
(31) Priority Document No :14/750,902 1)AT&T INTELLECTUAL PROPERTY |, L.P.
(32) Priority Date :25/06/2015 Address of Applicant :675 W. Peachti@geet, Suite 4000,
(33) Name of priority country :U.S.A. Atlanta, Georgia 30308, USA U.S.A.
(86) International Application No :PCT/US2016/0309¢| (72)Name of Inventor :
Filing Date :05/05/2016 1)HENRY, Paul Shala
(87) International Publication No ‘WO 2016/209375 A| 2)BENNETT, Robert
(61) Patent of Addition to Application NA 3)BARZEGAR, Farhad
Number :NA 4)GERSZBERG, Irwin
Filing Date ' 5)BARNICKEL, Donald J.
(62) Divisional to Application Number  :NA 6)WILLIS Ill, Thomas M.,
Filing Date :NA 7)GUNTIN, Ed

(57) Abstract

Aspects of the subject disclosure may include, for example, a system for generating first electromagnetic waves and directi
instances of the first electromagnetic waves to an interface of a transmission medium to induce propagation of secoagheléx
waves substantially having a nfitmdamental wave mode. Other embodiments are disclosed
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002024 A
(19) INDIA
(22) Date of filing ofApplication :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PHARMACEUTICAL C&@RYSTAL COMPOSITION AND USE THEREOF

(51) International classification :H01Q21/00 (71)Name of Applicant :
(31) Priority Document No :62/184,591 1)SYN-NAT PRODUCTS ENTERPRISE LLC
(32) Priority Date :25/06/2015 Address of Applicant :12 Augusta Avé&dison, NJ 08820,
(33) Name of priority country :U.S.A. USA U.S.A.
(86) International Application No :PCT/US2016/03957|(72)Name of Inventor :

Filing Date :27/06/2016 1)LIU, Xiaozhong
(87) International Publication No ‘WO 2016/210418 A
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The current invention relates to series ofcegstals of platinum analogues and their pharmaceutical use. Tdrgstals of the subje
invention may be used the treatment or prevention of cancers and virus infections.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002040 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : APPARATUS AND METHOD FOR REACTIVE DISTILLATION FOR WASTE WATER
TREATMENT

(51) International classification :CO2F 1/04 (71)Name of Applicant :
(31) Priority Document No :15173311.0 1)SHELL INTERNATIONALE RESEARCH
(32) Priority Date :23/06/2015 MAATSCHAPPIJ B.V.
(33) Name of priority country :EPO Address of Applicant :Carel van Bylandtlaan 30,-2696
(86) International Application No :PCT/EP2016/0645:|HR, The Hague Netherlands
Filing Date :23/06/2016 (72)Nameof Inventor :
(87) International Publication No ‘WO0/2016/207272 1)FISCHER, Kai, J%argen
(61) Patent of Addition to Application ‘NA 2)BEHN, Matthias
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a method for treating a waste water stream. Said waste water comprises hydrocarb@matas
such as alcohols, aldehydes, ketowasboxylic acids, and has a COD of up to 5wt%. The invention relates to a distillation coli
treating a waste water stream and a system for treating a waste water stream.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847002058 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : STEEL SURFACE CHARACTERISTIC EVALUATION METHOD

(51) International classification :GO1N27/72 (71)Name of Applicant :
(31) Priority Document No 2015219022 1)SINTOKOGIO,LTD
(32) Priority Date :09/11/2015 Address of Applicant :282 Meiek 3chome, Nakamuréu,
(33) Name of priority country :Japan Nagoyashi, Aichi 4506424,Japan Japan
(86) International Application No :PCT/JP2016/0669:|(72)Name of Inventor :

Filing Date :07/06/2016 1)Makino,Yoshiyasu
(87) International Publication No X\llo 2017/081879
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

To provide a surface characteristics evaluation method that evaluates the sasidgah a subject made of steel material subjec
a surface 5 modification treatment. A surface characteristics evaluation method includes a step of preparing a sutixistichar
evaluation apparatus, a step of placing the subject in suchreenthat an alternating magnetic field induced by a coil of the sur
characteristics evaluation apparatus permeates into the steel material, a step of generating an eddy current in the Eiegubje
successively changing the alternating magrfetld applied to the coil, a step of calculating the impedance Z1 for each of differ
frequencies from the potential difference across the coil and the value of the current flowing through the coil, arftemivigpe
computation based on the impedartl, and a step of evaluating the residual stress in the steeltéBal based on the computatis
result.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002059 A
(19) INDIA
(22) Date offiling of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHOD FOR SELECTING CONTENT FOR A DEVICE BASED ON THE
PROBABILITY THAT DEVICES ARE LINKED

(51) International classification :G06Q 30/02 (71)Name of Applicant :
(31) Priority Document No :14/806,268 1)GOOGLE LLC
(32) Priority Date :22/07/2015 Address of Applicant :1600 AmphitheatParkway, Mountair
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0420%| (72)Name of Inventor :

Filing Date :13/07/2016 1)QIU, Jianjun
(87) International Publication No ‘WO 2017/015020 A
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

(EN)The present disclosure is directed to associating computing devices with each other based on computer network activi
selection of content items as part of an online content item placement campaign. A first linking factor is identified Based o
connection between a first device and the computer network via a first IP address during a first time period, and basedciiok
between a second device and the computer network via the first IP address during the first time period. A numbes tiatevi
connect with the computer network via the first IP address is determined. A positive match probability is generated.ahdeco
third linking factors are monitored. A negative match probability is determined based on the second and thifddtoksdrhe firs
device is linked with the second device based on the positive and negative match probabilities.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002507 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ELECTROCHEMICAL DEVICE FOR STORING ELECTRICAL POWER

(51) International classification :HO1M 14/00 (71)Name of Applicant :
(31) Priority Document No 1556149 1)JOMI LEMAN
(32) Priority Date :30/06/2015 Address of Applicant : 293 Route du Chtaigniei74890,
(33) Name of priority country :France FessyFrance France
(86) International Application No :PCT/FR2016/0516¢|(72)Name of Inventor :

Filing Date :30/06/2016 1)JEHAN, Michel
(87) International Publication No Xgo 2017/001786
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Abstract Electrochemical device for storing electric power Electrochemical device for storing electric power comprisagtor
(1) provided with a side wall (2), a toyall (3), a bottom wall (5), and electrolyte inlet (7), and an electrolyte outlet (8), a plural
electrodes Ex with x an integer between 1 and n, located in the reactor (1), the electrodes being in the form of costas and fr
arranged alternately dritted in such a way that the tapered part of each electrode is directed towards the top wall (3) or the
wall (5) of the reactor (1), the frusta coming into contact with the side wall (2), the apexes of the cones definingpasiagis
through he open areas of the frusta.

»
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002508 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : MONITORING SYSTEM AND METHOD FOR VESSEL MOORING

(51) International classification :B63B 21/00 (71)Name of Applicant :

(31) Priority Document No :14/803,785 1)TECHNIP FRANCE

(32) Priority Date :20/07/2015 Address of Applicant 8 Allee I'Arche, Faubourg de I'Arch
(33) Name of priority country :U.S.A. ZAC Danton, F92400 Courbevoie, France France

(72)Name of Inventor :

(86) International Application No PCT/US2016/04221 1)O'SULLIVAN, James, Francis, Jr.

Filing Date 114/07/2016 2)TCHERNIGUIN, Nicolas
(87) International Publication No XAllo 2017/015041
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a system and method of monitoring a mooring system for a floating vessel using the time «
natural period independent of environmental conditions. The natural period can be calculated and/or established expeeienti
time by measuring movement of the vessel to establish the natural period at given geographical positions of a secctre and i
mooring system. The natural period can be monitored based on the time to complete a natural period. A change in aamoori
stiffness, whether by a failure, stretching, a degradation of the mooring line integrity, or a significant displaceraeamabfching
point, will be translated into a different natural period with a different time. By monitoring the natural pemogiyen geographice
position (and corresponding heading) to be compared to the theoretical values (and/or previous recorded values) ssibléném
assess that at least a portion of the mooring system has failed or that a significant damagerieas oc
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002527 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention VECTOR ARITHMETHIC INSTRUCTION

(51) International classification :GO6F 9/30 (71)Name of Applicant :
(31) Priority Document No :1513511.4 1)ARM LIMITED
(32) Priority Date :31/07/2015 Address of Applicant :110 FULBOURN ROAD, CHERRY
(33) Name of priority country UK. HINTON, CAMBRIDGE CB1 9NJ, UNITED KINGDOM. U.K.
(86) International Application No :PCT/GB2016/0518€|(72)Name of Inventor :

Filing Date :23/06/2016 1)STEPHENS, NIGEL JOHN
(87) International Publication No ‘WO0/2017/021681
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A data processing system (2) supports vector procespiigtions performed upon vector operands comprising a plurality of ve
operand elements. The data processing system includes a processor (4) having an instruction decoder (14) which decodes
elementsized vector arithmetic instructions to generstrol signals (16) which control processing circuitry (18) to perform
arithmetic operations upon a first vector of first source operand elements ai of a first bit size A, and a second @ectut sdsrce
operand elements bj of a second bit size I $econd bit size B is greater than the first bit size A.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002602 A
(19) INDIA
(22) Date of filing of Application :23/01/2018 (43) PublicatiorDate : 09/02/2018

(54) Title of the invention : MUSK COMPOSITION AND METHODS OF USE THEREOF

(51) International classification ‘AG1K 8/35 (71)Name of Applicant :
(2006.01), 1)TAKASAGO INTERNATIONAL CORPORATION
(31) Priority Document No :62/186,240 Address of Applicant :31, Kamata schome, Oht&u, Tokya
(32) Priority Date :29/06/2015 144 8721, Japan Japan
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/0402Z] 1)KANG, Raphael, K. L.
Filing Date :29/06/2016 2)CILIA, Alba, T.
(87) International Publication No ‘W02017/004281 A:
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

(EN)A fragrance composition comprising one or more musk or fragrance accords for use in reducing or inhibiting a subject:
physiological reaction to stress. The composition can be incorporated into consumer products.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002603 A
(19) INDIA
(22) Date of filing of Application :23/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SPOT WELDING METHOD AND DEVICE

(51) International classification :B23K 11/11 (71)Name of Applicant :
(31) Priority Document No 2015128232 1)HONDA MOTOR CO., LTD
(32) Priority Date :26/06/2015 Address of Applicant AL, MinamiAoyama 2chome, Minate
(33) Name of priority country :Japan ku, Tokvo 1078556. JAPAN Japan
(86) International Application No :PCT/JP2016/0684¢|(72)Name of Inventor :

Filing Date :22/06/2016 1)Hiroshi MIWA
(87) International Publication No X\llo 2016/208610 | 2)Yohei TERAGAITO
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Abstract In the present invention, while a welding current is appliedregipect to a laminate body (32) comprising thick metal
(60, 62) and thin metal plates (64, 66), a first welding pressure (F1) with respect to the laminate body (32) from ign(3@)per t
contacting the metal plate (66) and a second welding pre@=iravith respect to the laminate body (32) from a lower tip (26)
contacting the metal plate (60) are changed relative to each other. Specifically, F 1 < F2 in a first step which ispanoditid
welding, F 1 = F2 in a second step which is an megtiate period of welihg, and FI> F2 in a third step which is a final period ot
welding.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application02/02/2018

(21) Application N0.201847004109 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : VEHICLE VOICE RECOGNITION INCLUDING A WEARABLE DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:G10L21/06,H04R3/C
‘NA

‘NA

‘NA
:PCT/US2015/05768!
:28/10/2015

‘WO 2017/074328
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)FORD GLOBAL TECHNOLOGIES, LLC

Address of Applicant :330 Town Center Drive, Suite 800

Dearborn, Michigan 48126, United States of America U.S.A.
(72)Nameof Inventor :

1)MITRA, Pramita

2)STRUMOLO, Gary, Steven

3)SIMONDS, Craig, John

4)HASSANI, Ali

5)CUDDIHY, Mark, A.

6)MELCHER, David

(57) Abstract :

A system includes a wearable device including a memory and a processor. The precesses a verbal input for a vehicle from
user. The processor interprets the verbal input to locate in the memory at least one datum predetermined to be itwgtheetabl
vehicle computer. The processor generates a message corresponding to thepegrinaluding the at least one datamd sends th

message to the vehicle.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004110 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : COMMUNICATING ANIMAL PROXIMITY TO A VEHICLE

(51) International classification :G08B5/38,G08G1/1|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)FORD GLOBAL TECHNOLOGIES, LLC
(32) Priority Date :NA Address of Applicant :330 Town Center Drive Suite 800
(33) Name of priority country :NA Dearborn, Michigan 48126 U.S.A.
(86) International Application No :PCT/US2015/0577¢|(72)Name of Inventor :
Filing Date :28/10/2015 1)SIVASHANKAR, Nithika
(87) International Publication No ‘WO 2017/074344 2)MYERS, Scott, Vincent
(61) Patent of Addition to Application ‘NA 3)REIFF, Brielle
Number :NA 4)SCHRIER, Madeline, Jane
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Example systems and methods for communicating animal proximity to a vehicle are described. In one implemeietétien
implanted inan animal is activated when the device is within a predetermined distance of a vehicle. The vehicle receives a
the device and determines an approximate distance between the device and the vehicle. A symbol is flashed to a dehéief
at a frequency that corresponds to the approximate distance between the device and the vehicle.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :02/02/2018

(21) Application N0.201847004112 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : SLIDING MEMBER AND MANUFACTURING METHOD THEREFOR

(51) International classification:C23C24/04,F01L3/02,FO1L3/
(31) Priority Document No :2015156149
(32) Priority Date :06/08/2015
(33) Name of priority country :Japan
(86) International Application N:PCT/JP2016/071431
Filing Date :21/07/2016
(87) International Publication WO 2017/022505
(61) Patent of Addition to

(71)Name of Applicant :
1)NISSAN MOTOR CO., LTD.

Address of Applicant :2, Takaigho, Kanagawu,
Yokohamashi, Kanagawa 2210023 Japan
(72)Name of Inventor :

1)IZAWA, Yoshinori

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A sliding member is provided with a base material and a film layer formed on the base material. The film layer is ottaimed f
particle aggregateomprising multiple first particles obtained from a precipitation hardening copper alloy. A method for

manufacturing said sliding member comprises a step for spraying a first powder that is in an unmelted state and obiained fi
precipitation hardeningopper alloy or a mixed powder comprising said first powder and a second powder that is harder thar

powder onto the base material to form said film layer on said base material.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847004115 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CALIBRATION OF A FORCE SENSITIVE DEVICE

(51) International classification :G06F3/041,G06F3/03!((71)Name of Applicant :
(31) Priority Document No :14/854,429 1)MICROSOFT TECHNOLOGY LICENSING, LLC
(32) Priority Date :15/09/2015 Address of Applicant :Attn: Patent Group Docketing (Bldg
(33) Name of priority country US.A 8/1000) One Microsoft Way Redmond, Washington 986329
(86) International Application No :PCT/US2016/045667 [U.S.A.
Filing Date :05/08/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/048397 1) JAASKELA, Lauri
(61) Patent of Addition to Application ‘NA 2)AUTIO, Henri
Number :NA 3)KEMPPINEN, Pasi
Filing Date ' 4)JARSKE, Petri
(62) Divisional to Application Number :NA 5)PELLIKKA, Matti
Filing Date ‘NA
(57) Abstract :

A force sensitive surface measures force or pressure applied to the surface. The surface may also detect the toldiedosdtol
sensing surface is calibrated with a stylus having a force measuring el&éhmestylus measures the force information from force
applied on the surface and sends the information to the device with the force sensing surface. The device detectstieasaime
calibrates the force sensing element according to the informatiameddsom the stylus. The device may also detect the positio
the touch. As the force information obtained from different portions of the surface may be differealibration may be repeated
multiple positions on the force and touch sensitivéase. The calibration may also be used to calibrate a position sensing feat
a force sensing surface having multiple force sensors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004185 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ANALYZING HEALTH EVENTS USING RECURRENT NEURAL NETWORKS

(51) International classification :G06F19/00,G06N3/(|(71)Name of Applicant :
(31) Priority Document No :14/810384 1)GOOGLE LLC
(32) Priority Date :27/07/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/04410|(72)Name of Inventor :

Filing Date :26/07/2016 1)CORRADO, Gregory Sean
(87) International Publication No ‘WO 2017/019707 2)DEAN, Jeffrey Adgate
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on computer storage foedising recurrent neural netwol
to analyze health events. One of the methods includes: processing each of a plurality of initial temporal sequencesehtsetlt
generatdor each of the initial temporal sequeneeespective network internal state of a recurrent neural netwodadh time steg
in the initial temporal sequence; storifag each of the initial temporal sequence® or more of the network internal states for the
time steps in the temporal sequence in a repository; obtaining a first temporal sequence; proedgsinggthporal sequence usin
the recurrent neural network to generate a sequence internal state for the first temporal sequence; and selecting iait&br mc
temporal sequences that are likely to include health events that are predictive diidattlreevents in the first temporal sequence
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848003272 A
(19) INDIA
(22) Date of filing of Application :29/01/2018 (43) Publication Date09/02/2018

(54) Title of the invention : INFLUENZA INHIBITING PEPTIDE AND COMPOSITIONS COMPRISING THE SAME

(51) International classification /AG1K38/04; (71)Name of Applicant :
CO7K7/08 1)The Administrators of the Tulane Educational Fund
(31) Priority Document No :60/937,120 Address of Applicant :1440 Canal Street, Ste. 1400, #843
(32) Priority Date :25/06/2007 New Orleans, Louisiana 70112, USAS.A.
(33) Name of priority country ‘U.S.A. 2)Autoimmune Technologies, LLC
(86) International Application No :PCT/US2008/00791|(72)Name of Inventor :
Filing Date :25/06/2008 1)GARRY, Robert, F.
(87) International Publication No :NA 2)WILSON, Russell, B.
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :7563/CHENP/2009
Filed on :25/06/2008
(57) Abstract :

The present invention provides peptides, peptide analogs, peptide derivatives and pharmaceutical compositions estifigl for
preventing influenza infections or preventing the peftsgperson transmission of an influenza infection. A peptide of the invent
comprises an influenza virtell fusion inhibiting portion of the fusion initiation region (FIR) of a wiyghe influenza hemagglutini
2 protein or a variant thereof. In a preferred embodiment, a peptide of the invention consists of 8 to 40 consecutigielamino ¢
residues a portion of a wiltype influenza hemagglutinin 2 protein or a variant thereof, the poofithe protein comprising the FIF
of the protein and up to five amino acid residues on the ateimainal and carboxyerminal sides of the FIR.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201848003649 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : COMPOSITION FOR IMPROVING THE SENSORY PROPERTIES AND RESISTANCE OF FO!
AND DRINK PRODUCTS TO MICRGORGANISMS

(51) International classification :A23B 4/02 (71)Name of Applicant :
(31) Priority Document No :09153619.3 1)PURAC Biochem BV
(32) Priority Date :25/02/2009 Address of Applicant :Arkelsedijk 46, N&206 AC
(33) Name of priority country :EPO Gorinchem, The Netherlands Netherlands
(86) International Application No :PCT/EP2010/0522(|(72)Name of Inventor :

Filing Date :22/02/2010 1)VISSER, Diana
(87) International Publication No ‘WO0/2010/097364 2)KNIKKER, Dirk Alexander
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :6804/CHENP/2011

Filed on :22/02/2010
(57) Abstract :

The present invention pertains to a method for improthiegsensory properties and resistance of food and drink products, espt
uncured meat products, to various kinds of miorganisms and in particular food spoilage and food poisoning bacteria wherei
product is contacted with a composition commgsalkali metal salts having as anions propionate andaamiom selected from
lactate, acetate, and combinations thereof, and as cations potassium and hydrogen, wherein-theseigito of
lactate/propionate is in the range of 0 to 20 and the wéigbed ratio of acetate/propionate is in the range of 0.05 to 3.5.

No. of Pages : ZNo. of Claims : 1

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5568



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848003650 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD OF PRODUCING STABLE CRYSTAL OFOXOQUINOLINE COMPOUND

(51) International classification :C07D 215/56 (711))3\]:;“ :Nofrg%?:g@(t).m C
(31) Priority Document No 2004150979 dd f Applicant '-Z.Toranomon Zhome, Minateku
(32) Priority Date :20/05/2004 T kA {8232’22 pJp' o ' ’
(33) Name of priority country :Japan (702))l<loame of Inv,en?g?'n apan
(86) International Application No :PCT/IP2005/0096( 1)UEHARA, Hideto '

Filing Date :19/05/2005 M ATSUD:A Takashi
(87) International Publication No ‘WO0/2005/113508 3)ANDO Ko'i
(61) Patent of Addition to Application . » 120) :
Number ‘NA 4)MOTOMURA, Takahisa

Filing Date ‘NA 5)KONDO, Kentﬂaro
(62) Divisional to Application Number ~ :357/CHENP/2010 %MX(TASKUEb /fh}‘élc') '

Filed on :19/05/2005 » 10J

8)SATOH, Motohide

(57) Abstract :

ABSTRACT METHOD OF PRODUCING STABLE CRYSTAL OF@XOQUINOLINE COMPOUND Thepresent invention
relates to a method of producing a crystal-¢8@&hloro-2- fluorobenzyl}-[(S)-I-hydroxymethyi2-methylpropyl} 7-methoxy4-oxo-
I,4- dihydroquinoline3-carboxylic acid, having an-Xay powder diffraction pattern having characteristifraction peaks at
diffraction angles 20 of 8.54°, 14.02°, 15.68°, 17.06°, 17.24°, 24.16°, 25.74° as measurealytjyoder diffractometer, comprisi
dissolving 6(3-chloro-2-fluorobenzyl}-[(S)-I-hydroxymethyi2-methylpropyl} 7- methoxy4-oxo-l,4-dihydroquinoline 3-carboxylic
acid, having an Xay powder diffraction pattern having characteristic diffraction peaks at diffraction angles 20 of 6.56°, 13.2(
19.86°, 20.84°, 21.22°, 25.22° as measured wgy<powder diffractometer in a solvent; and addirgeed crystal of-63-chloro-2-
fluorobenzyl}-[(S)-I-hydroxymethyi2-methylpropyl} 7-methoxy4-oxo-l,4-dihydroquinoline3-carboxylic acid, having an-Xay
powder diffraction pattern having characteristic diffraction peaks at diffraction angles 2@9f8192°, 15.68°, 17.06°, 17.24,
24.16°, 25.74° as measured byray powder diffractometer, to the solution.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201848003720 A
(19) INDIA
(22) Date offiling of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ALTERNATIVE DESIGN THERMAL WRISTBAND BUSINESS FORM

(51) International classification :GO9F 3/00 (2006.01|(71)Name of Applicant :
(31) Priority Document No :11/754,812 1)Laser Band, LLC
(32) Priority Date :29/05/2007 Address of Applicant :120 South Central, Suite 450, St. L
(33) Name of priority country :U.S.A. MO 63105, U.S.A. U.S.A.
(86) International Application No :PCT/US2008/US20(|(72)Name of Inventor :
Filing Date :28/05/2008 1)RILEY, James, M.
(87) International Publication No *NA 2)JAIN, Sanjay, K.
(61) Patent of Addition to Application ‘NA 3)GREER, Mark
Number :N A
Filing Date ’
(62) Divisional to Application Number :7686/CHENP/2009
Filed on :29/12/2009
(57) Abstract :

A business form particularly adapted for generalized use, although it may be used in a medical or hospital environrasra iod!
or continuougonstruction of a plurality of wristbands, with each wristband being separately formed in a panel comprised of
underlying continuous carrier of a laminating material with a series of face stock patches placed therealong. Eachisvristban
provided witha face stock imaging area die cut into each face stock patch and a laminating portion die cut into the underlyir
of laminating material, with the two die cut portions being adhered to each other to form a matrix for ready separatspdnain
The laminating portion has a first area for receiving the face stock portion and a second similarly sized and shapé&aldacearfo
lamination of the first area and face stock portion, along with a pair of straps extending to the opposing sidles there
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003370 A
(19) INDIA
(22) Date of filing of Application :30/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention METHOD AND APPARATUS FOR LARGE SCALE MACHINE LEARNING

(51) International classification :GO6N 3/08 (2006.0:|(71)Name of Applicant :
(31) Priority Document No :62/186,891 1)ARIZONA TECHNOLOGY ENTERPRISES
(32) Priority Date :30/06/2015 Address of Applicant :1475 N. SCOTTSDALE ROAD,
(33) Name of priority country ‘U.S.A SUITE 200 SCOTTSDALE, ARIZONA 85257 (US) U.S.A.
(86) Internationapplication No :PCT/US2016/03707|(72)Name of Inventor :

Filing Date :10/06/2016 1)ROY,ASIM
(87) International Publication No ‘WO0/2017/003666
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Analyzing patterns in golume of data and taking an action based on the analysis involves receiving data and training the de
create training examples, and then selecting features that are predictive of different classes of patterns in the daangtteam
training examples. The process further involves training in parallel a set of ANNs, using the data, based on the selected fea
extracting only active nodes that are representative of a class of patterns in the data stream from the set of ANN=sssThe pro
continues with adding class labels to each extracted active node, classifying patterns in the data based dalibéedlassive
nodes, and taking an action based on the classifying patterns in the data.

No. of Pages : £No. of Claims : 2

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5571



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003443 A
(19) INDIA
(22) Date of filing of Application :30/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : GUARANTEEING THE EVENT ORDER FOR MULSTAGE PROCESSINGN DISTRIBUTED
SYSTEMS

(51) International classification :GO6F 9/54 (71)Name of Applicant :
(31) Priority Document No :62/244,452 1)Oracle International Corporation
(32) Priority Date :21/10/2015 Address of Applicant :500 Oracle Parkway, Mail Stop 50F
(33) Name of priority country :U.S.A. Redwood Shores, California 94065 U.S.A.
(86) International Application No :PCT/US2016/0579z| (72)Name of Inventor :
Filing Date :20/10/2016 1)THUKKARAM, Prabhu
(87) International Publication No ‘WO0/2017/070354 2)BISHNOI, Sandeep
(61) Patent of Addition to Application ‘NA 3)PARK, Hoyong
Number :NA 4)DESHMUKH, Unmesh Anil
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for guaranteeing the event order forstagt processing in distributed systems are disclosed. In some
examples, a warmap period is used to accurately determine a starting point for ordered events of atreaemt Skigbeats may be
utilized as dummy events so that the event processor does not wait too long for events that were filtered out atesarlier stag
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003460 A
(19) INDIA
(22) Date of filing of Application :30/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SENSOR CONFIGURATION FOR AFTERTREATMENT SYSTEM INCLUDING SCR ON FILTE

(51) International classification :FO1N 3/035 (71)Name of Applicant :
(31) Priority Document No :62/200,449 1) CUMMINS EMISSION SOLUTIONS, INC.
(32) Priority Date :03/08/2015 Address of Applicant :500 Jackson St., Columbus, Indiani
(33) Name of priority country :U.S.A. 47201 USA U.S.A.
(86) International Application No :PCT/US2016/0447<|(72)Name of Inventor :
Filing Date :29/07/2016 1) ANCIMER, Richard J.
(87) International Publication No ‘W02017/023766 2)CUNNINGHAM, Michael J.
(61) Patent of Addition to Application NA 3)HAAS, Michael
Number :NA 4)ZHA, Yuhui
Filing Date ’ 5)ZORLU, Mert
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT SENSOR CONFIGURATION FOR AFTERTREATMENT SYSTEM INCLUDING SCR ON FILTER An exhaust
aftertreatment system includes a diesel oxidation catalyst in exhaust gas receiving communication with an engine. fasalytit
reduction calyst on filter (SCR on filter) is positioned downstream of the diesel oxidation catalyst. A hydrocarbon doser is
configured to inject hydrocarbons into a flow of the exhaust gas upstream of the diesel oxidation catalyst. A redudgnt dose
configured tanject reductant into the flow of the exhaust gas upstream of the SCR on filter and downstream of the diesel o>
catalyst. An aftertreatment controller is operatively coupled to the hydrocarbon doser. The aftertreatment controltgrrisdcnf
control a dosing rate at which the hydrocarbon doser injects hydrocarbons into the flow of the exhaust gas so as tmeegatganr
of the SCR on filter.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/01/2018

(21) ApplicationN0.201847003575 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : A POWER CONVERTER AND AN LED LIGHTING CIRCUIT COMPRISING THE SAME

(51) International ‘HO2M3/156,HO5B33/08,HO2M /2
classification

(31) Priority Document No :PCT/CN2015/083331

(32) Priority Date :03/07/2015

(33) Name of priority count:PCT

(86) International Applicatic

(71)Name of Applicant :
1)PHILIPS LIGHTING HOLDING B.V.
Address of Applicant :High Tech Campus 45,-8656, AE
Eindhoven, The Netherlands Netherlands
(72)Name of Inventor :
1)ZHANG, Xianhui

No 5553550210616/065128 AL, Ken, K.

Filing Date ' 3)CHEN, Zhi, Quan
§\1807) International Publlcatlo:WO 2017/005573 g;tgjﬂléuwlljojun
(61) Patent of Addition to ‘NA 6)LI, Ace
Application Number :NA

Filing Date '

(62) Divisional to ‘NA
Application Number :NA

Filing Date '

(57) Abstract :

The invention provides a power converter comprising: an input for receiving input power with a variable nominal maiieles
said variable nominal mains level falls within at least 90V to 240V; a main power switch (Q1) driven by the inpurmmavesntrol
circuit (Q2Q3) for controlling a control current of the main power switch (®@fgrein the control circuit (QQ3) is adapted to sen
the level of the input power and draw current from a control terminal of the power switch (Q1) accordinigveldnd said control
circuit is adapted to operate in linear region and increase the drawn current along with the increase of the level theougthahlke
nominal mains level of the input poweherein the control circuit comprises: a Darlingtaitge with a first transistor (Q2) and a

second transistor (Q3e first transistor (Q2) with a base terminal connected to a circuit position indicative of the voltage am
of the input powethe second transistor (Q3) with a base terminal connéztad emitter terminal of the first transistor (Q2) and ¢
collector terminal connected to the control terminal of the main power switch (Q1) and a collector terminal of thesfesirnt{g?);
and a resistor network (R37) coupled to the emitter of tisecond transistor (Q3) for regulating the amplification of the second
transistor (Q3) and keep the second transistor (Q3) working at linear region throughout the variable nominal mainisdenpliof

power.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003774 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : ARC WELDING METHOD AND ARC WELDING DEVICE

(51) International 'B23K9/095,B23K9/073,B23K9/(
classification

(31) Priority Document No :2015173366
(32) Priority Date :03/09/2015
(33) Name of priority country:Japan

(86) International Applicatior

No :PCT/JP2016/003872
Filing Date :25/08/2016
§\1807) International Publ|cat|or:WO 2017/038060

(61) Patent of Addition to

(71)Name of Applicant :

1)PANASONIC INTELLECTUAL PROPERTY
MANAGEMENT CO., LTD.

Address of Applicant 61, Shiromi 2chome, Chueku,

Osakashi, Osaka 5406207 Japan
(72)Name of Inventor :

1)KAWAMOTO, Atsuhiro

2)MATSUI, Kaito

3)KOWA, Masaru

4)NOGUCHI, Takahiro

5)FUJIWARA, Masashi

Application Number mﬁ
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

In this arc welding methodthen a welding parameter related to heat input to base material is less than a first threshtiid bake
material is welded by a first welding method. When the welding parameter is lesssémond threshold value and greater than t
first threshold valu¢he base material is welded by a second welding method. When the welding parameter is greater than tl
threshold valug¢he base material is welded by a third welding method. Withatkisvelding methothy adjusting welding condition:
regardless of the thickness of the base matenedlding method suited to the thickness of the base material is seladtétus it is

possible to perform welding with little spattering and no buraugh of the base material.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003775 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : INFORMATION RANKING BASED ON PROPERTIES OF A COMPUTING DEVICE

(51) International classification :GO6F17/30 (71)Name of Applicant :

(31) Priority Document No :14/949,074 1)GOOGLE LLC

(32) Priority Date :23/11/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.

(86) International Application No :PCT/US2016/0486¢|(72)Name of Inventor :

Filing Date :25/08/2016 1)FOERSTER, Jakob Nicolaus
(87) International Publication No ‘WO 2017/091261 2)BREWIN, Frederick Peter
(61) Patent of Addition to Application .

‘NA
Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A system is described thafter executing a parameterless search query to identify results that are determined to be relevant
of a devicadetermines a respective target propéstyeach of the resultbat indicates whether asdt is associated with audio
contentvisual contentudio and visual contehaptic contenor textual content. The system also determines one or more dynar
propertiesof the devicahat indicate one or more of a network connection strecmthection &tus to an audio output devibattery
level or connection status to a multimedia streaming device. Based on the one or more dynamic properties of the computin
and the respective target property of each of the rebeltsystem determines a dyriamanking of the results and transmits the
results and the dynamic ranking to the device
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003777 A
(19) INDIA
(22) Date of filing of Application01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : WELDING TORCH

(51) International classification :B23K9/12,B23K9/1/|(71)Name of Applicant :
(31) Priority Document No 2015208530 1)PANASONIC INTELLECTUAL PROPERTY
(32) Priority Date :23/10/2015 MANAGEMENT CO., LTD.
(33) Name of priority country :Japan Address of Applicant 61, Shiromi 2chome, Chueku,
(86) International Application No :PCT/JP2016/00427|Osakashi, Osaka 5406207 Japan

Filing Date :20/09/2016 (72)Name ofInventor :
(87) International Publication No ‘WO 2017/068752 1)MISHIMA, Toshiyuki
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In the present inventioa first wire path (22) has a first wire entry port (22a) and a first wire exit port (22b). A second wire pat
has a second wire entry port (23a) and a second wirp@xit23b). A third wire path (13) has a third wire entry port (13a) and &
wire exit port (13b). A wire detection space (24) is configured so as to be connected to the first and second wire(2H 2@inhs
and the third wire entry port (13ahdso that a first weld wire (32) and a second weld wire (42) pass through said wire detecti
space (24). Wire detection devices @& are configured so as to detect the first weld wire (32) and the second weld wire (42
the wire detection space4R This welding torch (1) has a simple structanel can switch between the weld wires 422.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003778 A
(19) INDIA
(22) Date of filing ofApplication :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : A METHOD OF BUILDING AN INSULATION SYSTEM AROUND A NAKED CONDUCTOR
SECTION OF A POWER CABLE

(51) International classification :H02G1/14 (71)Name of Applicant :

(31) Priority Document No ‘NA 1)NKT HV CABLES GMBH

(32) Priority Date :NA Address of Applicant :Brown Boveri Strasse 6 5400 Bade
(33) Name of priority country :NA Switzerland

(86) International Application No :PCT/EP2015/0653¢|(72)Name of Inventor :

Filing Date :06/07/2015 1)BEDNAROWSKI Dariusz
(87) International Publication No ‘WO 2017/005289 2)LOGAKIS, Emmanuel
(61) Patent of Addition to Application ‘NA 3)ANTONISCHKI, Jrn
Number :NA 4)KROL, Julita

Filing Date ' 5)XIE, Lei
(62) Divisional to Application Number  :NA 6)ZANT, Nikolaus

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method of building an insusgtitem around a naked conductor section of a power wdixte
power cable has a conductor which includes the naked conductor section and which power cable comprises an insulation ¢
already provided around a majority of the conductor. The insulagsters comprises an inner semiconducting layer arranged a
the conductoan insulation layer arranged around the inner semiconductingdaglean outer semiconducting layer arranged aro
the insulation layeand which conductor has a naked conduséation. The method comprises: a) placing the naked conductor
section in a moul@dnd b) moulding an insulation system around the naked conductor sgb@ogin the moulding of the insulation
system involves injecting a first semiconducting compound iffitstamould cavity to form an inner semiconducting layer arounc
naked conductor sectionjecting an insulation compound into a second mould cavity to form an insulation layer around the ir
semiconducting layeaind injecting a second semiconductazgnpound into a third mould cavity to form an outer semiconductin
layer around the insulation layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004194 A
(19) INDIA
(22) Date of filingof Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CHOCOLATE CHOCOLATE LIKE PRODUCTS CHOCOLATE CONSTRUCTION KIT AND
METHODS FOR PREPARING THE SAME

(51) International classification :A23G1/00,A23G1/3|(71)Name of Applicant :
(31) Priority Document No :15002046.9 1)ODC LIZENZ AG
(32) Priority Date :08/07/2015 Address of Applicant :Alter Postplatz 2, 6370 Stans,
(33) Name of priority country :EPO Switzerland Switzerland
(86) International Application No :PCT/EP2016/00117|(72)Name of Inventor :

Filing Date :08/07/2016 1)HUHN, Tilo
(87) International Publication No ‘WO 2017/005371
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The method for processing fermented or incubated cocoa beans comprises the steps of: adding water to fermented oodoeu
beans or nibs to form a suspension; grtding said suspension; subjecting said suspension to a heat treatment at a tempera
70C or less; separating the suspension into a water phase (heavyaplaagdlase (light phase) and a solid plsasée fat phase
comprising cocoa butter as a magomponent and solids and/or water as minor components and said solid phase comprising
powder and water; and separately processing the three phisisescomprises: neutralizing and/or removing acetic acid formed
during fermentation or formed or @gld prior to or during an incubation of the cocoa beans via the watergttheptionally
separating cocoa butter from the fat phseygarating cocoa powder from the solid prerse separating cocoa aroma and a
polyphenolic powder from at least the wabtbiase.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004195 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention SLEEVE AUGMENT DEVICE FOR AN ARTICULATED JOINT

(51) International classification :A61F2/30,A61F2/3¢| (71)Name of Applicant :
(31) Priority Document No :15176121.0 1)WALDEMAR LINK GMBH And CO. KG
(32) Priority Date :09/07/2015 Address of Applicant :Barkhausenweg 10 22339 Hambur,
(33) Name of priority country :EPO Germany
(86) International Application No :PCT/EP2016/0647:|(72)Name of Inventor :

Filing Date :24/06/2016 1)BAUER Eckhard
(87) International Publication No ‘WO 2017/005512 2)LINK Helmut D.
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an augment device fimirst endoprosthesis particular a tibial augment for a knee joint
endoprosthesisomprising a sleeve (10) surrounding a channel (11) extending through the sleeve (10). The sleeve (10) is fo
porous material (2) for ingrowth of bony matertia¢ skeve (10) comprising an inner face (14) and an outer face (15). The slee
further comprises a wall (3) surrounding the channel {fid )wall (3) being made of solid material and forming a sandwich struc
with the porous material (2yherein the wk (3) forms a bulkhead between the inner face (14) and the outer face (15). Timereb'
bulkhead wall (3) will stop inflow of any cement across the sleeve (10) from its inner (14) to its outer face (15). mptenal
(3) on the outer face (15) witle kept free from cement and its capability to promote bone ingrowth is reliably preserved. The
devices are preferably provided as a set having different sizes and straight or stepped bottoms for improved veraaHityamd
preservation of naral bone matter.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004196 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of theinvention : DENTAL IMPLANT

(51) International classification :A61C8/00,A61C13/26|(71)Name of Applicant :
(31) Priority Document No 1020150099671 1)DENFLEX CO., LTD.
(32) Priority Date :14/07/2015 Address of Applicant :#708 24 Digital ro 27 gil Guro gu S¢
(33) Name of priority country :Republic of Korea 08381 Republic of Korea
(86) International Application No :PCT/KR2016/007063 | (72)Name of Inventor :

Filing Date :30/06/2016 1)KIM, Hyeong Woo
(87) International Publication No ‘WO 2017/010711 2)KIM, Gyun Hwan
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates tolental implant comprising: a fixture forming an artificial dental root implanted in an alveolar t
and an abutment having the bottom portion thereof coupled to the fixture and the top portion thereof coupled telzeceimtne
fixture and the abutnme are resiliently coupled. The fixture has a sloped surface formed by the inner diameter of an arbor ha
decreases in diameter progressively downward from a certain position on the inner surface of the aabdasla first fastening
portion formed of at least one concave portion such as a fastening recess along the circumferential direction of the arbor hc
certain position on the sloped surface. The abutment has a first corresponding fastening portion formed on a lowesHa#itenir
portion thereof and formed of fastening protrusions that are complementarily coupled to the first fastening portioxtufeth€Hfe
present invention provides a dental implant configured suchntlaastate in which the abutment is coupled insiddiktere by
means of the complementary coupling of the first fastening portion and the first corresponding fasteningvpertithre abutment i
rotated in a circumferential direction and the first corresponding fastening portion is disengaged freshftisefning portiothe
fastening protrusions of the first corresponding fastening pattimugh the effect of elastic resistance against the sloped surfac
the inside of the fixture arbor hoteishes and raises the abutment upward from the fianoleautomatically separates the abutme
and the fixture.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003779 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) PublicatiorDate : 09/02/2018

(54) Title of the invention : NOVEL PEPTIDES AND COMBINATION OF PEPTIDES FOR USE IN IMMUNOTHERAPY
AGAINST ESOPHAGEAL CANCER AND OTHER CANCERS

(51) International
classification

(71)Name of Applicant :

:C07K14/47,C07K14/635,A61K39/ 1)immatics Biotechnologies GmbH

(31) Priority Document N@:1511792.2 Address of Applicant :Patihrlich-Strassel5, 72076
(32) Priority Date :06/07/2015 TYabingen, Germany Germany
(33) Name of priority UK (72)Name of Inventor :
country T 1)MAHR, Andrea
(86) International . 2)WEINSCHENK, Toni
L :PCT/EP2016/065812
A ing Date 05/0712016 4SCHOOR, Olier
Publicaton Ng WO 20171005733 SINGH, Harpreet
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relatespeptidegproteinsnucleic acids and cells for use in immunotherapeutic methods. In partioeilar
present invention relates to the immunotherapy of cancer. The present invention furthermore relatesasstomated T cell peptic
epitopesalone or in cenbination with other tumor associated peptides that can for example serve as active pharmaceutical ir
of vaccine compositions that stimulate anti tumor immune respongesstimulate T cells ex vivo and transfer into patients. Pep
bound tomolecules of the major histocompatibility complex (MH®&)peptides as suaan also be targets of antibodgsduble T ce
receptorand other binding molecules.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003780 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METALLIC COATING AND A METHOD FOR PRODUCING THE SAME

(51) International .C23C18/16,C23C18/36,C23C18
classification

(31) Priority Document No :14/791902

(32) Priority Date :06/07/2015

(33) Name of priority countr:U.S.A.

§\18§>) International Appl|cat|o:PCT/F|2016/050501

(71)Name of Applicant :
1)CARBODBON LTD OY
Address of Applicant :Mannerheimintie 8, Helsinki 00100,
Finland Finland
(72)Name of Inventor :
1)MYLLYMAKI, Vesa
2)ROSTEDT, Niko

o :05/07/2016

Filing Date
§\1807) International Publlcatlo:WO 2017/005985
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The present invention relates to metal plating solution comprising at least one sauetalabns and detonation
nanodiamondsvherein the detonation nano diamonds are substantially free of negatively charged functianalittea method for
producing the solution. The present invention further relates to metal plating method and tlicaoateng comprising metal and
detonation nanodiamonds substantially free of negatively charged functionalities.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003793 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : VEHICLE COMPRISING A PRESSURIZED LIQUID FUEL SYSTEM AND METHOD FOR
OPERATING A PRESSURIZED LIQUID FUEL SYSTEM

(51) International classification :FO2M37/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)VOLVO TRUCK CORPORATION
(32) Priority Date :NA Address of Applicant :GOTEBORG, SWEDEN485 08
(33) Name of priority country :NA Sweden
(86) International Application No :PCT/US2015/0445%| (72)Name of Inventor :

Filing Date :11/08/2015 1)DALE HOOVER
(87) International Publication No ‘WO 2017/027011
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A vehicle including a pressurized liquid fuel system includes a first pressurized liquid fuel tank arrarggsatamtd pressurized
liquid feel tank arrangemennd a balancing conduit open to a first fuel tank and to a second fuel tank at least one of above ¢
maximum liquid level of the first fuel tank and a maximum liquid level of the second fuel tank and below a minimum lgj@l le
the first fuel tank and a minimum liquid level of the second fuel tank. A first return line and a second return Siriestatite f
second fuel tanks are configured such that a pressure drop across teaufinsine from a pressurized liquid fugfculation system
to the first fuel tank is adapted to be the same as a pressure drop across the second return line from the presstuéeed liquid
circulation system to the second fuel tank. Methods for operating a pressurized liquid fuel systemdiselaked.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003800 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of theinvention : METHODS OF REDUCING ODOR

(51) International classification :C12N9/20,C11D3/3¢|(71)Name of Applicant :
(31) Priority Document No :15174788.8 1)NOVOZYMES A/S
(32) Priority Date :01/07/2015 Address of Applicant :Krogshoejvej 36 2880 Bagsvaerd
(33) Name of priority country :EPO Denmark
(86) International Application No :PCT/EP2016/06554:|(72)Name of Inventor :
Filing Date :01/07/2016 1)HANSEN, Carsten, Hoerslev
(87) International Publication No ‘WO 2017/001673 2)LIU, Yitong
(61) Patent of Addition to Application ‘NA 3)KAYSER ,Steffen
Number :NA 4)NIELSEN ,Vibeke ,Skovgaard
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention related to lipase variants having lipase activity and having between 60% to less than 100% sequetta jolemsitt
H198A/D/E/FIG/I/LN/Q/SITIVIY FTH/K/IR F51ANILINVIY T143AIG/S/VAL150G/V N200H/K/Q/RI202G/L/IV S224C/F/H/NLIPIYL227D/E/
W260D/E/F/H/I/LIN/Q/SIT/Y using SEQ ID NO:10 for positi numbering or selected from

H198A/D/E/FIG/ILINIQ/ISITIVIYFTHIK/IR FS1A/N/LIVIY T143A/G/S/VA150G/V N200H/K/Q/RI202G/L/IV S224C/F/H//L/P/YL227D/E/
W260D/EHF/H/I/LIN/Q/SITIY using SEQ ID NO:2 for position numbering. Further the invention relates to polynucleotides encodimigit
variants as wil as methods of producing and using the variants.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004201 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date09/02/2018

(54) Title of the invention : AUTOMATICALLY AUGMENTING MESSAGE EXCHANGE THREADS BASED ON MESSAGE
CLASSIFICATION

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :15/157,372 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0670%|(72)Name of Inventor :
Filing Date :15/12/2016 1)KOGAN, David
(87) International Publication No ‘WO 2017/200575 2)YUAN, Wangging
(61) Patent of Addition to Application ‘NA 3)CHEN, Wei
Number :NA 4)HORLING ,Bryan
Filing Date ' 5)ITZ, Michael
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methodsapparatusystemsand computer readable media are provided for automatically augmenting message exchange thre
on a classification of messageschanged between participants. In various implementagionsssage contributed to a message
exchange thread involving one or more message exchange clients by a participant may be determined. In various implame
classification for the message mag determined at least in part based on a calculated first (or idle chatter) score which is ind
a degree of unsuitability of the message for use as a search query. In various implemeittatioasonversational response to tt
message or coent responsive to a search query generated based on the message may be selectively incorporated into the
exchange thread based at least in part on the classification. In some implemeats¢iomisd (or search query suitability) score w
is indicative of a degree of suitability of the message for use as a search query may also be calculated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004206 A
(19) INDIA
(22) Date of filing ofApplication :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : AIRBAG BASE FABRIC, AIRBAG AND METHOD OF MANUFACTURING AIRBAG BASE
FABRIC

(51) International classification :D03D1/02,B60R21/2%|(71)Name of Applicant :
(31) Priority Document No 2015139988 1)TORAY INDUSTRIES, INC.
(32) Priority Date :13/07/2015 Address of Applicant L0 NihonbashiMuromachi2-chome,
(33) Name of priority country :Japan Chuoku, Tokyo 1038666,Japan Japan
(86) International Application No :PCT/IP2016/070443 |(72)Name of Inventor :

Filing Date :11/07/2016 1)YOKOI ,Daisuke
(87) International Publication No ‘WO 2017/010458
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This airbag base fabric has warp direction and weft direction energy absorption characteristics of 30 50 as defined l¢y)famd
formula (2)below. (Formula (1)) Warp direction energy absorption characteristic = warp direction energy absorption amoun
cover factor (in formula (1the warp direction energy absorption characteristic is an integrated value of the stress applied fro
startof measurement until the sample breaks when measuring the warp direction tensile strength and breaking elongation)
(2)) Weft direction energy absorption characteristic = weft direction energy absorption amount/weft cover factor (in(@tirula
weft direction energy absorption amount is an integrated value of the stress applied from the start of measuremesampti the
breaks when measuring the weft direction tensile strength and breaking elongation)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004207 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SMART IMAGE SENSOR HAVING INTEGRATED MEMORY ANBROCESSOR

(51) International classification :HO4N5/232 (71)Name of Applicant :
(31) Priority Document No :62/207,232 1)GOOGLE LLC
(32) Priority Date :19/08/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0473¢|(72)Name of Inventor :
Filing Date :17/08/2016 1)WAN, Chung Chun
(87) International Publication No ‘WO 2017/031205 2)CHNG, Choon Ping
(61) Patent of Addition to Application ‘NA 3)LIM, SukHwan
Number :NA 4)HUNG, Szepo Robert
Filing Date ’ 5)AGUERA- ARCAS ,Blaise
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

An apparatus is described. The apparatus includes a smart image sensor having a memory and a processor that areatechll
with an image sensor. The memory is to store first program code to be executed by the processor. The memory is coumpéept
sensor and the processor. The memory is to store second program code to be executed by the processor. The first psagrat
cause the smart image sensor to perform an analysis on one or more images captured by the image sensor. Hemt@iesysis i
region of interest within the one or more images with machine learning from previously captured images. The second peoty
to cause the smart image sensor to change an image sensing and/or optical parameter in response to théharaigss anore
images performed by the execution of the first program code. Alternatively or in combih&tioremory is to store third program
code to be executed by the processor and fourth program code to be executed by the processor. Theathimb@eog to store
multiple images captured by the image sensor in the memory. The fourth program code is to merge the multiple images in-
memory.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003577 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SCALE CONDITIONING PROCESS FOR ADVANCED HIGH STRENGTH CARBON STEEL
ALLOYS

(51) International classification :C23G1/14,C23G3/C|(71)Name of Applicant :
(31) Priority Document No :62/195,366 1)KOLENE CORPORATION
(32) Priority Date :22/07/2015 Address of Applicant :12890 Westwood Avenue Detroit, N
(33) Name of priority country :U.S.A. 48223(US) U.S.A.
(86) International Application No :PCT/US2016/0434<|(72)Name of Inventor :

Filing Date :22/07/2016 1)MALLOQY, James C.
(87) International Publication No ‘WO 2017/015522 2)PIGNOTTI, Louis
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Aspects treat and remove a layer of scale comprising iron oxide and alloying eleridessthat is formed on an advanced high
strength metal surface comprising at least two (2) percent by weight of alloy. A first conditioning process comprontiges stru
integrity of or removes iron oxide within the scale layer to expose the alloy axadeemical engagement with a disposed aqueo!
alkali salt solution that is heated to transforming one or more alkali salts within the disposed solution into a quasirmoltae
alloy oxide is oxidized via reaction with the solution quasi moltenliadkit(s) and wateforming one or more water soluble alkali
alloy compounds. A water rinse dissolves and rinses the water soluble compound(s) from the steel product surface ckthe &
high strengtieaving a film of iron oxide on the surface thatasnoved via a final pickling process.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/01/2018

(21) Application N0.201847003585 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD AND APPARATUS FOR DETERMINING A DEPTH MAP FOR AN IMAGE

(51) International classificaticG0O6T7/00,G01S17/89,G01B11,
(31) Priority Document No :15176418.0

(32) Priority Date :13/07/2015

(33) Name of priority country:EPO

(86) International Application

(71)Name of Applicant :
1)KONINKLIJKE PHILIPS N.V.
Address of Applicant :High Tech Campus 5, 5656 AE
Eindhoven, The Netherlands Netherlands
(72)Name of Inventor :

No 555/-5/75;0210616/066513 1)VAREKAMP, Christiaan
Filing Date ' 2)VANDEWALLE, Patrick Luc Els
5\1807) International Publ|cat|on:WO 2017/009324
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application |
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An apparatus for determining a depth map for an image of a scene comprises an active depth sensor (103) and a passee |
(105) for determining a depth map for the image. apyearatus further comprises a light determiner (109) which determines a |
indication indicative of a light characteristic for the scene. The light indication may specifically reflect a levellefaridior

infrared light for the scene. A depth mapgessor (107) determines an output depth map for the image by combining the first
map and the second depth map. Specificliyepth value for the output depth map is determined as a combination of depth v
the first and the second depth malpere the combining is dependent on the light indication. The light determiner (109) estima
first infrared light indication from a visible light indication indicative of a light level in a frequency band of the Vighil spectrum
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003586 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : IMAGING WITH MODULATEDX RAY RADIATION

(51) International classification:A61B6/00,A61B6/06,G21K1/(|(71)Name of Applicant :

(31) Priority Document No :15176597.1 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :14/07/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven, The Netherlands Netherlands
(86) International Application -PCT/EP2016/066596 (72)Name of Inventor :
No N 13/07/2016 1)ROESSL, Ewald
Filing Date 2)YOUNG Stewart

(87) International Publication WO 2017/009363
(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a modulatioX oy radiation for the purposes of imaging an object of interest. For the
modulationthe X ray radiation provided by an X ray source (12) is in part totally reflected by a mirror (20T Kusy radiation ¢
an object receiving space (16) is formgdam unreflected X ray radiation (24) and a reflected X ray radiation (26). The mirror (
displaceable by an actuator (ZRich that the intensity of the reflected X ray radiation (26) can be adjngtadicular to a density ¢
the object to be inged.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003587 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention IMAGING WITH ENHANCED X RAY RADIATION

(51) International classification :A61B6/00 (71)Name of Applicant :
(31) Priority Document No :15176653.2 1)KONINKLIJKE PHILIPS N.V.
(32) Priority Date :14/07/2015 Address of Applicant :High Tech Campus 5, 5656 AE
(33) Name of priority country :EPO Eindhoven Netherlands
(86) International Application No :PCT/EP2016/0664¢|(72)Name of Inventor :

Filing Date :12/07/2016 1)MARTENS, Gerhard
(87) International Publication No ‘WO 2017/009302 2)ROESSL, Ewald
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an X ray imaging apparé)somprising: a source (4) for generating X ray radiatinrobject receiving
space (6) for arranging an object of interest for X ray imagim ray collimator arrangement (8) arranged between the source
and the collimator arrangement @)d an Xray mirror arrangement (10). The mirror arrangement (10) comprises for example
tapered mirrors (22) facing each other and adapted for guiding X ray radiation of the source (4) to the collimator atrg@)geme
Consequentlyhe X ray intensity at thelapect receiving space (6) is increased. In order to limit the X ray radiation to awlaeea
the X ray radiation can be utilized form imagiag angle of spread m between the mirrors (22) and a length LM of each mirror
adaptedsuch that a numbef total reflections of X ray radiatigorovided by the source (4} the mirrors (22) is limited. The
limitation provides the effect that an angle of reflection r of the totally reflected X ray radiation is limited. Congemuenthy
intensity at thebject receiving space (6) is increased while constrains are provideld prevent a large increase of a width of th
ray radiation provided at the object receiving spaceviih effectively improves an imaging quality of an object of interest beir
arrangeable at the object receiving space (6).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002068 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date09/02/2018

(54) Title of the invention : POLYESTER SHEET

(51) International classification :C08J 5/18 (2006.01|(71)Name of Applicant :
(31) Priority Document No :15174274.9 1)SABIC Global Technologies B.V.
(32) Priority Date :29/06/2015 Address of Applicant :Plasticslaan 1 Bergen op Zoom The
(33) Name of priority country :EPO Netherlands 4612 PX Netherlands
(86) Internationapplication No :PCT/EP2016/0625¢|(72)Name of Inventor :
Filing Date :03/06/2016 1)Bashir Zahir
(87) International Publication No ‘WO0/2017/001145 2)Kioul Azzedine
(61) Patent of Addition to Application NA 3)Joshi Rajiva
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a polyester sheet comprising a crystallised portion, said crystallised portion bé&mgioftbee o
more strip extending along at least a portion of the polyester sheet. The present invention fuekepralatethod for the
manufacture of such sheet and use of such sheet.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002079 A
(19) INDIA
(22) Date of filing of Application :18/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : DEVICEBBASED FILTERING OF CONTENT ITEMS ASSOCIATED WITH MOBILE
APPLICATIONS

(51) International classification :GO6F 9/44 (711))ggrgchifEAf&h:cant '
(31) Priority Document No NA dd f Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date NA vi A Caltormia D20as USAUS A way, Mou
(33) Name of priority country ‘NA (7Ig\),l\<l’arr?el gfrrllr:?/entor _’ T
(86) International Application No :PCT/CN2015/0876¢ 1)KANNAN, Kavita '

Filing Date :20/08/2015 2GUO Chérlie
(87) International Publication No ‘W0/2017/028304 3)HARI'?IS Christopher Kenneth
(61) Patent of Addition to Application | ! P
Number :NA 4)MAO, Xi

Filing Date ‘NA 5)HENNIGAN,_Thc_)mas Matthew James
(62) Divisional to Application Number  :NA 6)HSIAO, S|ss_|e Lingle

Filing Date ‘NA 7)GOVONI, R|ccard_o

8)SACHIN, Kotwani

(57) Abstract :

Methods, apparatuses and systems for filtering content ftemmsa set of eligible content items based on a device filter. A mobil
application may be incompatible with one or more devices based on an operating system, an operating system version, ha
configurations of the one or more client devices, etc.ehmove incompatible content items, a device filter can be generated by
comparing a set of required features for the corresponding mobile application with data from a data structure idergifging se'
known mobile devices and associated sets of featuresséatiof required features for the mobile application may include a mini
operating system version, one or more eligible countries, and/or one or more features of a mobile device. The dearcanéiltete
a set of identifiers for the known mobilevilees that are incompatible with the mobile application based on the comparison.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002197 A
(19) INDIA
(22) Date of filing of Application19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : KELVIN PROBE SYSTEM WITH A ROTATING PROBE FACE

(51) International classification :GO1R 1/07 (71)Name of Applicant :
(31) Priority Document No :20150829 1)TECOM AS
(32) Priority Date :24/06/2015 Address of Applicant :c/o Christian Michelsen Research #
(33) Name of priority country :Norway P.O. Box 603 Postterminalen, 5892 Bergen Norway
(86) International Application No :PCT/NO2016/0501¢[(72)Name of Inventor :

Filing Date :24/06/2016 1)TURCU, Eugen Florin
(87) International Publication No ‘W0/2016/209087 2)ROHWERDER, Michael
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A Kelvin probe system (100) for analyzing a sample for testing (134), the Kelvin probe system comprising: a drive (tli2pico
and powered by a drive control/power (103) for rotatingobject (106, 120) around a rotational axis; a Kelvin probe head (120
connected to the drive (102), comprising a Kelvin probe (122), having at one end a Kelvin probe face (124); charathetiziee i
Kelvin probe face is provided on a side facehaf Kelvin probe head with respect to the rotational axis. A calibration system fo
Kelvin probe system (100), and a method for measuring presence of hydrogen using a Kelvin probe system (100) are dlso
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002198 A
(19) INDIA
(22) Date of filing of Application :19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : HDPEEONTAINING IMPACT MODIFIER POLYOLEFINCOMPOSITION

(51) International classification :C08L 23/12 (71)Name of Applicant :
(31) Priority Document No :15173695.6 1)Basell Poliolefine ltalia S.r.l.
(32) Priority Date :24/06/2015 Address of Applicant :Via Soperga 14/A20127, Milano
(33) Name of priority country ‘EUROPEAN Italy
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2016/0644f| 1)CAVALIERI, Claudio

Filing Date :22/06/2016 2)GRAZZI, Michele
(87) International Publication No ‘WO0/2016/207235 3)PANTALEONI, Roberto
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Polyolefin compositions comprisin¢A) 5-35% by weight of a propyleAgased polymer containing 90% by weight or more of
propylene units and containing 10% by weight or less of a fraction soluble in xylene at 25°C (XSAX5@p 2y weight, of an
ethylene homopolymer containing 5% by wWigr less of a fraction soluble in xylene at 25°C (XSB) referred to the weight of (
and (C) 3660% by weight, of a copolymer of ethylene and propylene containing from 25% to 75% by weight of ethylene uni
containing from 55% to 95% by weight, ofraction soluble in xylene at 25°C (XSC). The composition has 20% by weight or It
a fraction obtained in the second fractionation step in a preparative fractionation method.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847002199 A
(19) INDIA
(22) Date of filing of Application :19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS AND APPARATUS FOR INDUCING A FUNDAMENTAL WAVE MODE ON A
TRANSMISSIONMEDIUM

(51) International classification :HO04B 3/54 (71)Name of Applicant :
(31) Priority Document No :14/750,866 1)AT&T INTELLECTUAL PROPERTY I, LP
(32) Priority Date :25/06/2015 Address of Applicant :675 W. Peachtree Street, Suite 40C
(33) Name of priority country :U.S.A. Atlanta, Georgia 30308 U.S.A.
(86) International Application No :PCT/US2016/02841|(72)Name of Inventor :
Filing Date :20/04/2016 1)HENRY, Paul Shala
(87) International Publication No ‘WO0/2016/209342 2)BENNETT, Robert
(61) Patent of Addition to Application NA 3)BARZEGAR, Farhad
Number :NA 4)GERSZBERG, Irwin
Filing Date ' 5)BARNICKEL, Donal d J.
(62) Divisional to Application Number  :NA 6)WILLIS Ill, Thomas M.
Filing Date ‘NA

(57) Abstract :

Aspects of the subject disclosure may include, for example, a system for generating electromagnetic waves having alfunde
wave mode, and directing the electromagnetic waves to an interfacengmission medium for guiding propagation of the
electromagnetic waves. Other embodiments are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003804 A
(19) INDIA
(22) Date offiling of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : AUTOMATIC DELIVERY OF CUSTOMER ASSISTANCE AT PHYSICAL LOCATIONS

(51) International classification :G06Q30/02 (71)Name of Applicant :
(31) Priority Document No :14/989,559 1)GOOGLE LLC
(32) Priority Date :06/01/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/06187|(72)Name of Inventor :
Filing Date :14/11/2016 1)KARNATI, Sriram Bhargav
(87) International Publication No ‘WO 2017/119951 2)SOUNDARARAJAN Varun
(61) Patent of Addition to Application ‘NA 3)AGARWAL Amit
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A system is described that identifieased on contextual information associated with a device that is |@tatqthysical location
associated with a merchamproduct that a user of the device is at the physical location to purchase. The system executes al
autonomous search query for product information that is predicted to assist the user in completingsa péitbe produdtom the
merchantt the physical location. The system sends the product information to the aedifter subsequent output. The system
determines whether a degree of likelihood that the user will complete the purchase in respaeseing the product information
satisfies a likelihood thresholfinot the system executes a remote assistance module accessed by the device to provide a vil
environment in which a human provides additional information that the user needs to coneptetehase.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003805 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of theinvention : FAST ORTHOGONAL PROJECTION

(51) International classification :G06F17/16,G06F17/:|(71)Name of Applicant :
(31) Priority Document No :62/232,238 1)GOOGLE LLC
(32) Priority Date :24/09/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country US.A View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/04796%|(72)Name of Inventor :
Filing Date :22/08/2016 1)YU, Xinnan
(87) International Publication No ‘WO 2017/052874 2)KUMAR, Sanijiv
(61) Patent of Addition to Application NA 3)GUO, Ruiqi
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsandapparatusncluding computer programs encoded on a computer storage mistiefficiently performing
linear projections. In one aspecmethod includes actions for obtaining a plurality of content items from one or more content
Additional actiors includeextracting a plurality of features from each of the plurality of content itggnerating a feature vector fo
each of the extracted features in order to create a searchggpecating a series of element matrices based upon the generates
vectorstransforming the series of element matrices into a structured matrix such that the transformation preserves one or n
relationships associated with each element matrix of the series of element mateddag a search objestarching therdhanced
search space based on the received search pbjaoded one or more links to a content item that are responsive to the search
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) ApplicationN0.201847003814 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : NOVEL P450 BM3 VARIANTS WITH IMPROVED ACTIVITY

(51) International
classification
(31) Priority Document No :62/189,281
(32) Priority Date :07/07/2015
(33) Name of priority country:U.S.A.
(86) International Applicatior

:C07K14/80,C12N9/02,C12N15/

No :PCT/US2016/035399
Filing Date :02/06/2016
5\1807) International Publ|cat|or:WO 2017/007547

(61) Patent of Addition to

(71)Name of Applicant :
1)CODEXIS, INC.

Address of Applicant :200 Penobscot Drive, Redwood Cit
California 94063, USA U.S.A.
(72)Name of Inventor :

1)OSBORNE, Robert
2)MITCHELL, Vesna
3)HTWE, Khin Yu Naing
4)ZHANG, Xiyun
5)MILCZEK, Erika, M.
6)MOORE, Jeffrey, C.

Application Number mﬁ
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention provides improved P450 BM3 variants with improved activity. In some embothm&#50 BM3 variants

exhibit improved activity over a wide range of substrates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003815 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CONTROLLING A COMPUTER TO INITIATE PERFORMANCE OF A COMPUTBRSED
ACTION

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :15/204,236 1)GOOGLE LLC
(32) Priority Date :07/07/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2017/04087|(72)Name of Inventor :

Filing Date :06/07/2017 1)AGGARWAL, Vikram
(87) International Publication No ‘WO 2018/009641 2)LEE, Alice
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

User attribute data associated with a user may be used to respdgelved entities in connection with the performance of comp
based actione.g.actions resulting from action queries generated based at least in part on content being accessed on a corr
device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003816 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SHELL AND TUBE EQUIPMENT WITH ANTIVIBRATION BAFFLES ANBELATED
ASSEMBLING METHOD

(51) International classification :F28F9/013,F28D7/16,F28F1/|(71)Name of Applicant :

(31) Priority Document No :15175397.7 1)CASALE SA
(32) Priority Date :06/07/2015 Address of Applicant :Via Giulio Pocobelli, 6, G600,
(33) Name of priority country :EPO Lugano, Switzerland Switzerland
(86) International Application N:PCT/EP2016/062607 (72)Name of Inventor :
Filing Date :03/06/2016 1)RIZZI, Enrico

(87) International Publication N:WO 2017/005429
(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

Shell and tube equipment comprising baffles (5) suppottiagubesach baffle (5) having seats for receiving the tubes shaped
to receive one or more tubes in at least one free play condition and in a locking condition; each baffle (5) is dispiticesgpect
to the tube bundle between an assemblytiposand a working position; in the assembly position the tubes can be received by
baffles in the free play condition while in the working position the tubes are locked; a respective method of asserniblimg the
bundle and the baffles is also desedb
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003840 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention SYSTEM AND METHOD FOR HANDLING LINK LOSS IN A NETWORK

(51) International classification :HO4L12/721,H04L12/2|(71)Name of Applicant :
(31) Priority Document No :14/929991 1)GOOGLE LLC,
(32) Priority Date :02/11/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View,CA 94043. U.S.A.
(86) Internationapplication No :PCT/US2016/058211 |(72)Name of Inventor :
Filing Date :21/10/2016 1)JAYARAMAN, Arunkumar
(87) International Publication No ‘WO 2017/078948 2)SAMUEL, Rajkumar
(61) Patent of Addition to Application ‘NA 3)GELBMAN, Peter
Number :NA 4)HART, Michael, John
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

In a network including a plurality of network nodes (152 158) interconnected via a plurality of primary links (182 186) and a
controller (110) in communication with the plurality of network nodes (152 tt&83ontroller (110) isonfigured to provide an eve
profile to the plurality of network nodes (152 1B event profile indicating routing changes to be implemented in a variety of
loss scenarios. Each of the plurality of nodes (152 158) is configured to determiaganatular link loss event
occurreddeterminebased on the event profiteuting changes for the particular link loss evemtl implement the determined routil
changes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003845 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : MULTI LAYERED FILM AND BUILDING FACADE ELEMENT HAVING A COATING MADE OF

A MULTI LAYERED FILM

(51) International \B32B27/00,B32B27/06,B32B27/
classification

(31) Priority Document No :501402015

(32) Priority Date :06/07/2015

(33) Name of priority countr:Austria

(86) International Applicatio

No :PCT/EP2016/065674
Filing Date :04/07/2016
§\1807) International Publlcatlo:WO 2017/005681

(61) Patent of Addition to

(71)Name of Applicant :

1)KONRAD HORNSCHUCH AG

Address of Applicant :Salinenstrasse 1, 74679 Weissbact

Germany
(72)Name of Inventor :

1)MAYER, Sabine

2)KNIERIEM, Marion

3)ALBRECHT, Astrid

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a multi layered fi{tt) comprising a base layer (2) on the basis of a polyvinyl chloride (PVC) containin
plasticizera covering layer (3) which firmly adheres to the base layer (2) and contains a UV staliikzein a PVC free copolyme
on the basis of acrylates is intt as a plasticizer into the base layer (2)}1fig
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/02/2018

(21) Application N0.201847003846 A

(43) Publication Date09/02/2018

(54) Title of the invention : THERAPEUTIC AGENT FOR BILIARY TRACT CANCER

(51) International classificaticA61K31/47,A61P1/16,A61P35/I
(31) Priority Document No :2015162004

(32) Priority Date :19/08/2015

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)EISAI R&D MANAGEMENT CO., LTD.

Address of Applicant 4-10, Koishikawa, Bunkyu, Tokya

112-8088. Japan
(72)Name of Inventor :

No figlgg}ggféwmml? 1)MATSUI, Junji
Filing Date ‘ 2)MATSUKI, Masahiro
(87) International Publication, 3)TSURUOKA, Akihiko
No WO 2017/030146 4)TAMAI, Toshiyuki
(61) Patent of Addition to ‘NA 5)NAKAJIMA, Ryo
Application Number : 6)SUZUKI, Takuya
. ‘NA
Filing Date
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a therapeutic agent for biliary tract cancer that comprises 4 [3 chloro 4 (cyclopropylaminocarbonyl)aminopheno
methoxy 6 quinolinecarboxamide or a pharmacologically acceptable salt thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003861 A
(19) INDIA
(22) Date of filing of Application01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : BEAM DETECTION AND TRACKING IN WIRELESS NETWORKS

(51) International classification :H04B7/04 (71)Name of Applicant :
(31) Priority Document No :14/807,613 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :23/07/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country US.A Bantian, Longgang District, Shenzhen, Guangdong 518129,
(86) International Application No :PCT/CN2016/08891|R.ChinaChina
Filing Date :06/07/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/012472 1)LIU, Bin
(61) Patent of Addition to Application ‘NA 2)STIRLING - GALLACHER ,Richard
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A beam detection and tracking embodiment includes receiving cell specific parameters over a wireless channel fromanbAs
plurality of downlinkbeams are received from the base stataeh downlink beam comprising a respective reference signal
comprising associated time offset information. A random access preamble sequence is transmitted to the base statisintin a
indicated by the time &et information of a selected downlink beam of the plurality of downlink beams.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003878 A
(19) INDIA
(22) Date of filing of Application01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TRANSTHYRETIN (TTR) IRNA COMPOSITIONS AND METHODS OF USE THEREOF FOR
TREATING OR PREVENTING TTR ASSOCIATED DISEASES

(51) International classification :C12N15/113 (71)Name of Applicant :
(31) Priority Document No :62/199563 1)ALNYLAM PHARMACEUTICALS INC.
(32) Priority Date :31/07/2015 Address of Applicant :300 Third Street Jrtbor Cambridge
(33) Name of priority country :U.S.A. MA 02142 U.S.A.
(86) International Application No :PCT/US2016/0443%|(72)Name of Inventor :
Filing Date :28/07/2016 1)ZIMMERMANN Tracy
(87) International Publication No ‘WO 2017/023660 2)CHAN Amy
(61) Patent of Addition to Application ‘NA 3)JADHAYV Vasant
Number :NA 4)MAIER Martin
Filing Date ' 5)RAJEEV Kallanthottathil G.
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention provides iRNA ageeig.double stranded iRNAgentghat target the transthyretin (TTR) gene and methc
of using such iRNA agents for treating or preventing TTR associated diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003924 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ANIMAL FEED COMPOSITIONS AND USES THEREOF

(51) International classification :C07K14/005,C12N15/5|(71)Name of Applicant :

(31) Priority Document No :15175030.4 1)NOVOZYMES A/S

(32) Priority Date :02/07/2015 Address of Applicant :Krogshoejvej 36, DK 2880, Bagsva

(33) Name of priority country :EPO Denmark

(86) International Application No :PCT/CN2016/088362 |(72)Name of Inventor :
Filing Date :04/07/2016 1)LIU Ye

(87) International Publication No ‘WO 2017/000922 2)SCHNORR, Kirk Matthew

(61) Patent of Addition to Application ‘NA 3)KIEMER, Lars

Number :NA 4)SKOV, Lars Kobberoee
Filing Date ' 5)SANDVANG, Dorthe Hoej

(62) Divisional to Application Number:NA 6)COHN, Marianne Thorup
Filing Date ‘NA 7)LI, Ming

(57) Abstract :

The present invention provides animal feed or anfeed additives comprising one or more polypeptides having lysozyme acti
The invention also provides polypeptides having lysozyme actigitynucleotides encoding the polypeptides as well as method
producing and using the polypeptides.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003932 A
(19) INDIA
(22) Date of filing of Application :01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTEM AND METHODF ASSESSING ENDOTHELIAL FUNCTION

(51) International classificatio:A61B5/02,A61B5/00,A61B5/0z|(71)Name of Applicant :

(31) Priority Document No  :62/187,793 1)EVERIST GENOMICS, INC.
(32) Priority Date :01/07/2015 Address of Applicant :709 W. Ellsworth Road, Ann Arbor,
(33) Name of priority country :U.S.A. Michigan 48108 U.S.A.
(86) International Application -PCT/US2016/040800 (72)Name of Inventor :
No :01/07/2016 1)LENEHAN, Peter F.

Filing Date ' 2)EVERIST Thomas Stephen lli
5\1807) International Publication ‘WO 2017/004571
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A medical diagnostisystem and method for assessing endothelial function comprise adjusting a reactive hyperemia
indicatormeasured in response to a stimuyased on an anthropomorphic and/or demographic variable. The adjusted reactive
hyperemia indicator provides a more a@te reflection of endothelial function and can be communicated to a clinician.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003935 A
(19) INDIA
(22) Date of filing of Application01/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : LAMP DETECTION DEVICE AND LAMP DETECTION METHOD

(51) International classification :G08G1/09 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant :2, Takaigho, Kanagawu,
(33) Name of priority country :NA Yokohamashi, Kanagawa 2210023 Japan
(86) International Application No :PCT/JP2015/0695¢|(72)Name of Inventor :
Filing Date :08/07/2015 1)OKI, Takahiko
(87) International Publication No ‘WO 2017/006451 | 2)MATSUO, Haruo
(61) Patent of Addition to Application ‘NA 3)YAMANOI, Daiki
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a lamp detection devietich detects (21) edge parts (Jlkb) within a camera image which have a brightness diffe|
which is greater than or equal to a prescribed vahteadjust$22) the brightness difference between the edge parts to be
smallergenerating a smoothed image. The lamp detection device extracto(@4he smoothed imags/nchronized pixels in whic
the brightness changes in synchronization with an alternatingntyoeriod of electricity which is supplied to a laem detects (26
the lamp from the synchronized pixels.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date offiling of Application :02/02/2018

(21) Application N0.201847003941 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : A SWITCHING DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO1H9/54,H01H9/5
:15175633.5
:07/07/2015

:EPO
:PCT/EP2016/06394
:16/06/2016

‘WO 2017/005474
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)ABB Schweiz AG

Address of Applicant :Brown Boveri Strasse 6,-G#00

Baden, Switzerland Switzerland
(72)Name of Inventor :

1)BIANCO, Andrea

2)BOFFELLI, Carlo

3)FAURE RAGANI, Paolo

4)PENZO, Roberto

(57) Abstract :

A switching device (1) for low or medium voltage electric power distribution netwsaiksswitching device comprisingit least an
electric pole (2) comprising movable contact (4) and a fixed contactylich are coupleable/decoupleable one to anotaaircuit
assembly (6vhich comprises a chain (60) of semiconductor devices §62503604605606) adapted to switch in an ON state
in an OFF state depeing on the voltage applied theretaid semiconductor devices being electrically connected in series one
another in such a way that a current can flow according to a predefined conduction direction (CD) when said semiconckgtc
are in an ON staté'he circuit assembly (6) comprises an input terminal &19utput terminal (62) and at least an intermediate
terminal (63) electrically connected with at least an intermediate electric node (64) positioned between two subsecuehicen
devices 602603604 605). The input terminal (61) is electrically connected with said fixed contact: The input terminddg®L}pu
terminal (62) and the at least an intermediate terminal (63) are electrically coupleable/decoupleable with/from saidontacible
(4) when said movable contact reaches different position®2PBP4) during a movement towards/away from said fixed contax
in such a way that different groups (6812) of semiconductor devices switch in an ON state or in an OFF state rrdiffestants
(t2 t3t4 t6 t7 t8) during the movement of said movable contlgiending on the position reached by said movable contact.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003942 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : AUTOMATED INITIATION AND ADAPTATION OF A DIALOG WITH A USER VIA USER
INTERFACE DEVICES OF A COMPUTING DEVICE OF THE USER

(51) International classification :G06F9/50,G10L15/1|(71)Name of Applicant :
(31) Priority Document No :15/157,055 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Addressof Applicant :1600 Amphitheatre Parkway, Mounti
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/06873|(72)Name of Inventor :

Filing Date :27/12/2016 1)ZHANG, Guanggiang
(87) International Publication No ‘WO 2017/200587 2)BAILIANG, Zhou
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methods and apparatus directed to utilizing an automated messaging systitiatecand/or adapt a dialog with at least one
userwhere the dialog occurs via user interface input and output devices of at least one computing device of the user.thoser
implementationshe automated messaging system identifies at leagask@ssociated with the user and initiates the dialog with
user based on identifying the task. The automated messaging system may initiate the dialog to provide the user with additi
information related to the task and/or to deterntiased on usenput provided during the dialogalues for one or more parameter
of the task. In some implementatidhe automated messaging system may further initiate performance of the task utilizing
parameters determined during the dialog.

No. of Pages : & No. of Claims : 2!
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2018

(21) Application N0.201847004214 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : COCOA EXTRACTS COCOA PRODUCTS ANIETHODS OF MANUFACTURING THE SAME

(51) International classificatior:A23G1/00,A23G1/32,A23G1/(
(31) Priority Document No :15002047.7

(32) Priority Date :08/07/2015

(33) Name of priority country :EPO

(86) International Application -PCT/EP2016/001180

No .
Filing Date :08/07/2016

(87) International Publication NWO 2017/005372
(61) Patent of Addition to

(71)Name of Applicant :
1)ODC LIZENZ AG
Address of Applicant :Alter Postplatz 2, 6370 Stans,
Switzerland Switzerland
(72)Name of Inventor :
1)HHN, Tilo

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Disclosed is a method for processing cocoa beans or nibs comprisstgphef: (a) adding water to cocoa beans or nibs to forn
suspension; (b) wet grinding said suspension; (c) subjecting said suspension to a heat treatment at a temperaturessf {@)C c
separating the suspension into: a water phase (heavy ptfasghase (light phase) comprising cocoa budtet a solid phase
comprising cocoa powder and fluid components; (e) continuously separating the fluid components from the solid phasia obt
step (d) to obtain cocoa aroma and cocoa powder by supplfliony af said solid phase to a mixing device; wherein the mixing
device comprises: a cylindricalbular body with a horizontal axis having an inlet opening for the solid @masatlet opening for tl
dried solid phase and an optional outlet openin@feapor phase comprising cocoa aroma; end plates closing the tubular bod
opposite ends; a coaxial jacket heating or cooling the internal wall of the tubular body to a temperature of from 55CGatal 50(
bladed rotomvhich is supported for rotatn in the tubular bodifs blades being arranged as a helix and oriented for centrifuging
solid phase and simultaneously transporting it towards the outlet opening.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004241 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS OF TREATING COLITIS

(51) International classification :A61K35/742,A61K9/21| (71)Name of Applicant :
(31) Priority Document No :62/190,123 1)SERES THERAPEUTICS INC.
(32) Priority Date :08/07/2015 Address of Applicant :200 Sidney Street Cambridda,
(33) Name of priority country US.A 02139, USA U.S.A.
(86) International Application No :PCT/US2016/041538 |(72)Name of Inventor :
Filing Date :08/07/2016 1)COOK, David
(87) International Publication No ‘WO 2017/008026 2)HENN, Matthew
(61) Patent of Addition to Application ‘NA 3)LACHEY, Jennifer
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are methods of treating a colitis using a microbial composition and antibiotic.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :05/02/2018

(21) Application N0.201847004246 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : SADDLE RIDING TYPE VEHICLE

(51) International classificatic:B62H1/02,B62K11/04,B62M7/(
(31) Priority Document No  :201510441358.2

(32) Priority Date :24/07/2015

(33) Name of priority country :China

(86) International Application -PCT/IP2016/071615

(71)Name of Applicant :
1)HONDA MOTOR CO., LTD.
Address of Applicant AL, MinamiAoyama 2chome, Minate
ku, Tokyo 1078556 Japan
(72)Name of Inventor :

" Filing Date :22/07/2016 BEXNLKINQ
5\1807) International Publ|cat|on:WO 2017/018356 3)FANG, Liwen
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

A saddle riding type vehicle (1) equipped with a vertical frame sefti@ec) extending in the vertical direction to the rear of an er
(30) a rear wheel (7) positioned to the rear of the vertical frame sectiongzxhaust muffler (37) having at least one section
thereof positioned between the vertical frame secti@e)(and the rear wheel (@main stand (70) having left and right support le
(72) positioned to the outside of the exhaust muffler é8it) a muffler cover (100) for covering at least part of the exhaust muff]
(37). Furthermor¢he muffler cover (100covers at least part of the main stand (70) from the outside in the vehicle widthwise

direction when the main stand (70) is in the stored position.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847004247 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ENHANCED SPEECH ENDPOINTING

(51) International classification :G10L15/04,G10L15/2|(71)Name of Applicant :
(31) Priority Document No :14/844,563 1)GOOGLE LLC
(32) Priority Date :03/09/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/047961|(72)Name of Inventor :
Filing Date :22/08/2016 1)ALEKSIC, Petar
(87) International Publication No ‘WO 2017/040081 2)SHIRES, Glen
(61) Patent of Addition to Application ‘NA 3)BUCHANAN, Michael
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on a computer storage mixtiveseiving audio data
including an utterancebtaining context data that indicates one or more expected speech recognitiometsuti;ing an expectec
speech recognition result based on the contextrdataving an intermediate speech recognition result generated byca spee
recognition engineomparing the intermediate speech recognition result to the expected speech recognition result for the at
based on the context datatermining whether the intermediate speech recognition result corresponds to the expected spe
recognition result for the audio data based on the contexaddtsetting an end of speech condition and providing a final speec
recognition result in response to determining the intermediate speech recognition result matches the expectedgpitiech rec
resultthe final speech recognition result including the one or more expected speech recognition results indicated by theaor
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003588 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PROTECTIVE CASE FOR OUT FOLDING IMAGE DISPLAY DEVICE PROVIDED WITH
FLEXIBLE DISPLAY DEVICE AND PROTECTIVECASE APPLICATION METHOD

(51) International . [(71)Name of Applicant :
classification :A45C11/00,H04M1/02,H04B1/38: 1)LIM You Seob
(31) Priority Document No :1020150109280 Address of Applicant :(Heangsindong heatbitmaul
(32) Priority Date :03/08/2015 20danjiapat) 2008long 1003ho, 39, Chungjango 152beoryil,
(33) Name of priority Deogyanggu, Goyangsi, Gyeonggido 10494,Republic of Kore
country Republic of Korea
(86) International (72)Name of Invenbr :
ApplicationNo 1)LIM You Seob
Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘Republic of Korea

:PCT/KR2016/008460
:01/08/2016

‘WO 2017/023069

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a bumper case and a protective case which are applied to an out folding image digplkay de
circumferential shape of which changes by the folding or unfolding rotatiohiofyaunlike existing plate shaped image display
devices having an unchangeable circumferential saagd¢o a bumper caseprotective casand an integrated case for an out folc
image display devicevhich do not restrict the folding and unfolding dffexible display device even if the bumper case and
protective case are additionally applied to the out folding image display device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003589 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : IMPROVED PROTECTIVE CASE FOR OUT FOLDING IMAGE DISPLAY DEVICE PROVIDED
WITH FLEXIBLE DISPLAY DEVICE AND PROTECTIVE CASE APPLICATON METHOD

(51) International . [(71)Name of Applicant :
classification :A45C11/00,H04M1/02,H04B1/38: 1)LIM, You Seob
(31) Priority Document No :1020150109280 Address of Applicant :(Heangsindong heatbitmaul
(32) Priority Date :03/08/2015 20danjiapat) 2008long 1003ho, 39, Chungjango 152beoryil,
(33) Name of priority Deogyanggu, Goyanesi, Gyeonggido, 10494. Republic of Kor
country (72)Name of Inventor :
(86) International 1)LIM, You Seob
Application No
Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘Republic of Korea

:PCT/KR2016/008574
:03/08/2016

‘WO 2017/023121

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to an improved protective case which is applied to an out folding image displthedevice
circumferential shape of which changes by the folding or unfolding rotation about a folding axis of a flesqlalg devicaunlike
existing plate shaped image display devices having an unchangeable circumferentiahdhapen improved protective case whit
improves a users one hand manipulatigtih the protective case unfoldég minimizing a part for maiaining the unfolding of the
protective case in case an out folding image display device is unfatdiedan perform the bumper function of limitedly absorbin
impact on a circumferential part inflicted when the out folding image display device is drappell as performing a cover plate
function such as the prevention of the scratching of the flexible display device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003591 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : MACHINE FOR PEELING BULBS AND TUBERS AND PEELING BLADE MEMBER APPLIED 1
MACHINE FOR PEELING BULBS AND TUBERS

(51) International classification :A23N7/02,A23N7/1(|(71)Name of Applicant :
(31) Priority Document No 1020150096288 1)JANG, Heoi Sik
(32) Priority Date :07/07/2015 Address of Applicant :1003ho111dong, 66 Barantam
(33) Name of priority country :Republic of Korea |Hyangnarreup, Hwaseongi, Gyeonggido, 18596. Republic of
(86) International Application No :PCT/KR2016/0073C|Korea

Filing Date :06/07/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/007232 1)JANG, Heoi Sik
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A machine for peeling bulbs and tubared apeeling blade member applied to the machine for peeling bulbs and tubers are di
The disclosed machine for peeling bulbs and tubers comprises: a case; a bulbs and tubers accommodating member; d&éndl
accommodating and driving member; alieg blade member; and a peeling blade driving member. The disclosed machine fo
peeling the bulbs and tubers and peeling blade member applied to the machine for peeling the bulbs and tubers minimize t
occurrence of bruises or cuts on the bulbs andrsudred can shorten the time required to peel the bulbs and tubers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003605 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : OXYGEN CORRECTION FOR ENGINEUT NOX ESTIMATES USING A NOX SENSOR OF AN
AFTERTREATMENT SYSTEM

(51) International classificatior:FO1N3/20,B01D53/94,FO01N3/!|(71)Name of Applicant :

(31) Priority Document No  :62/201337 1)CUMMINS EMISSION SOLUTIONS, INC.
(32) Priority Date :05/08/2015 Address of Applicant :500 Jacks&treet., Columbus, Indiar
(33) Name of priority country :U.S.A. 47201 U.S.A.
(86) International Application (72)Name of Inventor :
No :55'5/7?28021%16/044726 1)SRINIVASAN, Sriram

Filing Date ' 2)KHALED, Nassim
5\1807) International Publication ‘WO 2017/023758 3)NAIK, Priya
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

An aftertreatment system comprises a SCR system including at least one catalyst. A NOx sensor is plositmatexhm of the SC
system. A controller is configured to determine an estimated engine NOx amount in the exhaust gas produced by an gngin
coupled to the aftertreatment system. The controller interprets an output value indicative of a finstcdrmeygen in the exhaust ¢
downstream of the SCR system. The controller determines an adjusted engine NOx amount in response to the output valu
sensor is positioned downstream of the selective catalytic reduction system and communicaietiitodbe controller. The NO»
sensor is structured to provide the output value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003945 A
(19) INDIA
(22) Date of filing of Application02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : CERAMIC BONE CUTTER

(51) International classification :A61B17/16,A61B17/0|(71)Name of Applicant :
(31) Priority Document No :10 2015 009 857.8 1)CERAMTEC GMBH
(32) Priority Date :04/08/2015 Address of Applicant :CeramTec Plat®173207 Plochingel
(33) Name of priority country :Germany Germany. Germany
(86) International Application No :PCT/EP2016/068506 |(72)Name of Inventor :
Filing Date :03/08/2016 1)WECKER, Heinrich
(87) International Publication No ‘WO 2017/021433 2)REMPP, Andreas
(61) Patent of Addition to Application ‘NA 3)JUSZCZYK, Mateusz
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a cutting broaching tool (1) for intraoperatively obtaining bone material from acpaifiging a main pa
(3) which rotates about a rotational axis (2) for securing iading tool support and comprising at least one blade (4) which is
rigidly connected to the main part (3). The aim of the invention is to prevent the tissue from reacting when using thg tvobkch
and thus prevent an increased risk of infectmprevent a thermal load on the baoereceive the bone material in the interior of t
broaching toolnd to discharge the bone material to an external device. This is achieved in that the main part (3) has a cylir
shapeis hollowand surrounds a firgavity (5). The blade (4) or all of the blades (4) are formed integrally with the main part
(3) extend in the direction of the rotational axis (2) of the main part (3) at a distance from an end face (6) of the rBaangart (
surround a second cavity)(7The first cavity (5) is connected to the second cavity (7) in order to receive and transport the cut
materialand the broaching tool (1) is made of a sintered ceramic material.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847003946 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : FACILITATING EFFICIENT SEARCHING USING MESSAGE EXCHANGE THREADS

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :15/157,382 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address ofApplicant :1600 Amphitheatre Parkway, Mount:
(33) Name of priority country :U.S.A. View, California 94043, USA. U.S.A.
(86) International Application No :PCT/US2016/0689z| (72)Name of Inventor :
Filing Date :28/12/2016 1)GARRETT, Maryam
(87) International Publication No ‘WO 2017/200591 2)QUAH, Wan Fen Nicole
(61) Patent of Addition to Application ‘NA 3)HORLING, Bryan
Number :NA 4)HE, Ruijie
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Techniques are provided for facilitatiedficient searching using message exchange threads by: deterivsied on a participant
contributed message of a first message exchange thread accessible to a personal assistant module that is associditigamith
of the threadttribute(s) of tleast a first participant of the first message exchange thread; digrthg personal assistant modthe
attribute(s) in association with the first participant; formiygthe personal assistant modalsearch query based on content of th
first mesage exchange thread or content of a second message exchange thread involving the participanthylthaimecsonal
assistant moduleontent responsive to the search query; and incorporayitige personal assistant modurito the first or second
threadmessage(s) associated with the responsive content. The search query includes item(s) selected based on the stoyed
the first participant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003947 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : LIGHTING DEVICE WITH WIRELESS CONTROL ELEMENT

(51) International classificatio:H01Q1/44,F21V23/04,H01Q9/.|(71)Name of Applicant :

(31) Priority Document No  :PCT/CN2015/083367 1)PHILIPS LIGHTING HOLDING B.V.
(32) Priority Date :06/07/2015 Address of Applicant :High Tech Campus 45,-8656, AE
(33) Name of priority country :PCT Eindhoven, Netherlands. Netherlands
(86) International Application -PCT/EP2016/062870 (72)Name of Inventor :
Noo 07/06/2016 DHE, Yemei
Filing Date ‘ 2)GU Wei
(87) International Publication . 3)HUANG Meng
No ‘WO 2017/005435 A)ZHU Liyi
(61) Patent of Addition to ‘NA 5)XU Yunfei
Application Number : 6)QIAN Yimeng
. ‘NA
Filing Date
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The inventiorprovides a lighting deviceomprising a light exit chamber (1dglimited by a light exit body (16 plurality of light
sources (20positioned within the light exit chamber (1@)d arranged to emit light in the direction of the light exit body &b6)
optical processing elemeatapted to process the light emitted from the plurality of light sourcesu(@0a transparent antenna
element (22extending into the light exit chamber (14) and positioned relative to the plurality of light sources (20 pseetchhigh
source is arranged to transmit light toward the antenna elemhengin said transparent antenna element (22) is separate from
optical processing elementderein the transparent antenna element (22) being transparent for the light bynitte plurality of
light sources (20and the antenna element (22) comprises: a transparent conductive material that is self supporting.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :02/02/2018

(21) Application N0.2018470039508

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS OF IMPROVING ANIMAL PERFORMANCE

(51) International
classification
(31) Priority Document Nc:
(32) Priority Date :
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to .

:A23K20/189,A23K50/75,A23K50/<

15174930.6
02/07/2015

‘EPO

:PCT/EP2016/065701
:04/07/2016

‘WO 2017/001703

(71)Name of Applicant :
1)NOVOZYMES A/S
Address of Applicant :Krogshoejvej 36 DX880 Bagsvaerd
Denmark
2)DSM IP ASSETS B.V.
(72)Name of Inventor :
1)AURELI, Raffaella
2)PEREZ CALVO, Estefania
3)LOPEZ ULIBARRI, Rual
4)SANDVANG, Dorthe, Hoej
5)THOEGERSEN, Juliane, Charlotte, Gregaard
6)OLSEN, Peter, Bjarke

Application Number Hﬁ 7)NIELSEN, Preben
Filing Date ' 8)COHN, Marianne Thorup
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to methods of improving animal performance using animal feed comprising microbial polyper.

having lysozyme activity.
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847004250 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : A METHOD FOR REVAMPING AN AMMONIA CONVERTER

(51) International classification :C01C1/04,B01J8/0:| (71)Name of Applicant :
(31) Priority Document No :15175687.1 1)CASALE SA
(32) Priority Date :07/07/2015 Address ofApplicant :Via Giulio Pocobelli, 6, CH900,
(33) Name of priority country :EPO Lugano, Switzerland Switzerland
(86) International Application No :PCT/EP2016/0610:|(72)Name of Inventor :

Filing Date :17/05/2016 1)CARRARA, Davide
(87) International Publication No ‘WO 2017/005399
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Method for revamping a multi bed ammonia convertkerein said converter comprises a plurality of adialuatialytic beds
including a first catalytic bed and one or more further catalytic bed{g)catalytic beds being arranged in series so that the efflt
a bed is further reacted in the subsequent bed; at least a first inter bed heat exchangebatveegedaid first catalytic bed and
second catalytic bed to cool the effluent of said first bed before admission into said secand bptionally further inter bed heat
exchanger(s) arranged between consecutive beds; said method involves thearoontsesd first catalytic bed into an isothermal
catalytic bed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004252 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : COOLANT CIRCUIT FOR A LIQUID COOLED TRANSMISSION

(51) International classification :FO1P3/20 (71)Name of Applicant :
(31) Priority Document No :102015212733.8 1)BAYERISCHE MOTOREN WERKE
(32) Priority Date :08/07/2015 AKTIENGESELLSCHAFT
(33) Name of priority country :Germany Address of Applicant :Petuelring 130, 80809, M¥nchen,
(86) International Application No :PCT/EP2016/0629:|Germany Germany

Filing Date :08/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/005438 1)AMANN, Norbert
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a coolant circuit (1) with an engine cooling circut X1t which coolant can be circulated in order to ct
an internal combustion engine &pthat has a cylinder head cooling circuit (10) ardagkcase cooling circuit (11) separated fror
the cylinder head cooling circuit; a transmission cooling circuit (19) for cooling a transmissi@ai@@ransmission cooling circuit
branching off from the motor cooling circuit (1Q); a valve (14) whicls arranged in the transmission cooling circuit (19); and ¢
controller (26) which is designed to open and close the valve (14) depending on an operating state of the internal agmesti
and/or the transmission. In particutae transmission coolingjrcuit (19) branches off from the crankcase cooling circuit (11) to
section along which the crankcase cooling circuit (19) is separated from the cylinder head cooling circuit (10).
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201847004254 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : THREADED CONNECTION HAVING HIGH GALLING RESISTANCE AND METHOD OF
MAKING SAME

(51) International classification :E21B17/042 (71)Name of Applicant :
(31) Priority Document No :14/792077 1)PEGASUS S.R.L.
(32) Priority Date :06/07/2015 Address of Applicant :Via Roma 4, Cirie (Turin) 10073, Ite
(33) Name of priority country :U.S.A. Italy
(86) International Application No :PCT/IB2016/05405|(72)Name of Inventor :

Filing Date :06/07/2016 1)ALARIA, Alberto
(87) International Publication No ‘WO 2017/006262 | 2)CANAVERA, Angelo
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A process for treating a pin having an external threaded portion (12) and a box (20) hamtegnahthreaded portion (22) wherei
the process provides a threadable joint having a high galling resistance. One embodiment of the present inventionphchglas
lubricant on the threaded portion of at least one of the pin (10) and box (2@Qhr&aedable joint is made up by threadably engag
the threaded portions of the pin and box to a recommended torque according to the American Petroleum Institute anihthen
out the threaded joint. The making up and breaking out step with lubaippltd on the threaded portion of at least one of the p
and box is performed a plurality of times. One of the threaded portions of the pin and box is then case hardened. bleejdimea
made from this process is highly resistant to galling withle&irequirement of any lubricant.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004262 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : WINDOW LIFT OPERATED BY STRUCTURAL CABLES FOR VEHICLE DOORS

(51) International classification :EO5F11/48 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)GRUPO ANTOL*N -INGENIER ¢A, S.A
(32) Priority Date :NA Address of Applicant :Ctra. Madridir’'n KM 244.8 E09007
(33) Name of priority country :NA Burgos (ES) Spain
(86) Internationapplication No :PCT/ES2015/0705:|(72)Name of Inventor :

Filing Date :06/07/2015 1) NEBREDA DE LA | GLESI A, F.
(87) International Publication No ‘WO 2017/005940 2)REVILLA LPEZ, FERNANDO
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a window lift operated by structural cables for vehicleidgaricular a window lift operated by a doubl
track structural cable incorporating other functional components such as the securing means of theoiotdraatidsuch thatn an
assembled position on the structure of the vehicle th@ostructural cable operated window lift and the decorative door panel a
connected via said internal door handle. Said structural cable operated window lift compriseg staicture which supports and
transmits the forces produced during the functioning of the window lift and/or the internal door handle to the doorstbture
trackswith these being the only components of the structural cable operated windjomdiél to said door structure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003607 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PREDICTING LIKELIHOODS OF CONDITIONS BEING SATISFIED USING RECURRENT
NEURAL NETWORKS

(51) International classification :G06F19/00,G06N3/(|(71)Name of Applicant :
(31) Priority Document No :14/810,381 1)GOOGLE LLC
(32) Priority Date :27/07/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/04410 | (72)Name of Inventor :

Filing Date :26/07/2016 1)CORRADO, Gregory Sean
(87) International Publication No ‘WO 2017/019703 2)SUTSKEVER, llya
(61) Patent of Addition to Application ‘NA 3)DEAN, Jeffrey Adgate
Number :N A

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on computer storage foegigedicting likelihoods of
conditions being satisfied using recurrent neural networks. Ot @fystems is configured to process a temporal sequence
comprising a respective input at each of a plurality of time steps and comprises: one or more recurrent neural netpamk larye
more logistic regression nodederein each of the logistic regson nodes corresponds to a respective condition from a
predetermined set of conditioaad wherein each of the logistic regression nodes is configufedeach of the plurality of time
steps: receive the network internal state for the time step;randgs the network internal state for the time step in accordance
current values of a set of parameters of the logistic regression node to generate a future condition score for theimgrresponc
condition for the time step.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003615 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS FOR COPRODUCTION ®EREPHTHALIC ACID AND STYRENE FROM ETHYLENI
OXIDE

(51) International classification :C07C51/31,C07C63/:|(71)Name of Applicant :
(31) Priority Document No :62/187,334 1)NOVOMER, INC.
(32) Priority Date :01/07/2015 Address of Applicant :200 West St., Floor 4E, Waltham, N
(33) Name of priority country U.S.A York 02451 U.S.A.
(86) InternationaApplication No :PCT/US2016/040534 |(72)Name of Inventor :

Filing Date :30/06/2016 1)SOOKRAJ, Sadesh
(87) International Publication No ‘WO 2017/004441 2)FARMER, Jay
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention providesethods for the production of terephthalic acid and derivatives thereof using ethyleneaokinte
monoxide and furan as feedstocks. The process is characterized by high yields and high carbon efficiency. The prdizss ca
100% biobased feedstocks@ via ethanoCO via biomass gasificaticand furan via known processes from cellulosic feedstock:
one aspeqgprocesses of the invention coproduce biobased terephthalic acid and biobased styrene.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003616 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : POLYMER COMPOSITIONS PRODUCED FROM BIOBASED ETHANOL

(51) International classification :C08G63/183,C07C68/(|(71)Name of Applicant :
(31) Priority Document No :62/187693 1)NOVOMER, INC.
(32) Priority Date :01/07/2015 Address of Applicant :200 West St., Floor 4E, Waltham,
(33) Name of priority country US.A Massachusetts 02451 U.S.A.
(86) International Application No :PCT/US2016/040567 |(72)Name of Inventor :
Filing Date :30/06/2016 1)SOOKRAJ, Sadesh

(87) International Publication No ‘WO 2017/004455
(61) Patent of Addition to Application

Number mﬁ
Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The present invention provides terephthalic acid in which two of the aromatic ring carbons arefd@riattianol. The present
invention also provides PERTT and PBT polymer compositiod plastic molding compositions and manufactured goods
thereofwherein each repeat unit in a polymer composition can comprise four ethanol derived carbon atoms.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003620 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : DISPLAYINGAUGMENTED IMAGES VIA PAIRED DEVICES

(51) International classification :G06T19/00 (71)Name of Applicant :
(31) Priority Document No :NA 1)HEWLETT PACKARD DEVELOPMENT COMPANY
(32) Priority Date ‘NA L.P.
(33) Name of priority country :NA Address of Applicant :11445 Compagq Center Drive West,
(86) International Application No :PCT/US2015/0510(|Houston, Texas 77070 U.S.A.
Filing Date :18/09/2015 (72)Name of Inventor :
(87) International Publication No ‘WO 2017/048286 1)SEVERN, Robert
(61) Patent of Addition to Application NA 2)JOINER, David
Number :NA 3)JOINER, Andrew
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Examples associated witlisplaying augmented images via paired devices are disclosed. Providing a trigger image from a m
device to a paired device. The paired device is controlled to display the trigger image. The mobile device scans ithageduggin
displayed on thpaired device. An augmented image of the trigger image is displayed on the mobile device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003645 A
(19) INDIA
(22) Date of filing ofApplication :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PROVIDING NATIVE APPLICATION SEARCH RESULTS WITH WEB SEARCH RESULTS

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :14/842701 1)GOOGLE LLC
(32) Priority Date :01/09/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No :PCT/US2016/0496¢|(72)Name of Inventor :

Filing Date :31/08/2016 1)LIM, Geunhwi
(87) International Publication No ‘WO 2017/040649 2)LEE, Dong Ha
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Methodssystemsand apparatusicluding computer programs encoded on computer storage foedéceiving a plurality of web
search resultghe plurality of web search results generated from a web corpus; including an interface element in the plurality
search resultthe interface element specifying a particular native application and configundtbioselected at the user devieeise
a durality of native application search results responsive to the search query be provided to the useadeviatve application
search result deeplinking to the particular native application; providing the interface element and the plurality attivebsséts to
the user device; receiving an indication of a selection of the interface element from the user device; and in respeinsg ttheec
indicationproviding the plurality of native application search results for the particular native digplittathe user device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003951 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title ofthe invention : ANIMAL FEED COMPOSITIONS AND USES THEREOF

(71)Name of Applicant :
(51) International classification :A23K10/10,A23K20/14| 1)NOVOZYMES A/S
(31) Priority Document No :15174931.4 Address of Applicant :Krogshoejvej 36 DX880 Bagsvaerd
(32) Priority Date :02/07/2015 Denmark
(33) Name of priority country ‘EPO 2)DSM IP ASSETS B.V.
(86) InternationaApplication No :PCT/EP2016/065682 |(72)Name of Inventor :
Filing Date :04/07/2016 1)SANDVANG, Dorthe, Hoej
(87) International Publication No ‘WO 2017/001701 2)GAD, Esben
(61) Patent of Addition to Application_NA 3)KELLY, Nicholas, Michael
Number :NA 4)KLA USEN, Mikkel
Filing Date ' 5)THOEGERSEN, Juliane, Charlotte, Gregaard
(62) Divisional to Application Number:NA 6)OLSEN, Peter, Bjarke
Filing Date ‘NA 7)NIELSEN, Preben
8)COHN, Marianne, Thorup
(57) Abstract :

The present invention relates to animal feed compositions comprising polypeptides having lyschyitgeand polypeptides havin
phytase activity and uses thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003952 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SEGMENTING CONTENT DISPLAYED ON A COMPUTING DEVICE INTO REGIONS BASED
PIXELS OF A SCREENSHOT IMAGE THAT CAPTURES THE CONTENT

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :15/154,957 1)GOOGLE LLC
(32) Priority Date :14/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043 U.S.A.
(86) International Application No ‘PCT/US2016/0669<| (72)Name of Inventor :
Filing Date :15/12/2016 1)ROBLEK, Dominik
(87) International Publication No ‘WO 2017/200574 2)PETROU, David
(61) Patent of Addition to Application ‘NA 3)SHARIFI, Matthew
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Methods and apparatus directed to segmenting content displayed on a computing device inttoriegiditete useimnteractivity
with graphical content. The segmenting of content displayed on the computing device into regions is accomplished viE ana
pixels of a screenshot image that captures at least a portion @l(efy.the displayed graphical contemdividual pixels of the
screenshot image may be analyzed to determine one or more regions of the screenshot image and to optionally assigdiag
semantic type to each of the regions. Some implementations are further directed to gdresatimyone or more of the
regionsinteractive content to provide for presentation to the user via the computing device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003953 A
(19) INDIA
(22) Dateof filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : AUGMENTING MESSAGE EXCHANGE THREADS

(71)Name of Applicant :
. . . 1)GOOGLE LLC
EgB g‘:i%:ﬁztgggbﬂﬁ?{\ﬁa“on (1350/?;%71/22 Address of Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date 17/05/2016 zgg‘)’,‘(ja(r::;'fgf”l‘r's A0AIUSA
(33) Name of priority country ‘U.S.A. 1)SKOBELTSYN Gieb
(86) International Application No ‘PCT/US2016/0683¢ 2)WENGER Ste’ han
Filing Date :22/12/2016 SADAN, Yariv P
(87) International Publication No ‘WO 2017/200582 4)JUDD'TiIke
(61) Patent of Addition to Application . :
Number ‘NA 5)ETEREVSKY, Oleg.
Filing Date ‘NA 6)BERGENLID, Fredrik
(62) Divisional to Application Number  :NA 7)BEHZADI, Beh_shad
Filing Date ‘NA 8)BAEUML Martin
‘ 9)SHUVAEV, Roman
10)MIRELMANN, Lucas
(57) Abstract :

Methodsapparatusystemsandcomputer readable media are provided for augmenting message exchange threads. In variou
implementationgn ongoing message exchange thread between two or more participants operating two or more message e
clients may be examined. Based on the examgione or more items for forming a search query may be identified. In various
implementationshe one or more items may be identified in one or more messages directed by one of the two or more partic
another of the two or more participants ag pathe ongoing message exchange thredldout a participant specifically identifying
the one or more items as a search query. The search query may then be formed with the one or more idendifidccdatast
responsive to the search query may baiolked. One or more graphical elements associated with the responsive content may
incorporated into the message exchange thread.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003955 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TRIGGER FRAMES ADAPTED TO PACKET BASED POLICIES IN AN 802.11 NETWORK

(51) International classification :HO4W72/12 (71)Name of Applicant :
(31) Priority Document No :1512130.4 1)CANON KABUSHIKI KAISHA
(32) Priority Date :10/07/2015 Address of Applicant :3@, Shimo maruko €®home,Ohtaku,
(33) Name of priority country ‘UK. Tokyo 1468501 Japan
(86) International Application No :PCT/EP2016/0662:|(72)Name of Inventor :
Filing Date :08/07/2016 1)BARON, Stphane
(87) International Publication No ‘WO 2017/009209 2)GUIGNARD Romain
(61) Patent of Addition to Application ‘NA 3)VIGER Pascal
Number :NA 4)NEZOU Patrice
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In 802.11ax networks with access poiatsigger frame offers scheduled and random resource umitsltes for data uplink
communication to the access points. To make more effective the usage of the tiedvemdess point may design the trigger fran
force the nodes to send some categories of data. Resource units may be defined in trigger feadeslidatéd to small packets ol
some access category data. Adjusting the time length of the resource units helps restricting the type of data thatepadleyco
the resource units. Alaasing various frequency widths for resource units in the segger frame helps reducing padding in the
resource units when various traffic types coexist.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing ofApplication :02/02/2018

(21) Application N0.201847003956 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : CAVITY CONTAINING POLYESTER FILM AND METHOD FOR PRODUCING SAME

(51) International \B32B27/36,B29C47/06,B29C67/
classification

(31) Priority Document No :2015138738

(32) Priority Date :10/07/2015

(33) Name of priority countr:Japan

(86) International Applicatio

(71)Name of Applicant :
1)TOYOBO CO., LTD.
Address of Applicant :B Dojima Hama Zhome, Kitaku,
Osakashi, Osaka 538230 Japan
(72)Name of Inventor :
1)DEGUCHI, Shoiji

:PCT/JP2016/069492 L
No N :30/06/2016 2)BABA, Shunichiro
Filing Date
§\1807) International Publlcatlo:WO 2017/010306
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to a cavity containing polyester film which has sufficient cavities and excellent degresestwhi
without deteriorating the film characteristics even in cases where a recovered starting material that enables redeqtrodudtibr
cost is used therefor. A cavity containing polyester film which is obtained by laminating a layer (layer B) composelgaster
resin containing inorganic particles on both surfaces of a layer (layer A) internally containing eandtigberein: the layer A is
formed of a composition containing a polyester resin and a polypropylene resin; the polypropylene séemalatf the conditions
(1) (3) described below; and the apparent density of the film is within the range of 0.8 1.2 g/cm3. (1) The melt flowRa{@t(
temperature of 230C under a load of 2.16 kg) is 1.0 10 g/10 minutes. (2) The deflectiomterapender load (at a bending stres:
0.45 MPa) is 85C or more. (3) The weight average molecular weight Mw as determined by gel permeation chromatography
within the range of 200 000 450 0&@6ad the molecular weight distribution expressed leyr#tio of the weight average molecular
weight Mw to the number average molecular weightidmely Mw/Mn is within the range of 2 6.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004278 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : METHOD FOR AN IMPROVED HANDLING OF AT LEAST ONE COMMUNICATION EXCHAN(
BETWEEN A TELECOMMUNICATIONS NETWORK AND AT LEAST ONBUSER EQUIPMENT TELECOMMUNICATIONS
NETWORK USER EQUIPMENT SYSTEM PROGRAM AND COMPUTER PROGRAM PRODUCT

(51) International
classification

(71)Name of Applicant :

:HO4W8/08,H04W28/08,H04W 36/ 1)DEUTSCHE TELEKOM AG

(31) Priority Document N0:15186910.4 Address of Applicant :Friedrickbert Allee 140, 53113 Bon
(32) Priority Date :25/09/2015 Germany
(33) Name of priority ‘EPO (72)Name of Inventor :
country ' 1)KOLBE, Hans-Jrg
fg”'g‘;g”na}\'%”a' \PCT/EP2016/066956 2)BUSCH, Dieter
:15/07/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/050456

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a method for improved handling of at least one communication exchange between a telecommunic
network and at least one user equipnieatcommunication exchange being based on the transmission and recegtitmpackets
between the telecommunications network and the at least one user equifn@esih the telecommunications network comprises
access network and a core netwatkerein the access or core network comprises a plurality of gateway ahétjgsarality of
gateway entities comprising at least a first gateway entity and a second gatewaylesrétiyp the method comprises the following
steps:in a first steghe communication exchange is enabled by performing an attachment procedure af ¢logipseent to the
telecommunications network involving the first gateway emntitierein during the attachment procedimigal data packets are
transmittedwvherein a token information is generated by the telecommunications 15 netvebvkherein the tokeinformation is
transmitted from the telecommunications network to the user equiphgetttken information being indicative of the communicat
exchange of the user equipment to be established with the telecommunications rnetaedcond stepubsegent to the first
stepthe user equipment transmits at least one subsequent datathackiegeast one subsequent data packet being received by
second gateway entity instead of the first gateway entigrein the at least one subsequent data paokeprises the token
informationwherein based on the token information received from the user equipthergecond gateway entity generates a pac
processing rule information by means of which handéingbling the continuation of the communicationtextgeof the at least one
subsequent data packet is provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004318 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TRANSPORT NETWORK TUNNEL SETUP BASED UPON CONTROL PROTOCOL SNOOPIN

(51) International classification :HO04L12/46 (71)Name of Applicant :
(31) Priority Document No :14/820000 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :06/08/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country US.A Bantian, Longgang District, Shenzhen, Guangdong 518129.
(86) International Application No :PCT/CN2016/08037|(72)Name of Inventor :

Filing Date :27/04/2016 1)ASHWOOD-SMITH, Peter
(87) International Publication No ‘WO 2017/020615
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Rather than there being a requirement that specific instructions be issued to cause a transport network tunnel todukit égenfigt
proposed herein to have a transport node autonomdetdymine that a transport network tunnel is to be configured
andresponsivelycause the transport network tunnel to be configured. In gesérahsport node (an LO/L1 device) adjacent to thi
packet device at the origin of LACP messages snoops on tG® Imessages. The transport node may detefmaised on the
contents of a control LACP messapat a new packet network link is to be established between the origin packet device and
destination packet device. Responsive to the determihengansporhode adjacent to the origin packet device causes a transpt
network tunnel to be established between one of its ports and a port at a transport node adjacent the destinatiorcpacket de
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847004319 A
(19) INDIA
(22) Date of filing of Application :05/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : COMMUNICATION METHOD SERVER AND DEVICE

(51) International classification :GO6F3/16 (71)Name of Applicant :
(31) Priority Document No :201510511714.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :19/08/2015 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District, Shenzhen, Guangdong 518129.
(86) International Application No :PCT/CN2016/0927%|(72)Name of Inventor :
Filing Date :01/08/2016 1)LI, Xiaojuan
(87) International Publication No ‘WO 2017/028678 2)WANG, Yahui
(61) Patent of Addition to Application ‘NA 3)GAO, Wenmei
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are a communicatiomethoda server and a device. The method comprises: receiving information sent by each devit
plurality of devices of the same ugbe information including a device type; determining a device responding to a voice instru
among the plurality oflevices at least according to the received information; and sending a message to the other devices ex
device responding to the voice instruction among the plurality of detfieemessage being used to instruct voice assistants of tl
other devicesot to respond to the voice instruction. In the embodiment of the present invantieceiving information sent by a

plurality of devices of the same user and determining a device responding to a voice instruction from the pluralitysof device
accordingto the informatiorand for a user having a plurality of different devitles intelligent selection of a device responding tc
voice instruction can be realizéttereby providing more convenient and natural human computer interaction experience for u
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :31/01/2018

(21) Application N0.201847003646 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : SYSTENMOR NETWORK DISCOVERY AND SYNCHRONIZATION

(C?als);irf‘itf;gg‘gona' "HO4AW84/18, HOAW56/00, HOAW16/

(31) Priority Document N¢14/795859

(32) Priority Date :09/07/2015

(33) Name of priority US.A.

country

fG)”'Q;fig”na}\'%”a' "PCT/US2016/041549
PP :08/07/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/008030

(71)Name of Applicant :

1)GOOGLE LLC

Address of Applicant :1600 Amphitheatre Parkway, Moun

View, California 94043 U.S.A.
(72)Name of Inventor :

1)JAYARAMAN, Arunkumar

2)SAMUEL, Rajkumar

3)GELBMAN, Peter, Paul

4)HART, Michael, John

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Methodssystemsand apparatuigicluding computer programs encoded on computer storage foedmaintainingby a cloud

controllerdata representing a topology of a network of nodes;

recedtitite cloud controller frorthe first group of nodesne or

more requests to connect to the network; seledtynipe cloud controllea first node in the first group of nodes that sent the reqt
and generatingy the cloud controlleinstructions configured to cause the first add communicate a timestamp of the first node
each neighboring node of the first node and to cause each neighboring node to communicate the timestamp of the fetinoc
other neighboring nodes of the neighboring node; and sending the instsuctite first nodéhereby synchronizing the nodes in t

network to the timestamp of the first node.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filingof Application :31/01/2018

(21) Application N0.201847003647 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : METHODS FOR PRODUCTION OF TEREPHTHALIC ACID FROM ETHYLENE OXIDE

(C?als);irf‘itf;gg‘gona' -C07C51/15,C07C63/26,C07D303

(31) Priority Document N0:62/187329

(32) Priority Date :01/07/2015

(33) Name of priority USA.

country

fG)”'Q;fig”na}\'%”a' "PCT/US2016/040338
PP :30/06/2016

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2017/004349

(71)Name of Applicant :
1)NOVOMER, INC.
Address of Applicant :200 West Street, Floor 4E, Walthan
Massachusetts 02451. U.S.A.
(72)Name of Inventor :
1)SOOKRAJ, Sadesh

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present invention provides methods for the production of terephthalic acid and derivatives thereof using ethyleardanxide
monoxide and furan dsedstocks. The process is characterized by high yields and high carbon efficiency. The process can
100% biobased feedstocks (EO via ethd®l via biomass gasificaticand furan via known processes from cellulosic feedstock:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003648 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TEREPHTHALATE DERIVATIVES ANQCOMPOSITIONS THEREOF

(51) International classification :C07C69/82,C07C67/ | (71)Name of Applicant :
(31) Priority Document No :62/188378 1)NOVOMER, INC.
(32) Priority Date :02/07/2015 Address of Applicant :200 West Street, Floor 4E, Walthan
(33) Name of priority country US.A Massachusetts 02451. U.S.A.
(86) International Application No :PCT/US2016/040610((72)Name of Inventor :

Filing Date :01/07/2016 1)SOOKRAJ, Sadesh
(87) International Publication No ‘WO 2017/004477
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention provides dimethylterephthalate in which two @frtheatic ring carbons are derived from ethanol. The pre
invention also provides bis (2 hydroxyethyl) terephthaleterein two to six carbon atoms in a molecule can be derived from et
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(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201847003659 A
(19) INDIA
(22) Date of filing of Application :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TECHNIQUES FOR CROWD SOURCING HUMAN TRANSLATIONS TO PROVIBRANSLATED
VERSIONS OF WEB PAGES WITH ADDITIONAL CONTENT

(51) International classification :G06F17/28,G06Q30/(|(71)Name of Applicant :
(31) Priority Document No :14/836,224 1)GOOGLE LLC
(32) Priority Date :26/08/2015 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country U.S.A View, California 94043 U.S.A.
(86) InternationaApplication No :PCT/US2016/046662 | (72)Name of Inventor :

Filing Date :12/08/2016 1)WALD, Jonathan
(87) International Publication No ‘WO 2017/034824 2)BROWN, Aaron Baeten
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Techniques includeutputting to a developer an offer to opt in to a translation feature that enables human translators to tran:
web page to a target language. In response to receiving a first request to opt in to the translatitinefeatwer: generates and
stores a web page copptains from the human translators translations of at least a portion of the web page from its source [
to the target languageodifies the web page copy based on the obtained translations to obtain a translated web page that i
translated version of the web patgtects a second request for the web page from a computing device associated with the tal
languageand in response to detecting the second request otdpthis computing devicthe translated web page with adalital
content relevant to the computing device or a user associated with the computing device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003689 A
(19) INDIA
(22) Date of filing ofApplication :31/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : JASMONIC ACID PATHWAY ACTIVATOR

(51) International
classification

(71)Name of Applicant :

:A01H5/00,C12N15/09,C12N15/ 1)MEDICAGO INC.

(31) Priority Document No :62/188182 Address of Applicant :1020 Route de I'Eglise, Suite 600
(32) Priority Date :02/07/2015 Quebec, Qubec G1V 3V9 Canada
(33) Name of priority country:U.S.A. 2)UNIVERSITE LAVAL
(86) International Applicatior, (72)Name ofInventor :
No :5532?2)21%16/050772 1)D'AOUST, MARC -ANDRE
Filing Date ' 2)ROBERT, Stephanie
(87) International Publicatior, 3)GOULET, MARIE -CLAIRE
No ‘WO 2017/000074 4)MICHAUD, Dominique
(61) Patent of Additionto 5)SAINSBURY, Frank
S ‘NA
Application Number ‘NA
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

A method of increasing expression of an heterologous protein of interest in a plant or portigplaritieprovided. The method
comprises treating the plant or portion of the plant with ajasmonate pathway acivéiotroducing a nucleotide sequence oper.
linked to a regulatory region derived from a DNA plant virus and encoding the heterologtais pf interest into the plant or
portion of the plant. Alternativelthe plant or plant portion may comprise the nucleic acid and encoding the heterologous prof
interestand the plant or portion of the plant is treated with the jasmonate pa#totvegtor. The treated plant is incubated under
conditions to permit expression of the nucleotide sequence encoding the heterologous protein of interest.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003964 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : USER EQUIPMENT (UE) AND METHODS FOR COMMUNICATION USING DIRECTIONAL
TRANSMISSION AND RECEPTION

(51) International classification :HO04L5/00,H04B7/0¢| (71)Name of Applicant :
(31) Priority Document No :62/190,049 1)INTEL IP CORPORATION
(32) Priority Date :08/07/2015 Address of Applicant :2200 Mission College Boulevard, S
(33) Name of priority country :U.S.A. Clara, California, 95054, USA U.S.A.
(86) International Application No :PCT/US2015/06554| (72)Name of Inventor :
Filing Date :14/12/2015 1)LI, Qian
(87) International Publication No ‘WO 2017/007502 2)NIU, Huaning
(61) Patent of Addition to Application ‘NA 3)WU, Geng
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of an Evolved Node B (eNB3er Equipment (UE) anahethods for directional communication are generally desc
herein. The eNB may transnaitiring a downlink sub frama first beam refinement training signal and an uplink scheduling bloc
first UE according to a downlink transmission direction fribie eNB to the first UE. The eNB 104 may further transhaiting the
downlink sub frame second beam refinement training signal and a downlink scheduling block to a second UE according to
downlink transmission direction from the eNB to the second UE.uftink scheduling block may indicate scheduled uplink
resources for a scheduled uplink transmission by the first UE and the downlink scheduling block may indicate schedui&d dc
resources for a scheduled downlink transmission to the second UE.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003966 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : INCORPORATINGELECTABLE APPLICATION LINKS INTO CONVERSATIONS WITH
PERSONAL ASSISTANT MODULES

(51) International classification :GO6F9/48 (71)Name of Applicant :
(31) Priority Document No :62/337,845 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/06891|(72)Name of Inventor :
Filing Date :28/12/2016 1)JuDD, Tilke
(87) International Publication No ‘WO 2017/200590 2)ADAN, Yariv
(61) Patent of Addition to Application NA 3)SABUR, Zaheed
Number :NA 4)BEHZADI, Behshad
Filing Date ' 5)MIRELMANN, Lucas
(62) Divisional to Application Number  :NA 6)LAMECKI, Jan
Filing Date ‘NA 7)BAKSHI, Dhruv

(57) Abstract :

Methodsapparatusystemsand computer readable media are provided for: operating an instance of a personal assistant mot
serve a user while the user operatesctieat computing devicevherein the instance of the personal assistant module has acce:
persistent record of a message exchange thread between the user and instance(s) of the personal assistant module{g)etec
emanating from the persistenessage exchange thread; identifying candidate application(s) that are installed on a client con
device operated by the useherein the candidate application(s) are associated with content of the message exchange threat
incorporatingnto a trascript of the message exchange thread that is displayed in a graphical user interface rendered on the
computing deviceelectable link( operable by the user to cause the client computing device to expose to the user an interfac
associated with a spective candidate application.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/02/2018

(21) Application N0.201847003967 A

(43) Publication Date : 09/02/2018

(54) Title of the invention : COVER FOR LIQUID DELIVERY SYSTEM WITH INTEGRATED PLUNGER POSITION SENSII

AND CORRESPONDING METHOD

(51) International classificatic:GO1N21/00,A61M5/00,GO1F1/
(31) Priority Document No  :62/191411

(32) Priority Date :12/07/2015

(33) Name of priority country :U.S.A.

§\18§>) International Application -PCT/IB2016/053374

(71)Name of Applicant :
1)PATIENTS PENDING LTD.
Address of Applicant :14457 St John St, London EC1V4F
United Kingdom U.K.
(72)Name of Inventor :
1)SHEKALIM, Avraham

Filing Date :08/06/2016
5\1807) International Publ|cat|on:WO 2017/009724
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

A sliding cover for a liquid delivery devicgich as a cap (100) for a pen injector (2@80prporates a set of sensors including a fir:
optical sensor (110) with an output which changes during uncappoapping motions on passing of a plunger (220) of the pen
injector. This output is used together with at least one additional sensor output to determine the position of thegulgrager al

cylinder (210) of the liquid delivery device. By monitoring chanigethe plunger positiothe quantity of dosages delivered by the
liquid delivery device can be determingdplayedstored and/or transmitted to an external device for further data processing o

storage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003968 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PROCESS FOR THE PRODUCTION OF CANNABIDIOL AND DELTA 9
TETRAHYDROCANNABINOL

(51) International classification :C07D311/04,C07D311/¢(71)Name of Applicant :
(31) Priority Document No :62/191,097 1)NORAMCO INC.
(32) Priority Date :10/07/2015 Address of Applicant :1440 Olympic Drive, Athens, Georg
(33) Name of priority country U.S.A 30601, USA U.S.A.
(86) International Application No  :PCT/US2016/040635 |(72)Name of Inventor :

Filing Date :01/07/2016 1)DIALER, Lukas
(87) International Publication No  :WO 2017/011210 2)PETROVIC, Denis
(61) Patent of Addition to Applicatior_NA 3)WEIGL, Ulrich
Number :N A

Filing Date '
(62) Divisional to Application Numbe:NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to the preparatiancahnabidiol compound or a derivative thereof. The cannabidiol compound
derivatives thereof can be prepared by an acid catalyzed reaction of a suitably selected and substituted di halaelivetiver
thereof with a suitably selected and sustid cyclic alkene to produce a dihalo cannabidiol compound or derivative thereof. T
dihalo cannabidiol compound or derivative thereof can be produced in highigaldtereospecificitpr both. It can then be
converted under reducing conditions toamnabidiol compound or derivatives thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003969 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date09/02/2018

(54) Title of the invention : INCORPORATING SELECTABLE APPLICATION LINKS INTO MESSAGE EXCHANGE
THREADS

(51) International classification :G06F17/30,G06Q10/:|(71)Name of Applicant :
(31) Priority Document No :15/157,279 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country U.S.A View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/068332|(72)Name of Inventor :
Filing Date 122/12/2016 1)JuDD, Tilke
(87) International Publication No ‘WO 2017/200581 2)ADAN, Yariv
(61) Patent of Addition to Application ‘NA 3)SABUR, Zaheed
Number :NA 4)BEHZADI, Behshad
Filing Date ' 5)MIRELMANN, Lucas
(62) Divisional to Application Number :NA 6)LAMECKI, Jan
Filing Date ‘NA 7)BAKSHI, Dhruv
(57) Abstract :

Methodsapparatusystemsand computer readable media are provided for incorporating application links into messagege
threads. One or more cues emanating from a message exchange thread involving two or more message exchange clients
detected. The one or more cues may trigger incorporetiorthe message exchange threéd selectable link to a distinct
application. At least one candidate application that is installed on a given client computing device operated by a mieasgge €
thread participant may be identified. The candidate application may be associated with content of the message exchange t
selectable link may be incorporated into a transcript of the message exchange thread displayed in a graphical usaranterfac
message exchange client operating on the given client computing device. The selectable link may be operable byahetpartis
expose to the participant an interface associated with a respective candidate application.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003974 A
(19) INDIA
(22) Date of filing ofApplication :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : PROVIDING SUGGESTIONS FOR INTERACTION WITH AN AUTOMATED ASSISTANT IN A
MULTI USER MESSAGE EXCHANGE THREAD

(51) International classification :GO6F17/30 (71)Name of Applicant :
(31) Priority Document No :15/157,115 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/0683%|(72)Name of Inventor :
Filing Date :22/12/2016 1)SCHAER, Michael
(87) International Publication No ‘WO 2017/200583 2)TUDOR, Alexandru
(61) Patent of Addition to Application ‘NA 3)GERSHONY, Ori
Number :NA 4)BERGENLID, Fredrik
Filing Date ' 5)BEHZADI, Behshad
(62) Divisional to Application Number  :NA 6)GRBIN, Tomislav
Filing Date ‘NA

(57) Abstract :

Providing at least one contextually relevanggestion to one or more users of an ongoing message exchange thread betweel
users. The suggestion is provided for presentation to the user(s) via user interface output device(s) of computingfdbeice(s)
user(s). The suggestion indicates a qukay can be submitted to an automated assistant to cause the automated assistant to
incorporatanto the message exchange threadtent that is responsive to the query. In some implementaltierssiggestion is a
selectable suggestion and content thag$ponsive to the query is incorporated into the message exchange thread in respons
interface input that is directed to the selectable suggestion. In some implementetisnggestion is determined based on one o
more messages that have alrebdgn communicated between users of the message exchange thread.

No. of Pages : ZNo. of Claims : 2.

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5652



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003975 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : WIRELESS COMMUNICATION SYSTEM BASE STATION AND WIRELESS COMMUNICATIO
METHOD

(51) International classification :H04J11/00,H04J99/(| (71)Name of Applicant :
(31) Priority Document No 2015153976 1)MITSUBISHI ELECTRIC CORPORATION
(32) Priority Date :04/08/2015 Address of Applicant 8, Marunouch-chome, Chiyodaku,
(33) Name of priority country :Japan Tokyo 1068310, Japan Japan
(86) International Application No :PCT/IP2016/070491|(72)Name of Inventor :
Filing Date :12/07/2016 1)UMEHARA, Hideo
(87) International Publication No ‘WO 2017/022422 2)SUZUKI, Kuniyuki
(61) Patent of Addition to Application ‘NA 3)MOCHIZUKI, Mitsuru
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The technology disclosed in the present specification pertains to a wireless communicsigom base statioand a wireless
communication method which enable switching of analog control such as in the phase or the aetplitlde suppressing
deterioration in power efficiency caused in a multi pass transmission route. The wireless aatiomusystem according to the
present technology performs wireless communication by transmitting and receiving a plurality of wireless communication
frameswherein at least one among the plurality of successive wireless communication frames is aceimai@ssication frame to
which a cyclic prefix and a non transmission interval are added with respect to a valid symbol.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003976 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : TERMINAL DEVICE BASE STATION DEVICE COMMUNICATION METHOD AND INTEGRATE
CIRCUIT

(51) International
classification

(71)Name of Applicant :

:HO4W52/30,H04W24/10,HO4W 72/ 1)SHARP KABUSHIKI KAISHA

(31) Priority Document N¢2015154652 Address of Applicant :I, Takurtho, Sakaku, Sakai Osaka
(32) Priority Date :05/08/2015 5908522, City, Japan Japan

(33) Name of priority -Japan (72)Name of Inventor :

country ~ap 1)AIBA, Tatsushi

(86) International ‘PCT/IP2016/072151 2)SUZUKI, Shoichi

Application No : 3)YOKOMAKURA, Kazunari
Filing Date :28/07/2016 A)TAKAHASHI, Hiroki

Sjg"'ggfig”nam”a' WO 2017/022617

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

In order to efficientlyexecute processing related to transmission pgwerided is a terminal device provided with: a reception ui
for receiving a first parameter and receiving a second parameter; and a first MAC processing unit for acquiring a Type 2 pc
headroonwherein he first MAC processing unit obtains the value of the Type 2 power headroom for a primary cell if the firsi
parameter is set and simultaneous communication using a physical uplink control channel (PUCCH) and a physical uplink
channel (PUSCH) is sanhd obtains the value of the Type 2 power headroom for the primary cell regardless of whether the
simultaneous communication using the physical uplink control channel (PUCCH) and the physical uplink shared channel ¢F
set if the second parameteises.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/02/2018

(21) Application N0.201847003977 A

(43) Publication Date : 09/02/2018

(54) Title of the invention LIGHT DRIVEN SYSTEM AND METHODS FOR CHEMICAL MODIFICATION OF AN ORGANIC

SUBSTRATE

(51) International classificatior:C12N9/02,C12P7/04,C12P19
(31) Priority Document No :PA 2015 70464

(32) Priority Date :14/07/2015

(33) Name of priority country :Denmark

(86) International Application -PCT/EP2016/066804

No .
Filing Date :14/07/2016

(87) International Publication NWO 2017/009431
(61) Patent of Addition to

(71)Name of Applicant :

1)UNIVERSITY OF COPENHAGEN

Address of Applicant :N,rregade 10, Copenhagen K, DK

1165. Denmark
(72)Name of Inventor :

1)FELBY, Claus

2)CANNELLA, David

3)BENEDIKT M i LLERS, Klaus

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present disclosure relates to alight driven system which is able to chemically modify an organic substrate wittidrigi affi
in a cost effective manner. Also provided are methodsHemically modifying an organic substrate using the present systems

methods for manufacturing such systems.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003980 A
(19) INDIA
(22) Date offiling of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : INITIAL SETUP AND CONFIGURATION OF WIRELESS ENABLED DEVICE FOR WIRELESS
NETWORK ACCESS

(51) International
classification

(71)Name of Applicant :

:HO4L29/06,H04W12/08,H04W84/. 1)GOOGLE LLC

(31) Priority Document N0:14/944165 Address ofApplicant :1600 Amphitheatre Parkway, Mount:
(32) Priority Date :17/11/2015 View, California, 94043, USA. U.S.A.

(33) Name of priority ‘USA (72)Name of Inventor :

country e 1)CHEN, Kevin Tien

(86) International PCT/US2016/059939 2)UHLER, Stephen

Application No : 3)KAPLAN, Rapheal
Filing Dgte :01/11/2016 4)MCKELLAR, lan Loic

Sjglilgggnnaac;nal ‘WO 2017/087168 5)IRZAK, Olga

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A system and machirnieplemented method of wireless network access are provided. First network credentials for a first wire
network hosted by a wireless enabled device are received from a server. A first network connection with the wirelesteecabl
in the first wirdess network is established based on the first network credentials. Second network credentials for a second v
network are provided to the wireless enabled device via the first network connection. A second network connection vétagbie
enableddevice in the second wireless network is established based on the second network credentials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003981 A
(19) INDIA
(22) Date of filing ofApplication :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : MANAGEMENT DEVICE, MANAGEMENT SYSTEM, KEY GENERATION DEVICE, KEY
GENERATION SYSTEM, KEY MANAGEMENT SYSTEM, VEHICLE, MANAGEMENT METHOD, KEY GENERATION
METHOD AND COMPUTER PROGRAM

(51) International classificatic:H04L9/08,G06F21/44,G06F21/|(71)Name of Applicant :

(31) Priority Document No :2015155376 1)KDDI CORPORATION
(32) Priority Date :05/08/2015 Address of Applicant :2 NishiShinjuku 2chome, Shinjuku
(33) Name of priority country :Japan ku, Tokyo 1638003 Japan
(86) International Application (72)Name of Inventor :
No :55'5/8.3/5513&16/072926 1)TAKEMORI, Keisuke
Filing Date ' 2)KAWABATA, Hideaki
(87) International Publication 3)KOBAYASHI, Yasuaki

No ‘WO 2017/022821

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

This management devicepsovided to an automobile and comprises the following: a master key storage unit that stores the
master key as the master key which is usgéther with an ECU identifido generate an initial key that is to be retained in an E
a communication unthat communicates with the ECU; a key generation unit that generates the ECU initial key by using the
key stored in the master key storage unit and the ECU identifier received from the ECU via the communication unit;tehdeyn
storage uit that stores the ECU initial key that was generated by the key generatigm asgbciation with the ECU identifier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003988 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : SADDLE RIDING TYPE VEHICLE

(51) International classificatio:B62J37/00,B62J11/00,B62J99 | (71)Name of Applicant :

(31) Priority Document No  :201510440944.5 1)HONDA MOTOR CO. LTD.
(32) Priority Date :24/07/2015 Address of Applicant AL, MinamiAoyama 2chome Minato-
(33) Name of priority country :China ku, Tokyo 1078556. Japan
(86) International Application -PCT/IP2016/070988 (72)Name of .Inv.entor :
No 15/07/2016 1)YANG, Xiuxian

Filing Date ' 2)HAN, Wei
5\1807) International Publication ‘WO 2017/018246
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Application .

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

A main frame (12) of a saddle riding type vehicle has a rearward extending section (12a) that extends rearward frora a hea
(11) and a downwaréxtending section (12c) that extends downward from the rear end section of the rearward extending se
(12a). An engine (30) is positioned below the rearward extending section (12a) and to the front of the downward ext#oaing
(12c). An air cleaer (40) is provided in a manner such that at least one section thereof is positioned to the rear of the down
extending section (12c¢) of the main frame (12). An intake channel (41) for connecting the air cleaner (40) and thetiofdake pa
engine (®) is provided so as to bypass the downward extending section of the main frame (12) on the outside thereof on th
right side in the vehicle widthwise direction. A canister (52) is positioned to the front of the downward extending k2c}iofthe
main frame (12) so as to overlap at least part of the intake channel (41) and not overlap the main frame (12) wherasesridie
lateral view. A purging pipe (56) is provided so as to pass below the rearward extending section (12a) of taenmélr2fr
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847003989 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention NONDETERMINISTIC TASK INITIATION BY A PERSONAL ASSISTANT MODULE

(71)Name of Applicant :

(51) International classification :G10L15/22,G06F9/4[ 1)GOOGLE LLC
(31) Priority Document No :15/175639 Address of Applicant :1600 Amphitheatre Parkway, Moun
(32) Priority Date :07/06/2016 View, California 94043. U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2016/06890( 1)LI, Cheng

Filing Date :28/12/2016 2)WANG, Bo
(87) International Publication No ‘WO 2017/213702 3)KOLAK, Okan
(61) Patent of Addition to Application ‘NA 4)HODGSON, Peter
Number :NA 5)BINAY, Deniz

Filing Date ' 6)AMIN, Dhruv
(62) Divisional to Application Number :NA 7)GUPTA, Pravir

Filing Date ‘NA 8)SHETTI, Nitin

9)REY, Javier

(57) Abstract :

Techniques are described herein for reducing the need by a personal assistant module to solicit additional informatiserftor
identify which responsive action to take in response to a received user declaration. In various implemeptatioliesifying a user
declaration received at a computing de\agalurality of candidate responsive actions that can be initiated by the computing de
response to the user declaration may be identified. A single candidate responsive action may theatbeministically
(e.g.randomlystochastically) selected to be exclusively initiated on the computing device in response to the user declaratiol
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847003999 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : GENERATING OUTPUT FOR PRESENTATION IN RESPONSE TO USER INTERFACE INPU1
WHERE THE INPUT AND/OR THE OUTPUTNCLUDE CHATSPEAK

(51) International classification :HO04L12/58,G06F17/z|(71)Name of Applicant :
(31) Priority Document No :15/157293 1)GOOGLE LLC
(32) Priority Date :17/05/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, California 94043, USA U.S.A.
(86) International Application No :PCT/US2016/068738|(72)Name of Inventor :
Filing Date :27/12/2016 1)QUAH, Wan Fen Nicole
(87) International Publication No ‘WO 2017/200589 2)HORLING, Bryan
(61) Patent of Addition to Application ‘NA 3)GARRETT, Maryam
Number :NA 4)ROARK, Brian
Filing Date ' 5)SPROAT, Richard
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Some implementations are directed to translating chatspeak to a normalizedhfererthe chatspeak is included in natural langu
input formulated by a user via a user interface input device of a computing dembeas input provided by tliser to an automate
assistant. The normalized form of the chatspeak may be utilized by the automated assistant in determining reply dentent th
responsive to the natural language ingud that reply content may be presented to the user via oneg®user interface output
devices of the computing device of the user. Some implementations are additionally and/or alternatively directed tofprovidir
presentation to a useatural language output that includes chatspeak in lieu of a normalizedffthenahatspeakased at least in
part on a chatspeak measure determined based on past usage of chatspeak by the user and/or by additional users.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201847004000 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : MUTILAYER FILM COMPRISING PROPYLENE ETHYLENE 1 BUTENE TERPOLYMERS

(51) International classificatio:B32B27/32,C08J5/18,C08L23/|(71)Name of Applicant :

(31) Priority Document No  :15180036.4 1)BASELL POLIOLEFINE ITALIA S.R.L.
(32) Priority Date :06/08/2015 Address of Applicant :Via Soperga 14/A20127, Milano,
(33) Name of priority country :EPO Italy. Italy
(86) International Application -PCT/EP2016/067143 (72)Name of Inventor :
No N 19/07/2016 1)MASSARI, Paola .
Filing Date 2)CATHELIN, Caroline
(87) International Publication . 3)CAVALIERI, Claudio
No WO 2017/021137 4)CIARAFONI, Marco
(61) Patent of Addition to ‘NA 5)FELISATI, Andrea
Application Number :NA 6)FERRARO, Angelo
Filing Date ’ 7)MORINI, Giampiero
(62) Divisional to Application ‘NA 8)PIEMONTESI, Fabrizio
Number :NA 9)VITALE, Gianni
Filing Date ’
(57) Abstract :

A polyolefin composition comprising: A) from 19 wt% to 50 wt% of a propylene ethylene copolymer having an ethylene dés
content ranging from 1.5 wt% to 6.0 wt% B) from @0 to 81 wt% of a propylene ethylene 1 butene terpolymer having an ett
derived units content ranging from 1.5 wt% and 6.0 wt% and 1 butene derived units content of between 4.8 wt% and 18.4 \
sum of the amount of component A) and B) being 188 ,composition being characterized by the following features: moleculal
weight distribution (MWD)expressed in terms of Mw/Mgreater than 4.0; the creep and recovery curve measured on the poly
fuse at 200C measured according to the procedure repotteel characterizing section shows a maximum value between 600 ¢
1200 seconds lower than 53x10 51/Pa.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004004 A
(19) INDIA
(22) Date of filingof Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : COMPOSITION COMPRISING PROPYLENE ETHYLENE 1 BUTENE TERPOLYMERS

(51) International classification :C08J5/18,C08L23/] (711))&2;&: Qgﬁ’_':gal_”é'FlNE TALIA S.RL
(31) Priority Document No :15180032.3 dd f Applicant “Via Soper a.1.4/iA20127 Milano
(32) Priority Date :06/08/2015 | IA ress of Applicant -via Soperg » M
(33) Name of priority country :EPO (?2¥Name of Inventor -
(86) International Application No :PCT/EP2016/0671¢ 1)MASSARI ,Paola '

Filing Date :19/07/2016 2)PIEMONTéSI Eabrizio
(87) International Publication No ‘WO 2017/021136 3)VITALE Gianhi
(61) Patent of Addition to Application | ' :
Number ‘NA 4)CATHELIN', Carplme

Filing Date ‘NA 5)MORINI, Glamp|erc_J
(62) Divisional to Application Number  :NA 6)CAVALIERI, Claudio

Filing Date ‘NA 7)CIARAFONI, Marco

8)PANTALEONI, Roberto

(57) Abstract :

A polyolefin composition comprising: A) from 19 wt% to 50 wt% of a propylene ethylene copolymer having an ethylene des
content ranging from 1.5 wt% to 6.0 wt% B) from 50 wt% to 81 wt% of a propylene ethylene 1 butene terpolymer havingnean
derived units content ranging from 1.5 wt% and 6.0 wt% and 1 butene derived units content of between 4.8 wt% and 12.4 v
sum of the amount of component A) and B) being 100; the composition being characterized by the following featacesar
weight distribution (MWD)expressed in terms of Mw/Mgreater than 4.0the creep and recovery curve measured on the polyn
fuse at 200C measured accordingto the procedure reported in the characterizing section shows a maximum value betw2@@
secors lower than 53x10 4 1/Pa.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847004005 A
(19) INDIA
(22) Date of filing of Application :02/02/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : AUTOMATED ASSISTANT INVOCATION OF APPROPRIATE AGENT

(51) International classification :G06F9/54,G06F17/:|(71)Name of Applicant :
(31) Priority Document No :62/323,868 1)GOOGLE LLC
(32) Priority Date :18/04/2016 Address of Applicant :1600 Amphitheatre Parkway, Moun
(33) Name of priority country :U.S.A. View, CA 94043 U.S.A.
(86) International Application No :PCT/US2017/02811|(72)Name of Inventor :
Filing Date :18/04/2017 1)GELFENBEYN, llya Gennadyevich
(87) International Publication No ‘WO 2017/184587 2)GONCHARUK, Artem
(61) Patent of Addition to Application ‘NA 3)SIROTIN, Pavel
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Invoking an agent during a dialog between a user and an automated assistant. Some implementations are directeddoriege
human to automated assistant diabagural language input of the user that indicates a desire to engagergbut that fails to
indicate a particular agent to be engaged. Those implementations are further directed to selecting a particular agamafityrofa
available agentand transmitting an invocation request to the selected particular ageoménimplementations an agent selectiol
model can be utilized in selecting the particular ageoh as a machine learning model. The machine learning model can be tr
to enable generation of output that indicdteseach of a plurality of availabkgents (and optionally intent(s) for those ageats)
probability that the available agent (and optionally intent) will generate appropriate responsive content.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747044762 A
(19) INDIA
(22) Date of filing of Application :13/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : ANTHELMINTIC DEPSIPEPTIDE COMPOUNDS

(51) International classification :CO7K 11/02 (71)Name of Applicant :

(31) Priority Document No :62/163,997 1)MERIAL, INC.

(32) Priority Date :20/05/2015 Address of Applicant :3239, Satellite Blvd., Duluth, GA
(33) Name of priority country :U.S.A. 30096, US U.S.A.

(86) International Application No :PCT/US2016/0335Z|(72)Name of Inventor :

Filing Date :20/05/2016 1)DE FALLOIS, Loic, Le Hir
(87) International Publication No ‘WO0/2016/187534 2)PACOFSKY, Gregory
(61) Patent of Addition to Application ‘NA 3)LONG, Alan
Number :NA 4)MENG, Charles

Filing Date ’ 5)LEE, Hyoung, Ik
(62) Divisional to Application Number :NA 6)OGBU, Cyprian, o.

Filing Date ‘NA
(57) Abstract :

The present invention provides cyclic depsipeptide compooiffgsmula () and compositions comprising the compounds that &
effective against parasites that harm animals. The compounds and compositions may be used for combating parasites in o
mammals and birds. The invention also provides for an improvecuhé&th eradicating, controlling and preventing parasite
infestation in birds and mammals.

No. of Pages : 3¢ No. of Claims : 3.

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5664



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747026669 A
(19) INDIA
(22) Date of filing ofApplication :27/07/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : DISPLAY MODULE, DISPLAY APPARATUS HAVING THE SAME, AND FABRICATING
METHOD THEREOF

:F21Vv8/00; (71)Name of Applicant :
(51) International classification GO02F1/1335; 1)BOE TECHNOLOGY GROUP CO., LTD.
GO02F1/1343; Address of Applicant :No. 10 Jiuxiangi&a., Chaoyang
(31) Priority Document No :NA District, Beijing 100015. China
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1) WANG, Zigeng
(86) International Application No :PCT/CN2016/0932z] 2)REN, Yan
Filing Date :04/08/2016 3)CAQ, Lei
(87) International Publication No *NA 4)HU, Nannan
(61) Patent of Addition to Application . 5)LIN, She
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT The present application discloses a display module including a display sutestratea display area and a peripher:
area surrounding the display area; a packaging cover facing the display substrate; and a mold frame having a frame shape
configured to receive the display substrate and the packaging cover. In the presentrdisipliey the mold frame includes a main
body and a protrusion protruding away from an inner surface of the mold frame, the protrusion is between the displayaadbs
the packaging cover; the packaging cover has a recess in an area correspondimgtautiien for receiving the protrusion; the
recess and the protrusion complementarily match each other; and the protrusion has a first surface abutting the periphiel
display substrate and a second surface opposite to the first surfacgahe surface abutting a surface of the recess.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747039080 A
(19) INDIA
(22) Date of filing of Application :02/11/2017 (43) Publication Date09/02/2018

(54) Title of the invention : RAS MODULATORS

(51) International classification :A61K 31/44 (71)Name of Applicant :
(31) Priority Document No :62/157,915 1)The Regents of the University of California
(32) Priority Date :06/05/2015 Address of Applicant :1111 Franklin Street, 12th Floor,
(33) Name of priority country :U.S.A. Oakland, CA 94607, USA U.S.A.
(86) InternationaRApplication No :PCT/US2016/0313¢| 2)LEIDOS BIOMEDICAL RESEARCH, INC.
Filing Date :06/05/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2016/179558 1)MCCORMICK, Frank
(61) Patent of Addition to Application ‘NA 2)RENSLO, Adam, R.
Number :NA 3)TURNER, David
Filing Date ' 4)GYSIN, Stephan
(62) Divisional to Application Number :NA 5)MACIAG, Anna, E.
Filing Date ‘NA 6)CHERTOV, Oleg
(57) Abstract :

Provided herein, inter alia, are methods and compounds for inhibitlRgs<and for treating cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201747047355 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 09/02/2018

(54) Title of the invention : ACTIVE STYLUS DIFFERENTIABYNCHRONIZATION

(51) International classification :GO6F 3/041 (71)Name of Applicant :
(31) Priority Document No :14/817,937 1)MICROSOFT TECHNOLOGY LICENSING, LL
(32) Priority Date :04/08/2015 Address of Applicant :Attn: Patent Group Docketing (Bldg
(33) Name of priority country :U.S.A. 8/1000) One Microsoft Way Redmond, Washington 98@2D9
(86) International Application No :PCT/US2016/0397(|U.S.A.

Filing Date :28/06/2016 (72)Name of Inventor :
(87) International Publication No ‘WO0/2017/023449 1)QIAO, Tianzh
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A touchsensing systeris disclosed. The system includes a display device having a touch sensor with a matrix of row electrc
column electrodes. Drive logic drives the row electrodes in a plurality of stylus syiasus. In each, some row electrodes,
referred to forhat stylus sync sufsame as syndriven row electrodes, are driven by the drive logic with synchronization wave
to synchronize the display device with an active stylus. For each stylus syframah the synalriven row electrodes are
differentially driven by the drive logic, in the sense that a synchronization waveform used to drive one of-th@veynow
electrodes is different than a synchronization waveform used to drive another of Huiggnaow electrodes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641027100 A
(19) INDIA
(22) Date of filing of Application :08/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention : ADJUSTABLE LUG (BRACKET) LESS WHEHOR AGRICULTURAL TRACTOR WHEEL

. e :B60B|(71)Name of Applicant :

(51) International classification 23/00| 1)Wheels India Limited
(31) Priority Document No :NA Address ofApplicant :Padi, Chennab00050 Tamil Nadu
(32) Priority Date :NA |India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)Dr. Sundararajan Thiyagarajan

Filing Date ‘NA 2)S.Tiruvengadam Sowrirajan
(87) International Publication No *NA 3)Senthilkumar Krishnamurthy
(61) Patent of Addition to Application Number ‘NA 4)Munirathinam Charles

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract The present inventigmovides a novel rim which can be connected to a wheel disc without using a lug or bracket. M
particularly, the rim is designed in such a way that it can be connected to the wheel disc by a simple bolt and matn¢iumey dhie
requirement for a luthat is usually welded on to a rim base of the rim in a conventional tractor wheel. The rim without lug he
increased strength when compared to the conventional rim that is particularly utilized in agricultural tractors. Thenwphiselsoof
a cylindrical rim with a rim base includes an inner periphery and an outer periphery; a wheel disc; a plurality of lug bolts anc
wherein the outer periphery of the rim receives a tire; and wherein the rim base provided with a predetermined prefile of inr
projection towards the inner periphery of the rim radially. Further, the wheel disc is connected to the inner projeetiomof th

No. of Pages : 1No. of Claims : ¢

The Paten©Office Jounal No. 06/2018 Dated 09/02/2018 5668



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002220 A
(19) INDIA
(22) Date of filing of Application :19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : ANTITFR ANTIBODIES AND THEIR USE IN TREATING PROLIFERATIVE AND
INFLAMMATORY DISORDERS

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) Priority Document No :15306192.4 1)INATHERYS
(32) Priority Date :22/07/2015 Address of Applicant :4 rue PierF®ntaine, Ppini‘'re Gnopol
(33) Name of priority country :EPO Entreprisee Campus 1,91058 Evry Cedex, France France
(86) International Application No :PCT/EP2016/0674¢|(72)Name of Inventor :

Filing Date :21/07/2016 1)LAUNAY, Pierre

. o ‘WO 2017/013230 2)BELANGER, Coralie
(87) International Publication No Al 3)SOUCHET, Herv
(61) Patent of Addition to Application |
‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to humanized antibodiespieaifically bind to human transferrin receptor and their use in treatin
cancer and inflammatory disorders.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201847002221 A
(19) INDIA
(22) Date offiling of Application :19/01/2018 (43) Publication Date : 09/02/2018

(54) Title of the invention : VEHICLE INTERIOR MEMBER

(51) International classification :B21D53/88 (71)Name of Applicant :
(31) Priority Document No ‘NA 1) HONDA MOTOR CO., LTD.
(32) Priority Date :NA Address of Applicant i 1, MinamiAoyama 2chome,
(33) Name of priority country :NA Minato-ku, Tokyo 1078556, Japan Japan
(86) International Application No :PCT/JP2015/0686¢|(72)Name of Inventor :
Filing Date :29/06/2015 1) CHANMAK, Phanuphong
. I ‘WO 2017/0021 69| 2)SATOH, Takahiro
(87) International Publication No Al 3)SAKAMOTO, Takaki
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT This interior member of a vehicle includes: a base panel (18) formed of a first functional portion and a setionall
portion that are adjacent to each otleerl a cover panel (19) that is attached by overlapping to at least a part of an outer surfi
first functional portion, which is one of the functional portions of the base panel (18). On a connection region (Alasé thanel
(18) between thefst functional portion and the second functional portion, a rib (22) that extends in a direction orthogonal to
surface of an overlapping portion with the base panel (18) of the cover panel (19) is integrally formed with the bds®) péiied (
cover panel (19).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :02/01/2018

(21) Application N0.201847000105 A

(43) Publication Date : 09/02/2018

(54) Title of theinvention : SYSTEM AND METHOD FOR REPLACING A LIVE CONTROL/ESTIMATION APPLICATION

WITH A STAGED APPLICATION

(51) International classificatior: GO6F9/00,G06F9/44,G06F9/4
(31) Priority Document No :62/171,564

(32) Priority Date :05/06/2015

(33) Name of priority country :U.S.A.

(86) International Application PCT/US2016/035460

No .
Filing Date :02/06/2016

(87) International Publication NWO 2016/196757
(61) Patent of Addition to

(71)Name of Applicant :

1)SHELL INTERNATIONALE RESEARCH
MAATSCHAPPIJ B.V.

Address of Applicant :Carel van Bylandtlaan 301.596

The Hague, Netherlands. Netherlands
(72)Nameof Inventor :

1)LINN, Richard Eugene

2)WILLIAMSON, John Martin

3)VALIQUETTE, Jean

Application Number Hﬁ 4)JORDAN, Adam Lee
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A staged application may be transitiormchot swappetb live applicatiorthat isthe staged version of an applicatisriransited to
the live version of an application. The staged version may run in estimation mode alongside the live version. Only o aers
application may be active in a given run time workspace. The staged version may be initialized witthoreparameters or
variables. The staged version may be tested or simulations may be performed to ensure the staged version is readiotoebed
a live version. The staged version may execute at a lower priority to ensure that the efficiempgratidns of the live version are
not disturbed. Once the staged version has been transitlumeeplaced live version or another version may be transitioned to t
staged version. The transitioned staged version and the replaced live version majvbd.arc
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201641026352 A
(19) INDIA
(22) Date of filing of Application :02/08/2016 (43) Publication Date : 09/02/2018

(54) Title of the invention SOLID FORMS OF ENTINOSTAT

(51) International classification /A61K31/4406] (71)Name of Applicant : - .
C07D213/30 1) Dr. ReddyEs Laboratories
(31) Priority Document No :NA Address of Applicant :2-337, Road No. 3, Banjara Hills
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(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No ‘NA 1)Srinivas Oruganti
Filing Date ‘NA 2)Bhaskar Kandagatla
(87) International Publication No :NA 3)Vilas H Dahanukar
(61) Patent of Addition to Application Number :NA 4)Vishweshwar Peddy
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT Aspectof the present application relate to crystalline form of Entinostat, process for its preparation and pharmi
compositions thereof.
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(19) INDIA
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(57) Abstract :

ABSTRACT Embodiments herein provide a method for compensating gyroscope drift on an electronic device. The method
receiving by a data processing unit measurement data from a gyroscope. The method includes computing by the data mitac
compensation parameter by analyzing the measurement data received from the gyroscope with respect to variations in térr
the gyroscope. The method includes compensating by the data processing unit the measurement data by correcting thet m«
data with the computed compensation parameter. The compensation parameter is continuously validated to correct the me
data with the compensation parameter. Further, the received measurement data is updated continuously based on the con
compenation parameter, independent of the gyroscope on the electronic device, there by facilitating adaptive drift compe®s
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